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LOK SABHA
Thursday, April 23, 1959|VaisaJc/ia  ̂

1881 (Saka'i

The Lok Sabha met at Eleven of the 
Clock.

[Mr Speaker m the Chair]
ORAL ANSWERS TO QUESTIONS
Disposal of Surplus Machinery of 

Btiakra Nangal Project
4~

f  Shri S C. Samanta.
*1996. ^ Shri Snbfdh Hansda:

I Shri R C Majhi:
Will the Minister of Irrigation and

Power be pleased to state
(a) whether it is a fact that huge 

quantities of surplus machineries of 
the Bhakra Nangal Project have been 
disposed of by the Project authorities 
and

(b) if so, the total amount obtained
by this disposal9

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) Yes,
Sir

(b) Rs 3,28,96,201 (Sales upto 
31-1-1959)

Shn S. C Samanta: Is it not a fact 
that some machineries were brought 
from DVC’  May I know whether 
they have been returned or have they 
been sold’

Shri Hathl: Whenever there are 
surplus machineries in different pro
jects they are being utilised at various 
other projects Some machinery might 
be at Bhakra also

Shri S. C Samanta: May I know 
whether Government is making a cen
tral pool for keeping these machineries 
and use them wherever necessary?

72 LSD—1

1*978

Shri Hathi: We are having a central 
pool but we are not having a central 
store because if the machines are kept 
at the projects themselves there thev 
can be looked after properly The 
procedure is that whenever there is 
surplus machinery at any project, 
they have to intimate it here to the 
Directorate in the Central Water and 
Power Commission They circulate 
the list to various projects and when
ever there is a demand of the sur
plus machinery it is sent to the 
various projects

Shri R C Majhi: May 1 know
whether any loss has been incurred 
bv disposing of this machinery’

Shri Hathi: No loss has been incur- 
ed by any of these surplus 
machineries They are being sold

Shri B. K. Gaikwad: May I know 
the difference between the purchase 
price of the disposed machinery and 
its selling price’

Mr Speaker: That is the book 
value and the other one

Shn Hathi: I think I have got the 
figure The purchase price was about 
Rs 3,31,00 000 while the disposing of 
price is Rs 3,28,00,000

Shri Tangamani: May I know whe
ther these surplus machineries have 
been sold to the public sector 
(Interruption)

Mr. Speaker: Shall I allow ques
tions to be asked here across the 
table’

Shri Tangamani. May I know 
whether these suplus machineries 
have been given to the public sector 
as in the case of Nagarjunasagar pro
ject’

Shn Hathi: Yes, Sir They have 
been sent to Nagarjunasagar Project,
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Chambal Project and Kosi Project 
We circulate this list to about 130 
Government organisations.

Puutlt D. N. Tiwary: May I , know 
' whether the Government has ascer
tained previously if this machinery 
that has been disposed of will be 
required in other projects or not? If 
they were required why the sale was 
done?

Shri Hath!: As I said, the procedure 
Is that whenever a machinery becomes 
surplus in a particular project, it is 
being transferred to another project 
where it is required. Again, when it 
becomes surplus there it is transferred 
to another project provided it is ser
viceable.

Shri Sam Krishan Gwpta: May I
know whether all the surplus 
machineries have been disposed of or 
some of it is still lying?

Shri Hathl: All has not been dis
posed of. Some is still lying there.

Mr. Speaker: Then he will ask the 
question, “What is the price?”

Shri Hathl: Rs. 44 lakhs.
Collision of Oil Tankers at Bombay 

+
•ia<n J Shri Rua Krishan Gupta: 
1 w i. ^ghrimati Maflda Ahmed:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that two
oil tankers were involved in a 
collision in the Bombay Harbour on 
the 20th December, 1958; and

(b) if so, the nature of the loss 
suffered and damage done?

The Minister of State in the Minis- 
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The S.S. “Stanvac Calcutta” 
sustained slight damage to her stem 
and shell plating. The M.S.
“Stnefjell" sustained considerable 

to her bridge accommodation, 
life boat and hull plating. There was 
no loss of life, but the 3rd Officer on 
"EtneCjell* received slight injuries in 
the leg from the splinters.

Shri Ram Krbhaa Gupta: May 1
know whether the cause of this colli
sion has been ascertained?

Shri Raj Bahadur: The Deputy 
Conservator, Bombay Port Trust, 
conducted a preliminary enquiry and 
has come to certain conclusions. Hie 
cause of the accident has been attri-> 
buted to some pilot errors.

Shrimati Reau Chakravartty: I
could not quite catch as to which were 
the two tankers I want to know 
whether one of them was the Western 
Shipping Corporation tanker or was it 
„  private one, owned by the oil com
panies.

Shri Raj Bahadur: None of them 
was the Western Shipping Corporation 
tanker. The “Slanvac Calcutta” was 
under the Panamian flag and the other 
was under the Norwegian flag.

Shrimati Mafida Ahmed; May I
know whether the tanker “Stanvac 
Calcutta” was loaded with crude oil 
or with refined products?

Shri Raj Bahadur: SS “Stanvac
Calcutta” had discharged its cargo and 
was moving out to sea.

TTfaPT fawft
*TW W IW : *PTT 

WTFWJ fqT f t  .

(^ ) «PTT fowfr %

(«■) ufa tf,
5?  ^  hsut if faspfr iff? 1$;
xtn

(n ) 1? fcRrfr
sw t *?ii  sirfcft ?

w iw  wtkhwt) . (v )
^  (*r). m  faranr

$r*RTT fa*JT TOT t  tfrc 3*PFT
* f a w T  w r  ^  f  i 

U V -W  ^  TOJT
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Mr. Speaker: They want English 
version also.

Shri Karmarkjur: (a) to (c). The 
hospital has been expanded to its full 
capacity and further extension is not 
feasible. The bed strength was in
creased by 137 during 1958-S9.

f t  KWW : WT HTJTifta *f^
^  f̂ rr ^<t fa  snft ?ft 

tfirc *R*ram % aronff «f irfrsrt *?t 
T?wratT7j?r^ 7

sft W W  . aft fT W  
ite r  W o t f t  f

^ f « p r  ar^r ^ t k t  8  f  

*ftr ^ fa  ?rrfw ^rr *pn%sr
h w t *raT t  u « #

Twr strtt t  t

*ft swwr $nrw  . w t ’t  h^ it 
i  fa  w  fir sftttm
«rnr *ftr: 5t*tt «re*ram *rt*  tft
*frsr?rr| ?

f t  ffflW T . w  *f f& ft
^  j s s  .Q.8  i. f s n r ^

fa  <KFT̂ Tgff ^  tfsuT
5fT«rfy 1

«ft to * Jnmrt ?fr ^  $3jT |
fa  w ia m  % qra v  w t 
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<HWTTH #  f^TTT f t

ft$  sn rn pn f ?

«ft «PT*rwT . ?*r wm rw w  
*ftr irftpp fV«TK JBT-TT T̂ift
$ w ffa  *ik  wfav am? ^  t
'dW l *[tT VwtWl flV sHTOT hTRTTX 
^rfemTJiT^ srmrm
% wrtrt tt
w m  t  *jk tot f=F wftn $  
^ jtt 5̂  w ^ tw  w  *%snr *t 4  
4m & ni

Shri D. C. Sharma: In view of the 
fact that the hospital has now the 
optimum number of beds, may 1 
know «if the shortage of nurses, the 
shortage of qualified -medical per
sonnel and also the shortage of medi
cal equi pment—all these shortages— 
have also been made good in view 
of the expansion of the hospital? If 
so, in what way?

Shri Karmarkar: About equipment 
there was no difficulty. About nur
ses, there was shortage. About per
sonnel, sometimes a shortage is also 
felt But in spi+e of that we make the 
best possible attempts to make up 
for the shortage. ITiis hospital is try* 
ing its best to make up for the short- 
age.

f t  W  Tr N  : *TT JTPFfcr
*r*fr % tann *r ir  ̂*ra srrf $ far 
nwemr %?Rr f t  m n  % far?
t f - ^  t  ?f?<p % ifl- T r f ta

?mFTT % sm m r *f v w  ^ttjt 
snfisr *PTcT 5 

*r?qgm ^  aft f t  #w t
sfvt g^Tf an t  »rf?r n lift
WT ^  5TTf ^ ?

«fV fPCRTUST : ?ft f t *  f  f%
1RWFT »f f t  fhSTT $  f t f t  »lfsr
^ f t  3TT T$ -1  I ’RTST̂ Nr Wê ar *f 

5F?T t  fa  ^  VWrIH $  %*T5T
f e f t  % % wnft ^
f t  xrfrar 55tt̂  t  «ftr fte ft Q «r«^ «w
f t r  f?T <TRT f t  Ttftm >FT
T| t  fa  <H*-MdT̂rt ^  €f«JTT vttT f^IT t
f t  jf «pt$ *rrfH> f t  i
Shri Dige: May 1 know whether it 

is a fact that many poor class patients 
are refused admission for want of 
accommodation?

Shri Kamuukax: It is just possible 
that when all the beds are full, if 
there comes up some other patient, 
admission is refused. But then em
ergency cases are always looked after 
with a sense of priority.
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I t a d  Aerodrome
«MM. Shri BiUatt Mirim: Will the 

Minister of Transport and Communi
cations be pleased to refer to the 
reply to Starred Question No. 1137 on 
the 10th September, 1958 and state:

(a) whether the construction of 
Raxaul Aerodrome has been complet
ed; and

(b) if so, the name of places to be 
served from there?

H m Deputy minister of Civil Avia- 
tlon (Shri Mohlnddln): (a) and (b).
No, Sir. It has not been possible to 
complete the work by 31st March, 
1959 as estimated previously. Except 
for the terminal building the major 
portion of the work is now expected 
to be completed by the end of 1959. 
The terminal building is likely to take 
about 18 months to complete.

■tt srrnr
1

Mr, Speaker: The names of places 
to be served front there.

Slurl Mohltiddin: The aerodrome is 
not constructed with a previous de
cision regarding the services that will 
go there. It depends on the I.A.C. to 
examine the possibilities and potenti
alities of traffic and then take a de
cision.

Mr. Speaker: Does the hon Minister 
mean that there is no proposal at all 
even for a single line?

Shri Mohlnddln: Not; not at pre
sent. It will be considered.

Mr. Speaker: Have an aerodrome in 
Sahara and thereafter people go in 
for air lines?

Shri Mohhiddin; Location is decid
ed upon on various considerations, on 
the possibility of future development 
and the desirability of having an 
air service. That decision whether 
service will go there would arise 
later.

ftnjfh fa *  : wht *»rr
ftw  iflr ^  t  ft? 
m  «rr̂ «r r 
qwRpm fenrpT $ 1 %
v rtf ?arr$ *rjr rrr* vr 
ftarr % fRPra

*nft «raT $ i *
armr ff f t  wr | ’

: vrrbnr Jrwrt 
mfkiR  f  ft? tyrnc

1 1 ^  *rer !Tfr 1 1 &nf *r*i 
t  rrcr

fft writ | ft7 w $ t  
qi»fr m 1 tffffwn
ftjjjT n̂TTT | ft? ^rrf srrfr f t
5TR 1
Shri Jatpal Singh: I am sorry 1 

h*ve to ask an unpleasant question. Is 
it that without any planning, _ this 
aerodrome has been constructed?

Mr. Speaker: The hon. Minister
<w<d- without a single air service 
mind.

Shri Jatpal Singh: What the hon. 
Minister said was that the aerodrome 
h?s been constructed by the Civil 
Aviation Department of the Govern
ment of India without any thought 
whatever as to whether it can be 
used or is likely to be used by any
body- What I want to know, is, is 
there planning. I assume there ha* 
been planning. Mav I know whether 
this aerodrome is going to take' air
craft larger than what has been nor
mally used in the feeder aerodromes9 
At present, for example  ̂ Dakotas 
could land there. I want to know 
whether in these new aerodromes set 
ut> here and there all over the coun
try, they are preparing in advance 
for bigger aircraft to land there.

Shri Mohlnddln: I am not aware 
wJiat would be the length of the run
way. I presume that it is for the 
landing and take off of the type of 
D*kotas as are generally used at the 
nresent moment But, if necessary 
that runway could be extended easily
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liter. As regard* the question whe
ther there is planning or not, I can 
assure the House that before the 
construction oi an aerodrome is 
undertaken by the Ministry of Com
munications, certain consultations do 
take place about the possibilities of 
future development Hon. Mem
bers themselves press considerably for 
the construction of aerodromes at 
certain places

Shrimati Beau Chakravartty: In the 
past, whenever we have asked for the 
opening of any particular aerodrome 
or runway, we have been told that 
there are certain criteria laid down 
for the openmg up of a particular 
aerodrome May we know what are 
those criteria and whether there is any 
criterion laying down the services to 
be operated or flown and passenger 
and freight potential?

Shri Mohiuddln: Raxaul is on the 
way to Nepal It is to the north of 
the Ganges and in North Bihar From 
various points of view, it 13 expected 
that this service which lies on the 
route to Nepal will be useful in the 
near future

Mr Speaker: Next question
Shri Jaipal Singh. May I just ask 

a question’
Mr Speaker: All hon Members 

have asked the same question, same 
answer

Shri Jaipal Singh: This is some
thing different In the consultations 
that the Minister has indicated, may 
I know whether Air Headquarters 
were ever consulted m this regard’

Mr Speaker: How that would come 
have Air Headquarters 'been consult
ed’

Shri Mohloddin: I have no know
ledge about it

World Agriculture Fair In Delhi
+

f  Shri Nanjappa:
*£#02. 2 Shri A K Gopalan:

I  Shri Warior:
Will the Minister of Food and Agri

culture be pleased to state:

(a) whether there is any proposal 
to hold a World Agriculture Fair m 
New Delhi In December this year, 
and

(b )»if so, the steps so tar taken m 
this regard9

The Minister of Agriculture (Dr. 
P S. Deghmakh): (a) Yes

(b) The World Agriculture Fair is 
being organised by the Bharat 
Krishak Samaj (Farmers* Forum), 
India, which is a non-official organi
sation All arrangements in connec
tion with the organisation of the fair 
are being made by the Bharat Krishak 
Samaj

Shri Nanjappa: May I know the
names of the countries which are 
going to take part in the proposed 
fair7

Dr P. S Deshmukh: it ig expected 
that nearly two to three dozen coun
tries at least will take part

Shri Thlrnmala Rao: What is the 
role of the Government of India in 
organising this exhibition? la it 
going to make any financial contribu
tion and if so, what amount?

Dr P. S Deshmukh: According to 
the estimates prepared by the Fair 
Committee, it was estimated that the 
fair may cause a deficit of Rs 7| 
lakhs An application was made to 
the Government of India to contribute 
Rs 5 lakhs They have so far given 
a grant of Rs 2 lakhs and subject to 
submission of further estimates of the 
position, they might give Rs 3 lakhs 
more

Shri Thtrnmala Rao: Have the Gov
ernment considered the question of 
organising the fair under their own 
auspices so that it may be more 
successful m the Governments of 
other countries co-operating m the 
fair?

Dr P S. Deshmukh: There will be 
no difference, so far as eo-operation is 
concerned In fact, the Government 
itself came to the decision that it 
would be more elastic if the fair is 
held under the suspces of a private
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organisation than the Government 
teelf But, the Government are fully 
collaborating with the Bharat Knshak 
Samaj.

Shri Nanjappa: May I know* how 
the States are going to take part m 
this lair?

Sr. P. S Deshsankh: Most of the 
States have decided to come in a 
very large measure and they have 
already reserved large areas to con
struct their independent pavilions

Shri Hem Barua: May 1 know 
whether the latest developments in 
agricultural techniques will be 
exhibited in this fair and whether 
the Government are going to provide 
facilities to various sections of farmers 
all over the country to attend this 
fair?

Dr P. S Deshmukh: It is proposed 
to make every effort to show this 
agricultural fair to the utmost possi
ble number of farmers m India Cer
tain arrangements are already be ng 
undertaken So far as techniques are 
concerned, this is one of the principal 
aims of the exhibition and fair, that 
the latest methods not only in India, 
but in other countries, and the 
progress made not only in agriculture, 
but in co-operation, forestry, fisheries, 
poultry, all these things should be 
exhibited

Shri Braj Raj Singh: May I know 
who are the President of the Bharat 
Knshak Samaj and the Secretary and 
why the Government did not think 
themselves to run this fair but allow
ed this private organisation to run it 
compensating the loss which may be 
Incurred*

Mr Speaker: The latter part was 
answered

Dr. P. S. Deshmukh: I am myself 
the presid nt

Mr. Speaker: It has solved the 
problem

She! T iu p m ai: May I know whe- 
ttMir any railway travel concession will

be extended to the farmers who will 
be attending this fair?

Dr P S. Dethmokh: We are moving 
the Railway Ministry with this end 
n view

Shri Panigrahi: When the entire 
organisation is being financed and 
.sponsored by the Government of 
India, why is it called a non-official 
organisation9

Dr P. S. Deshmukh: It is not fully 
financed by the Government of India. 
Only to the extent of Rs 5 lakhs, the 
Government of India is prepared to 
take the responsibility So far as the 
remaining finances are concerned, it 
is the organisation which will have 
to bear the brunt

Shn Shivananjappa: May I know 
how long this exhibition is likely to 
last’

Dr P S Deshmukh. It will start 
on the 11th of December and it is like
ly to continue till 14-2-1960.

Dr. M. & A.iey. What is the total
budget7 I think the hon Minister 
btated that it was Rs 5 lakhs plus 
Us 2J lakhs, so, it comes to Rs 7  ̂
lakhs

Dr P S Deshmukh: The budget is 
for R» 30 lakhs Rs 221 lakhs are 
estimated as the income There is 
thus a sum of Rs 7j lakhs by way of 
deficit In respect of this, an applica
tion was made to Government to con- 
tr bute Rs 5 lakhs They have so far 
given only Rs 2 lakhs

S.iri Venkatasubbaiah. Which are 
the countries hat are participating m 
this agricultural fair?

Mr Speaker. He said that about 
three dozen countries would be parti
cipating

Dr. P. S Deshmukh: Most of the 
large countries and many of the small 
rountr es

Shri Thirum&la Kao: In the event 
of this organisation incurring any loss 
in running this exhibition or fair, 
may I know whether Government
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have given them a promise to make 
good the loss?

Dr. F. 8. Deshmukh: No, not beyond 
Rs. 6 lakhs.

Shri K. S. Bamaswamy: May I
know whether Government will 
consider the possibility of having this 
fair at a more centrally situated place 
like Hyderabad, so that poor farmers 
from all parts of the country can come 
and see it?

$

Dr. P. 8. Deshmukh: That would be
rather a risky thing. We have got 
certain facilities in Delhi which cannot 
he made available everywhere, and 
we try to taka advantage of them and 
the grounds etc.

Vamsadhara Project
+

*2008 / shri Tangamani:
' ^  Shri Satyanarayana:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Unstrred Question No 283 on 
the 16th February, 1959 and state:

(a) whether the report of investi
gations relating to the Vamsadhara 
project has since been received by the 
Government of India; and

(b) if so, what are the results of 
the investigations?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) No, Sir. 
The field unit has completed the 
investigations but it will take some 
time for the Central Water and Power 
Commission to finalise the report on 
the investigations.

(b) The results of the investigations 
will be known only after the report is 
finalised.

Shri Tangamani: May I know whe
ther these investigations have revealed 
the suitability of the Gudari site for 
the construction of the dam for the 
Vamsadhara project?

Shri Hathl: The investigation is not 
with regard to the Gotta site. It is

with regard to the other alternative 
site, namely the Gudari region.

Shri Tanga man!: May I know when 
the project report will be prepared 
by the Central Water Power Commis
sion in conjunction with the Andhra 
Pradesh Government?

Shri Hathl: The field investigations 
have been completed. It will take 
about six months or so to complete 
the project report

Shri Tangamani: On the previous 
occasion we were told that it was not 
possible to say whether this work will 
start in 1959-60. May we know whe
ther this work will start at least in 
1960?

Shri Hathl: After the project report
is ready, it will have to be sent to 
the Onssa Government, because origi
nally also, there was a difference 
between the Orissa Government and 
the Andhra Pradesh Government. * 
Then, the Orissa Government were 
persuaded to agree to this idea, but 
they have said. that before a final 
decision is taken they would like to 
see the project report.

Shri Rami Reddy: Is it not a fact
that the Planning Commission have 
advised the Chief Ministers of the 
Onssa and the Andhra Pradesh States 
to meet and settle this matter? Z 
read so in the papeprs,

Shri Hathi: That is true. In fact, 
first, the Orissa Government objected. 
They did not want any site here to be 
taken for the project, because rich 
lands were being submerged, and the 
number of people that were to be 
displaced also was large. But, subse
quently, they have now agreed, and 
the Orissa Government have with
drawn that objection. The only thing 
is that they would like to see thr 
project report before a final decision 
is taken.

Shri Paadgrahi: May I know whe
ther this project will be a joint 
venture of the Governments of 
Andhra Pradesh and Orissa or it will
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be entirely financed by the Govern* 
ment of India?

Shri Hathl; That will depend, after 
the project report is ready '

Water>Log(fng doe to Railway Lines

•«>04. Shri Ajlt Singh Sartudl: Will 
the Minister of Railways be pleased to 
state-

(a) whether it is a fact that there 
have been complaints from Punjab 
that there has been water-logging and 
floods at places due to railway lines 
which provide no outlet for water;

(b) if so, the number of such com
plaints; and

(c) what steps are being taken to 
provide the openings in sucĥ  railway 
lines’

The Deputy Minister of Railways 
(Shri 8. V. Ramaswamy): (a) and (b). 
Yes Sir. Seven complaints have so 
far been received.

(c) The Railways are taking suit
able action in consultation with the 
State Government to provide addi
tional waterways or extend existing 
ones as and where necessary

On the Northern Railway 26 addi
tional waterways have been provided 
across the Railway line and four 
existing ones have been extended 
since 1955

A Committee has also been formed 
under the chairmanship of the Minis
ter of Irrigation and Power to 
consider the problems arising out of 
the extraordinary flooding of the 
Gurgaon and Mathura Districts durinc 
the 1958 monsoons. The Committee is 
yet to finalise its proposals to prevent 
such flooding.

Shri Ajit Singh Sarhadi: May 1 
know whether Government will 
consider the question at paying com
pensation to those who have suffered 
because of the lack of waterways on 
the railway lines’

Shri S. V. Ramaawamy: Govern
ment are not liable.

Shri Ajlt Singh Sarhadi: The
damage is due to lack of waterways 
on the railway lines

Mr. Speaker: If water stagnates,
Government are not liable.

Shri F C. Bose: May I know whe
ther similar water-logging conditions 
exist all along the railway lines....

Shri Ajit Singh Sarhadi: It is due
to lack of waterways.

Mr. Speaker: He has said that Gov
ernment are not liable.

Shri P C. Bose: . .in UP, Bihar 
and West Bengal?

Shri S. V. Ramaswamy: There may 
be cases A separate question might 
be tabled I cannot answer that off
hand

Shri Ajit Singh Sarhadi: May I
know whether any target date has 
been fixed by which these construc
tions would be completed?

Shri S V, Ramaswamy: As I said, a 
committee has been set up; the report 
has not yet been finalised

Shri Braj Raj Singh: May I know 
whether the committee has been 
advised to submit its report before the 
nfext monsoon sets in?

Shri S. V Ramaswamy: No such 
directive has been given, but I it 
that they will expedite it and submit 
Jt as quickly as possible

Shri Ram Krishan Gupta: May I
khow whether any assessment has 
been made regarding the water-logged 
areas due to railway lines.........

Mr. Speaker: In the whole of 
India?

Shri Ram Krishan Gupta: No; in
the Punjab. The question relates to 
Punjab.

■“  ,8 V\ Ra°urw“ >y: The committee Is going into that question.
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ShMdi of Prawns
+

. . . . .  f  Shri Kodtyan;
\  Shri Warior:

Will the Minister of Food and Agri
culture be pleased to state'

(a) whether it is a fact that vast 
shoals of prawns extending over many 
miles in length have been discovered 
recently about 35 miles off shore of 
Kerala,

(b) if so, whether any assessment 
has been made as to the potential of 
the new discovery, and

(c) whether any steps are being 
taken to exploit these shoals?

The Minister of Agriculture (Dr. 
P S. Deshmukh): (a) Preliminary
surveys mdicate the presence of large 
quantities of prawns in the off-shore 
waters of Kerala, Surveys being 
continued

(b) Not yet fully
(c) Further action will be taken 

after the detailed investigations are 
completed

Shri Kodiyan: May I know whether 
the prawns discovered in these shoals 
are of a superior variety or are 
different from the ordinary prawns 
that the fishermen get from the near 
coastal waters9

Mr Speaker: Shri V P Nayar has 
been claiming that these are the best 
m the world

Dr P. S. Deshmukh: They are 
considered good I do not know about 
the comparative merits

Shri V. Eacharan* May I know who 
is investigating, whether the Kerala 
Government or the Norwegian Com
pany who are workmg here’

Dr. P S. Deshmukh; The first 
investigation was earned on by the 
University of Kerala, and certain 
other investigations are going to be 
earned on at Cochin, Tuticonn, and 
Visakhapatnam under the Second Five 
Year Han by a Government agency

Shri Jaipal Singh: In view of the 
fact that shrimps earn valuable

foreign currency, particularly hard 
currency, may I know whether in this 
survey, it has been discovered that 
shrimps are also there or only prawns 
are there’  Ther^ is a big difference 
between shrimps and prawns

Dr. P. S Deshmukh: All that I can 
say is that if on investigation we find 
both, we shall tackle them, supposing 
they are different For, my hon 
friend Shri Karmarkar, the Health 
Minister says that they are the same

qm chgV* nrwrfiw wrewr

* 300*. w w
smnr far

(*p) 
vsrTTfefhr *THftrer g rrcm ^

(«sr) *rfe ?r, eft w  *
farRT t R  a re  ^  w  SFJ*TTC t  *'

W fm  (*rt (*r)
^  I

(«■) Jrer ^  zsm  1

Some Hon. Members: In English 
also

Shri Karmarkar: (a) No, Sir
(b) Does not anse

•ft w t  $  far iroflr
*ror *mrR *  **  HPrfw
R IW  W  f  5TPT ^  W faok ^  
f^tT, wfa^r s  y r  aft 
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It is coming in 1960
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f i r m  T #  | f«F ^
tpr, t #  «n w ri, lr w  t  
* * * $ * ?

Mr. Speaker: The hon. Minister
must be in a position to say how 
many more patients are now in the 
mental hospitals, not to speak of 
others outside.

•ft *nc<rwr fw ftr ^  t  ftf 
«k «pH f^iT tot | 5*

ctOr<fr *r 1 fa* wsrr̂ rr
$HT I  f«P <?» *f »T5 «T̂ T«T
* Z K Tt VT4ZS I ,
*re 'rra^f* 5R̂ r «rc  ̂ 'R  *rr**«f 
unfr 1 1 wr gm, q̂ r i  1
Shri Hem Barna: The hon. Minister 

has only given a guess-work. May 1 
know whether the Government pro
pose to take a survey of the menUl 
ly deranged, lunatics, cranks, mad 
and hall-mad people in this country 
m the near future?

Shri Karmarkar: We are about to 
undertake a morbidity survey m 
Delhi, but we ahull include this also- 
not half-made people, but mentally 
unhealthy people

Shrim&ti Rena Chakravartty. Is
the hon Minister aware that large 
numbers of mental cases which are 
picked up by the police, or put in 
charge of the police, are living in in
human conditions m jails—at least 
I know of it m Calcutta—and whe
ther at least these men and women 
who have been kept there are going 
to be given any sort of treatment9

Shri Karmarkar: I am not aware of 
these mental patients being sent to 
jail /interruption) Let her not curse 
me before I have replied'

According to the old tradition in 
this country, the lunatics were kept 
behind prison bars and all that, but 
now there is a reoriented way of 
thinking Now, we are thinking in 
terms of mental hospitals, and there 
are many in the country which are 
not like jails, but like hospitals

Siirianti Sena Chakravartty: 
Hundreds there are, he does not 
know

Shri Karmarkar: In some of the 
places I am aware that the old lunatic 
asylum continues, in the same old 
style, but I know the State Govern
ments are trying to reform them

Shri Hem Baraa: It is always diffi
cult to find out accommodation in a 
mental hospital, and then these pat
ients are kept in Jail, they are in a 
savage condition

Mr Speaker: The hon Minister said 
he was not aware How is it to be 
pursued9 Hon Members who have 
got information will kindly pass it on 
and then come back to this House 
after a sufficiently long time

Shrimati Itenu Chakravartty* Just 
let him visit the Presidency Jail in 
Calcutta

Shri Karmarkar: For instance, the 
mental hospital at Bangalore is so 
nice that I know of a person who went 
there instead of staying in a hotel 
It is so mce

Shri Kasllwal. The hon Minister 
while replying to the question said 
that this will take place m 1960 May 
I know whether in 1960, which is the 
World Health Year, they will partici
pate in these two schemes also9

Shri Karmarkar: This is another 
organisation under whose auspices 
this is being observed This is being 
sponsored in 1960 by the World Feder
ation of Mental Health The other 
scheme that is being referred to is 
possibly the one that is under the 
World Health Organisation So many 
things will be going on in 1960. them 
two also will go on

TOT HPT STRTTT T̂̂ TT j{
f% jnrr f  ft? mu few erowr % 

^  srra
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Central Water and Power Commission

•2007. Shri Harish Chandra Mathur: 
Will the Minister of Irrigation and 
Power be pleased to refer to the 
reply given to Starred Question 
No 157 on the 16th August, 1958 and 
state

(a) whether Government have since 
finalised the reorganisation of the 
Central Water and Power Commission,

(b) whether the old pattern of 
organisation and responsibilities conti
nue, and

(c) if any change has been given 
effect to what is the nature of the 
change?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c)
The report of the Reorganisation Com
mittee for the Central Water and 
Power Commission has not yet been 
received The Reorganisation of the 
Commission will be taken up only 
after the Committee’s Report has been 
received and examined by the Gov
ernment In the meantime the old 
pattern of Organisation continues in 
the Central Water and Power Com
mission.

Shri Harish Chandra Mathur: May
I know whether it has been felt, both 
at the State level and the Central 
Government leVel, that there is an 
immediate necessity for decentralisa
tion of work and responsibility, more 
particularly m the context of the 
drawing up of the Third Five Year 
Plan?

Shri Hathl: This relates to the re
organisation of the Commission There 
is no question of the State level here 
The only question is whether the 
functions of the Power Wing should 
be expanded, to what extent, and 
how it should be strengthened

Shri Harish Chandra Mathur: Has
the attention of the hon Minister been 
drawn to the lengthy report published 
in certain important papers that an 
expert committee has examined tht« 
issue and submitted its report to the 
effect that economy could be effected 
lo the extent of 50 per cent’  May I 
know what is there in those reports?

Shri Hathi: Irrespective of that
report, we have appointed this com
mittee to look into the reorganisation

Shri Ram Krishan Gupta: May I
know whether there is any proposal 
to set up a separate organisation for 
water and power?

Shri Hathl: In fact, one of the 
terms of reference of this committee 
is to examine whether there should be 
a bifurcation of the Water Wing and
i. ie Power Wing

Manufacture of Instruments for 
Lighthouses

*2010 Shri Raghunath Singh: Will 
the Minister of Transport and Com
munications be pleased to state

(a) how many parts of the light
houses are being imported at present, 
and

(b) what steps are being taken to 
manufacture the parts and instruments 
in India?

The Minister at State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) A statement 
showing the particulars of equipments 
imported at present is placed on the 
Table of the Sabha [See Appendix 
VH, annexure No 18],

(b) A statement is laid on the Table 
of the Sabha, showing the steps taken 
or being taken to manufacture light
house parts and instruments in India. 
[See Appendix VII, annexure No 78]

Shri Raghunath Singh: May I know 
how much foreign exchange is 
involved in importing these equip
ments at present?

Shri Raj Bahadur: I may not be
able to give off-hand the exact amount
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Shri S. C. Samanta: Is it not a fact 
tbat the Estimates Committee recom
mended that the factory should he 
established for the manufacture of the 
parts which are imported in numbers”

Shri Raj Bahadur: The Estimates 
Committee made several recommends 
tions including the establishment of a 
factory at Calcutta and the improve
ment and expansion of the factory at 
Jamnagar. Both these measures or 
recommendations are in the process of 
implementation.

Shri Tangamani: May I know when 
the Bharat Electronics in Bangalore 
will start manufacturing electronic 
equipment and also radio equipment-

Shri Raj Bahadur; It is difficult to 
say how soon they will be able to 
manufacture

Shri Tangamani; May I know whe
ther there is any proposal for expand
ing the workshops which are now 
existing in Madras and Bombay?

Shri Raj Bahadur: The BomDay ana 
Madras workshops, according to tnc 
estimate of the Estimates Committee 
itself, are supposed to be meeting the 
requirements of the local areas, it 
was in regard to Jamnagar that cer
tain recommendations were made 
which are being followed up

Procurement of Rice la Manipur
•SOU. Shri L Achaw Singh: Will 

the Minister of Food and Agriculture 
be pleased to state:

(a) whether procurement of rice by 
the State Trading Organisation in 
Manipur is still going on; and

(b) whether the State Trading Or
ganisation has fixed any quota for 
procurement during this season and 
the rate at which it is to be procured?

The Deputy Minister of Food m * 
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

(b) The Manipur Administration 
expect to purchase about 1 lafrh

maunds of fine rice during the cur
rent season. The present purchase 
price is Rs. 11 per maund at naked 
grain of fair average quality.

I
Shri L. Achaw Singh: May 1 know

when the procurement price of Its. 11 
came into force and how much of this 
nee at present procured has been dis
posed of and at what price?

Shri A, M. Thomas: The revised
price came into force on 1st March, 
1959. Altogether, after the revised 
price came into force, 4,301 maunds 
have been purchased. Before that, in
1958-59, about 30,525 maunds were 
purchased.

Shri L. Achaw Singh: I wanted to
know how much quantity has been 
disposed of, sold off, and at what 
price?

Shri A M. Thomas: They are kept 
m reserve.

Shri Jaipal Singh: May I know
whether the supplies required for the 
military personnel based in Assam 
ate met from the warehouses in Im- 
phal or do the Army buy directly from 
the open market, and what is the 
quantity that is purchased at Imphnl 
and other places?

Shri A. M. Thomas: After meeting 
the requirements in Manipur, we usu
ally allot for the areas mentioned by 
my hon. friend

Shrimati Renu Chakravartty: In
view of the fact that the target for 
procurement announced by the lion 
Minister is one lakh maunds, and up 
to date, almost the beginning of May, 
we have only procured 3,000 nwmdfr, 
docs the Government feel the 
target will be achieved?

Shri A. M. Thomas: It is quite 
possible to achieve the target W a ase 
after the revised prices have been an
nounced there has been substantial 
increase in the procurement
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Soothers Food Zone
+

m ai« 1 8hrt **• ®“ Knmmr&n:
*"**• \Shri SnbbUh Ambalam:

Will the Minister of Food aad Agri
culture be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the sug
gestion made by the Madras State 
Minister incharge of Food and Agri
culture that the Southern Food Zone 
should be broken up and that each 
component State should be constitut
ed into a zone by itself; and

(b) if so, whether there is any such 
proposal before the Government of 
India?

Hie Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Yes, this suggestion of Mad
ras was discussed with all the State 
Governments concerned. There was no 
unanimity of opinion. The question 
is being examined further.

Shri M. K. Kumaran: May I know 
whether the Government of India 
would guarantee the regular supply 
of the required amount of rice to meet 
the deficit in Kerala in case the food 
zone is abolished.

The Minister of Food and Agricul
ture (Shri A. P. Jain): At the moment 
it would be a hypothetical question.

Mr. Speaker: At present it will be 
a purely hypothetical question.

Shri Tangamanl: On a previous oc
casion we were told that all the four 
State Governments concerned were 
asked to submit their own proposals 
because the N.D.C. could not come to 
a decision. May I know whether any 
firm date has been fixed for the re
ceipt of the proposals of the State 
Governments?

Mr. Speaker: Will the hon. Mem
ber kindly repeat his question?

Shri Tangamanl: On a previous oc
casion we were told that on the 
Madras State Government’s proposal 
to split the zone into 4 States and 
each State becoming a unit, no deci
sion could be 4aken; and the 4 State

Governments were asked to come to 
an agreement and submit proposals to 
the Central Government. May I know 
whether any date has been fixed as 
to when such an agreed proposal is 
to be submitted to the Central Gov
ernment?

Shri A. P. Jala: The 4 State Gov
ernments have already met. There was 
some difference of opinion. We are 
still seeing how that difference of 
opinion can be made up. What else to 
do?

Shri Thirtunala Kao: The hon.
Minister was pleased to say that there 
was no unanimity of opinion about 
these matters. May 1 know what 
States differed from it and what 
States supported the proposal?

Shri A. P. Jain: I do not think it 
would be in public interest to go into 
what the differences between the 
States

Shri Thirumala Kao: Is it a fact— 
as mentioned in a news item published 
m the newspapers—that the Andhra 
Government have supported the pro- 
sal and the Kerala Government have 
opposed it?

Shri A. P. Jain: All I can say is
that there was some difference of 
opinion.

Shri Thanu Filial: May I know whe
ther the difference of opinion was 
that each State had a different opi
nion or that the majority of the 
States agreed to one proposal and 
only one minority State did not agree 
with them?

Shri A. P. Jain: We do not decide 
these questions by majority or mino
rity. We try to bring about settle
ment.

Shri Nanjappa: May I know wEefher 
there was any unanimity of opinion 
even at the outset when the proposal 
was made originally?

Shri A. P. Jain: At the time when 
the Southern Zone was formed there 
was agreement (Interruption1).

Shri Nanjappa: Even at the outset?
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Bfcrl A. P. Iain: That is what I 
have raid. When the Southern Zone 
was formed there was almodt una
nimity. •

Shri Maalyangadaw: May I know the 
total surplus that is available in 
Andhra State for being sold to the 
other States in the zone?

Mr. Speaker: Does it arise out of
this?

Shri A. P. Jain: It does not arise.

Shri Venkatasubbaiah: May I know 
whether the proposal for reorganising 
the zone has come up for consider
ation before the N.D.C.?

Shri A. P. Jain: Yes; this matter 
was discussed in the N.DC. also

Mr. Speaker: Why is Seth Achal 
Singh standing; is he a member of 
the Southern zone7 (Interruption?) 
We have got enough Members from 
Kerala and other States.

fte in r a  f a s  • *rtt w ft  
vrgtw ^  5RT<=rH ftrr ^  far cnp
^  ^  ^  ^  !arnRT % ?T»ft

aft %o ^ 50 v *  %
^  %■ f?nr q r m  vtr 

y«jra sN r 3TTT*rr7
Mr. Speaker: The hon. Member’s 

question relates to the north and the 
original question relates to the 
south.

Shri Vanidevan Nab: In view of 
the fact that the States of Madras 
and Andhra are deadly against the 
present system of the Southern Zone, 
has the Kerala Government requested 
the Central Government itself to take 
up the responsibility of supplying the 
entire deficit to that State? If so, 
may I know the reaction of the Cen
tral Government?

Shri A. P. Iain: The whole matter 
is under discussion with the State 
Governments; we shall come to 
conclusion.

Shri Thirnmala Rao: Has the recent 
Kerala-Andhm rice deal that has

formed tb* subject-matter at a judi
cial investigation anything to do in 
influencing the opinion of Madras 
tad Andhra to make this proposal of 
disbanding of the Southern Zone?

Mr. Speaker: The hon. Member
Vants to know the reasons behind the 
taove to separata.

Shri Thirnmala Rao: Has this also 
blayed an important part?

Shri A. P. Jain: I do not think that 
that deal has anything to do with 
this move. Hie Madras Government 
Or others concerned will be in a 
bosition to answer how they have 
been influence

An Boa. 5fem6er: Wh*i are (fie 
Reasons?

Shri Ramanathan Chettiar: One
Question, S ir... .

Mr. Speaker: The hon. Member 
*nust have stood up early; he is suffi
ciently talL

Radar at Gauhatl Airport

*2013. Shri P. C. Borooah: Will *fce 
Minister of Transport and Communi
cations be pleased to state:

(a) whether Government have de
cide dto equip the Gauhati airport 
Vith a radar; and

(b) if so, the time by which the in
stallation of radar will be completed9

The Deputy Minister of Civil Avia
tion (Shri Mohluddln): (a) and (b). 
Yes, Sir It is proposed to instal a 
3torm warning radar at the Gauhati 
Airport as soon as a suitable site in 
*.he area is selected and facilities like 
Electric supply have been arranged..

Shri P. C. Borooah: In view of the 
Lecent developments in the country 
Adjoining our pastern border and the 
^ecent statement of the hon. Defence 
Minister about unauthorised flights 
Vy aircraft taking place, do Govern
ment propose to equip the area nr 
tay part of the eastern border with 
talar apparatus?
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ghrl Mohtanddta: This radar Is
about storms. 1 do not know whether 
it Ha* anythin* to do with the recant 
developments. But, in view of the ur
gency of installing this storm warning 
radar at Gauhati, the installation will 
be expedited

Shrimati Rena Chakravsrtty: la
view of the statements that have ap
peared after the Silchar crash saying 
radar communication between Mohan- 
badi and Balashahr and all these areas 
which are very much in the stormy 
region, may I know whether Gov
ernment propose to equip most of the 
airports of this stormy area with radar 
equipment in order to ensure the 
safety of flying?

Shri Mohinddln: At the present 
moment, there is a storm warning 
radar at Calcutta and the second one 
will be installed at Gauhati. The sug
gestion of the hon. Member that more 
radar should be installed m that area 
will be considered.

Shri Hem Barna: In view of the 
great risks involved in Dakota flights 
from Calcutta to Assam because of the 
monsoon and mountains, may I know 
what steps Government propose to 
take to replace these Dakotas by 
other forms of aircraft?

Mr. Speaker: The hon. Member is 
going away from one subject to 
anotner.

Else la Prise of Wheat la Delhi
+

fShri FanlgnM:
•2*14. J Shrl F  °- Deb:j Shrl P. C. Borooah:

ĵ ghri m m Imt Kotoki:
Will the Minister at Food and Agri

culture be pleased to state:
(a) whether Government are aware 

of the sharp increase in prices of 
wheat in D«lhi in recent weeks;

(b) if so, what is so, what is the 
reason for thl« styarp increase in wheat 
prices; and

(c) what steps Government have 
taken to put a curb on this sharp in
crease of wheat prices in Delhi?

The Minister of Food and Agrical- 
twe (Shrl A. P. Jala): (a) and (b). 
The prices of wheat in Delhi did rise 
during January and February 1999 
but they have declined considerably 
since the middle of March 1959. The 
rise during January and February 
1959 was due to the rise in prices in 
Punjab owing to its being the lean 
period of the crop year.

(c) The Government are meeting 
the requirements of wheat of the 
roller flour mills in Delhi from Gov
ernment stocks and are also distribut
ing wheat through fair price shops.

Shri Panlgrahi: What is the normal 
monthly wheat requirement of Delhi 
and what steps have been taken in 
recent weeks to ensure the supply of 
wheat from Punjab?

Shri A. M. Thomas: Now the entire 
requirements of Delhi are being met 
We are distributing through fair price 
shops about 65,000 tons per month 
and we also give to the roller flour 
mills, now the prices have gone down.

t  I ?ft TOT W  5T ^  f?R R

t  ^  W
^RT*Rft HT ’ETFH

irm ewr fffii («ft wo sro

=5TR?r ^  t 1

Shrl S. M. Banerjoe: In view of th 
fact that the crop this year is good, 
may I know whether the prices of 
wheat in U.P. Delhi and Punjab are 
going to be brought down further; 
if so, to what extent?

Shrl A. P. Jala: This question re
lates to Delhi and not to U.P. or any 
other State. Of course, we have now 
announced the prices----

Mr. Speaker: We need not pursue 
thIs.
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_ Shri S M. Buerjee: The increased 
prices in Delhi are due to Punjab. In 
tact, Punjab has been mentioned in 
the answer

Mr. Speaker: Very well, the hon 
Minister cannot answer this supple
mentary

Shri P O Deb: Is it not a fact that 
the price of wheat went up to Rs 27 80 
and the stocks of wheat in Delhi came 
down to a small number of bags from 
a very large stock9

Shri A P Jain: The price went up 
quite high in Delhi but that is a mat
ter of history now

Shri P. C. Borooah: May I know if 
it is a fact that the delay m anounce- 
ment of the procurement and state- 
trading in wheat is responsible for the 
nse in price of wheat m Delhi9 

Shri A P. Jain: This nse took 
place much before the scheme was 
finalised.

Some Hon. Members rose—
Mr. Speaker: I have called those 

who have sponsored the questions
Shri Hem Baraa: Sir, we have given 

up taking nee
Mr Speaker: I am afraid the hon 

Members will have to pay more

Blhand Dam Project
+

f  Shri S. C. Samanta 
•M15. Shri Snbodh Hansda:

Shri R. C. Majhl:
Will the Minister of Irrigation and 

Power be pleased to state:

(a) the total amount of foreign 
assistance received by Government 
under the Technical Cooperative Mis
sion for the Rihand Dam Project;

(b) in what manner this ag«atnTic« 
has been received;

(c) whether further assistance will 
be available from the TC.M ; and

(d) if so, m what manner?

The Deputy Mlnhtsr ef Irrigation 
and Power (Shri Hathl); (a) to <d). 
A statement is laid on the Table of 
the House [See Appendix VII, an- 
nexure No 19)

Shri S C Samanta: May I know 
whether the new estimate of this 
project has undergone any change be
cause of the foreign exchange diffi
culty’

Shri Hathl: The estimate has un
dergone some changes We have 
not experienced any foreign exchange 
difficulty till now because it is being 
financed under the TCM agreement

Pandit D N. Tlwafy: May I k
whether it is a fact that power gen 
era ted from this dam will be utilised 
for industnal purposes or will it be 
given for other purposes also, such as 
agriculture’

Shri Hathi: It will be given for
agncultural and domestic purposes 
also

Pandit D. N Tiwaiy: May I know 
whether the attention of the tirovern- 
ment has been drawn to the state
ment of the Minister of Uttar Pradesh 
to the effect that all power generatei 
from this scheme will be utilised for 
industnal purposes and that it has 
already been distributed?

Shri Hathl: The UP Govemment
have arranged for an aluminium 
factory to be established near the dam 
site That would take about 50,000 
kws of power If they want to sc 
up that factory, the mapjor portion of 
this power will be utilised by that 
and the remaining will be utilised for 
other purposes

«rt ctjHin arjr ^  
f  > srrsr ^srrr fWl«n<t
VT^ff t e r  farcn? v *  ftrcft-

»rf $
p n r fasfarrff vt ifV 

t ,  arr?RT jr

ft?  «T«TK<I| 3FRTT fsRT% f t r

ftwflr finpffr ?
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Shrl H itti: lb s  requirement far
the railways would be a temporary 
cequirement because in the eastern 
cone we are having more power— 
128,000 kws. We are starting at 
Dugda in the DVC area two more 
power stations for the railways. 01 
course if power is given from this 
dam site, it may be a temporary 
phase.

ghri Bam Kriahaa Gupta: May I
lm o w ......?

Mr. Speaker: He belongs to Punjab 
I will call Members from U.P.

Pandit D. N. Tlwary: May I know 
-whether previously it wae envisaged 
to supply power from this station to 
Bihar also and now it has been given 
up?

Shri Hathi: X do not think there
was any provision to supply power to 
Bihar from this.

Shri S. M. Banerjee: May I know 
the rate at which electricity will be 
supplied to the industrial units in 
that area?

Shrl Hathl: The tariff has to be de
cided by the State Government.

Shri Tyagl: What will be the appro
ximate cost of production per unit’

Shri Hathi: I have not got the
figures with me.

Shri Tyagi: Was it not estimated?
Shri Hathl: I have not got it.

Shri Vidya Charan Shokla: May I 
know___

Mr. Speaker: He comes from M.P.

Shri Vidya Charan Shukla: But
IIP . is vitally concerned with it  Is 
tbii Rihand project a national project 
or a regional project? What is the 
■basis on which power generated from 
it is going to be distributed between 
W.P., V.P. and Bihar?

Shri Htdd: M. P. has submitted a 
claim for power from this 
Bihand Dam project The matter is 
feben up at the eastern zonal council 
72 LSD.—2.

That is being considered by that coun
cil where representatives of both 
M.P. and UP. are there.

Extension of C.H.S. Scheme to Mem
bers of Parliament

+
f  Shri Bam Krtshaa Gupta: 
) Shri Vajpayee:

•2016. ^ Shrl Bhakt Danhan:
I Shrl D. C. Sharma:

Shri Damaal:
Will the Minister of Health be pleas

ed to refer'to the reply given to Un- 
starred Question No. 240 on the 21st 
November, 1958 and state:

(a) whether final decision has been 
taken in regard to the introduction of 
the Contributory Health Service 
Scheme for Members of Parliament 
who may be willing to join it; and

(b) if so, the details of the scheme?
The Minister of Health (Shri Kar

markar): (a) Yes, Sir. It has been 
decided to introduce the CAS. 
Scheme for Members of Parliament. 
The actual implementation of the 
Scheme is contingent on the decisions 
to be taken by the Joint Committee on 
Members’ Salaries and Allowances on 
the following points:

(i) Finalisation of the financial 
aspect of the question.

(ii) Allotment of necessary re
sidential accommodation for 
the staff and installation 0£ 
telephones both in the dis
pensaries and residences of 
Medical Officers.

(b) The Scheme will be on a com
pulsory basis and it will be obligatory 
on the part of all Members vt Parlia
ment to join the Scheme and to pay 
a contribution of Rs. 5 p.m. It is pro
posed to start three dispensaries at 
South Avenue, North Avenue and 
Constitution House—Ferozeshah. Road 
areas. As regards the facilities under 
the Scheme, the Members of the 
Parliament and members of their 
families will be entitled to such medi
cal facilities as are admissible to 
Class I Officers of the Government o f
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3$$a. The facilities will, however, be 
mailable c*dy In t>elhI-New Delhi to 
Member* ot Parliament and members 
of their families.

Shri Bum Krishan Gapta: May I 
know the final date by which this 
scheme wil be introduced?

Mr. Speaker: It is before the Joint 
Committee.

Shri Kanaarkar: That depends upon 
the Joint Committee. On our side we 
are ready.

Shri C. D. Pande: The scheme as it 
is being worked out in certain cen
tra*, the lower paid personnel find it 
extremely ‘un useful’. They are not 
satisfied with the service. Do you 
think that it will be advisable to ex
tend it to other sectors, particularly 
to Members of Parliament, on a com
pulsory basis because many people 
do not want to subscribe to such a 
scheme?

Shri Kazmarkar: I am afraid that 
my hon. friend is misinformed. Where
at it is a fact that so far as out
patients axe concerned, there is larger 
crowd than the doctors could cope 
with in a short time, so far as the 
other arrangements are concerned, I 
know that it is really giving very 
good relief particularly to low-paid 
employees because otherwise they 
eoultf not get the facilities of X-ray 
and other services which they get 
here by a nominal payment of eight 
annas, one rupee, or two rupees per 
month.

Mr. 8peaker: I would request hon. 
Members to go to Safdarjang hospital 
and see things.

Shri Tyagi: Sir, we have seen it  It 
is overcrowded. Our fear is that if it 
remain* overcrowded like that, we do 
not think that anybody would be able 
to take cane of our health. That is our 
iear. Unless there is enough staff, it is 
ap uae expanding it  They should not 
do it unless they are in a position to 
engage more staff.

Shri Karmarkar: We have given the 
best possible consideration. I cannot

give any promise to the Ho^se that so 
far as the out-patients are concerned, 
the scheme, even if ft is better jt in w  
than now, will be adequate to la^ct 
the requirements. Sp far as the temt- 
ral effect of the scheme is cpnMkart, 
this is a scheme which is appreciated 
by members of all classes of peopfc. 
They tell us that it is very useful. 2te- 
garding out-patients, of course, 
number is much more than could be 
handled with the present staff. That 
thing will continue. Taken all in all, 
the scheme is entirely useful.

Dr. Sushila Nayar: Has the hon. 
Minister taken into consideration the 
fact that most of the Members of 
Parliament are away from Delhi for 
the major part of the year, scattered 
all over India? Has he made arrange
ments for their medical care when 
they are away from Delhi also or 
whether the medical care will be con
fined to their stay in Delhi only?

Mr. Speaker: He has already ans
wered it; it is only within Delhi. Let 
this come from the Joint Committee.

Dr. Sushila Nayar: The question 
was not answered.

Mr. Speaker: The hon. Member may 
argue but that is the answer given.

Dr. Sushila Nayar: I want to ask 
whether the contribution that the hon. 
Members will be expected to pay....

Mr. Speaker: I am not going to al
low an argument.
12 hrs.

Dr. Sushila Nayar: Sir, I am only 
asking i  question. I want to know 
whether the contribution that the hon. 
Members will be expected to pay 
will also be for those months that 
they are in Delhi or will it extend 
over the whole year?

Skri Kanaarkar: Sir, let me ex
plain to the House. The House can 
then consider and the Members cm  
dedde. Now, the total expenditure 
per year for having three dispensaries, 
because the Members at Parliament 
are located in three identifiable quar
ters: North Avenue, South Atone
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Md Wmeom Shah Bowl, come* to about 
Rs. 2 lakhs in a year. Whether patients 
go pr not, doctor® have to be there. 
Svtn with all tiie 700 hon. Steufben 
contributing to the schme, the ■nwi»i 
Income comes to inly Rs. 45,000 per 
year Whether we have the scheme 
oor we do not have the scheme Is 
another natter

Shri Kanga: We want to have the 
■chase.

Shri Xanaprkar: If we are having 
the scheme, I do not know whether 
the House will consider it reasonable 
to have an income of Rs. 20,000 and 
spend Rs 2 lakhs of the taxpayer’s 
money

Shri Bangs: What is the latest posi
tion? Is it open to us to subscribe?

Mr. Speaker: Why do the hon 
Members not follow the questions and 
answers which are given here The 
hon Minister read out four items 
which are under consideration of the 
Joint Committee of Both Houses on 
the question of salaries and allow
ances of hon Members They have 
to decide The implications are that 
three hospitals will have to be opened 
and the charges will be made for all 
the months at the rate of Rs 5 per 
month Further questions have not 
been put to the hon Minister as to 
what ace the advantages Every 
blessed medicine will be purchased for 
the Members and hospital provision 
also will be available Some hon 
Members had written to me that at 
midnight they had some trouble, they 
had to go to the Willingdon Hospital 
and the hospital authorities charged 
them Rs 180, Rs 200 and all that 
All that will disappear hereafter

Shri Borrow: Why should there be 
compulsion

Hr. Speaker: Without compulsion 
only two people will join.
I cannot allow that thite Should be 
a hospital for them. Hon. Members 
*hjnk that they will be paying enor
mously, but they forget that they will 
fl* l»  lot qi bandit I son send to 
hop. Members, whoever wants it, the 

thft I have received complain
ing about difficulties, when they got

some trouble- I «m sure no hen. 
Member will escape H. When they gp 
to a hospital they will realise that 
they -have to pay through the nose 
Rs. *00, Hs. 400 and so on, whereas 
they will escape all that fay a mere 
payment of Rs 5. If horn. Members 
who discharge the duties for the whole 
country say so, what am X to say.

Unauthorised Flight from TMq wr
S.NQ.NO. S9. Shri Amur. Will t l»  

Minister of Transport and Cemnnai- 
cation* be pleased to state:

(a) whether it is a fact that a for
eign journalist took off his private 
plane from the Tezpur Aerodrome 
without the permission of the Autho
rities recently;

(b) whether it is a fact that there 
was no officer on the control tower 
on that day when the plane took off; 
and

(c) if so, the reasons therefor aad 
action taken or proposed to be t»Wn 
m the matter7

The Deputy Minister of Civil Avia
tion (Shri Mohlnddln): (a) Yes, Sir. 
an Indian Registered aircraft, presum
ably, on charter, carrying two foreign 
journalists took off from Tezpur with
out prior permission of the aeronauti
cal authorities on the 13th April, 1088.

(b) and (c) The Control Tower at 
Tezpur, which is an aerodrome of 
comparatively lesser importance, for
mally operates between the hours of 
0-80 to 12-30 and 14-30 to 16-30 1ST. 
Nevertheless, in case of emergency, 
the required information regarding the 
flight could be given to the Officer* 
in-charge at the aerodrome But the 
Pilot failed to do so

Disciplinary action has been initiat
ed against the pilot

Shri Aasar: May I know whether it 
is a fact that the plane flew over the 
prohibited area of N3SFA without the 
permission of Government?

Shri Mahiaddla: No, Sir; h  is not 
a fact as far as we know about it  

Shri Assor: May I know who is the 
journalist and to which country h* 
belongs?
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Shrl Mohiartdtn: My information is 
that there was one Britisher and one 
French journalist

Start Aanr: May X know what steps 
Government have taken to prevent 
recurrences of the same incident?

Shrl Mohluddin: As I have already 
stated, disciplinary action against the 
pilot has been initiated, and the Gov
ernment will see that unauthorised 
flights as it happened in this case do 
not take place.

Shri Hem Barua: May I know whe
ther it is a fact that the aircraft com
missioned by these journalists belongs 
to a European tea planter of the area; 
if so, whether any action has been 
takeq against that gentleman for lend.

soarcraift, for Ynuro.tharis«&
flights?

Shrl Mohluddin: My information is 
that this aircraft belongs to the Dar- 
bhanga Airways. And, aB it is re
ported that presumably It was a 
chartered plane, necessary enquiries 
are also being made against the own- 
-er as to the facts about the charter.

Shrimati Renu Chakravartty: May
I know how many chartered planes, 
chartered by various journalists, flew 
over Tezpur during the last 15 or 20 
days?

Shrl Mohinddln: I would require 
notice to answer that question.

Shrl Bra] Raj Singh: Have the 
Government come to any cohclusion 
about the purpose of the visit of the 
foreign correspondents, and may I 
know whether it is a fact that they 
wanted to contact Dalai Lama?

Shrl Mohluddin: I am afraid, Sir, 
it is rather very difficult for me to 
answer the purpose for which people 
go out But the flight did take place, 
and it came back within a short period 
and landed again at Tezpur.

Shrl Hem Barua: May I know 
whether the journalists who charter
ed the aircraft like that for un
authorised flights have submitted any 
explanation to the Government after 
they were detected?

Shri Mohlnndln: Explanation has 
be#n asked from the pilot and the 
owners of the aircraft

ghrimafl Renu Chakravartty: Alter
the plane took off from Tezpur ille
gally and returned, may 1 know in 
what way we have the possibility of 
detecting the exact route of the flight? 
Also, how are we quite sure of the 
fact that they did not fly over pro
hibited area?

Shri Mohluddin: My information ia 
that it took off and went to Mesmaria,
which is outside the prohibited area, 
and came back. That is the informa
tion available with the Ministry.

Shri Hem Barua: May I know whe
ther the attention of the Government 
has been drawn to a newspaper story 
that one of the journalists in this 
aircraft was dropped somewhere near 
Tawang; if so, whether he has been 
detected, because there waa an 
attempt, the newspapers said, to dis
cover him in the Dalai Lama's crowds; 
but there was no such discovery.

Shri Mohluddin: Not from 
plane.

WRITTEN ANSWERS TO 
QUESTIONS 

Prices of Vegetable Oils
*1999. Shri Fangarkar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
retail prices of vegetable oils have 
gone up in the markets during the 
last three months; and

(b) if so, the steps taken in this 
regard?

The Minister of Food and Agricul
ture (Shri A. P. Jala): (a)
prices of vegetable oils are not avail* 
able, wholesale prices of major 
vegetable oils, viz. groundnut oil, 
sê amum oil and mustard oil, have 
moved upward in the last three 
months. Those of linseed oil and 
castor oil have not shown any rise.

(b) The Government is keeping a 
watch on the movement of prices at
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vegetable oils in the country and suit- 
able steps arc taken from time to time 
to enure that their prices rule at 
reasonable levels. To check the rise 
in prices, the Forward Markets Com
mission have imposed heavy margins 
<m futures trading in groundnut, 
Unseed, castorseed and cottonseed. In 

the Reserve Bank of India 
have directed all scheduled banks to 
maintain 45 per cent margin on bank 
advances against the security of 

. groundnuts.
of Officials in Ministry 

of Food and Agriculture
*2001. Shri Nath Fal: Will the 

Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that the 
Union Public Service Commission 
have declared that some of the officials 
such as Deputy Directors and Assis
tant Directors in the Ministry are not 
adequately qualified for holding those 
posts; and

(b) if so, the number of such 
officials?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, but 
the U.PS.C. has agreed to interview 
the officials and review thaii eases

(b) 10. (of whom only 7 are now 
working).

Ctadivada-Bhimavaram Line

•2008. Shri T. &  Vittal Rao: Will 
the Minister of Railways be pleased 
to state:

(a) whether the work on the con
version of Gudivada-Bhimavaram 
line from Metre Gauge to Broad 
Gauge has dnce commenced;

(b) if so, the total number of 
■workers employed on this project; 
and

(c) if the reply to part (a) above 
be in the negative the reasons there
for?

» •  Deputy Minister at Railways 
(Shri s. V. Ramaswamy): (a) and (b).

Arrangements are being made to start 
the work.

(c) Does not arise.
Riee from Burma#

*2009. Shrimati Xla Falofcoadhnri:
Will the Minister of Food and Agri
culture be pleased to state:

(a) the stage of negotiations, so far 
held, in regard to supply of rice from 
Burma during 1859 under the frive 
Year Indo-Burma Rice Agreement of 
1956; and

(b) the quantity of rice which is 
being negotiated?

Ibe Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). 
It is not in the public interest to dis
close the stage or the nature of the 
negotiations.

*T0}*ft WWHT

WT ifaft 31? TOT# f̂ TT
fa  :

( * )  WT f o s f t  %

* m )  i?\ TfUT fa n  til \ , uH 

( w )  qrfir f f ,  eft stfkr

wt ^ ’
m w  ?mr f  ftr «W t (« ft  w<> 90

* * )  : (*P) ( 5T ).
fancor tst forr f  1 

fvrojr 
(v )  tfr $r 1

(«■) WRPT cTRTq1
^ 5 1 Psror ( Fish co-
operatives ) Tt

w w r  *rtasnr f  1 R tm vA

3*1% jrranr vteg
unw affer ifr 1
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Om i Mr a w ftw i B*Bw*y

*MU. 8hrl T. B. T«W  Bao: Witt 
the Minister of iUQM h be pleased 
to state:

(a) ttt total quantity of coal trans
ported by afaSypA for Southern Badway 
during the p&ttd fnan the 1st April, 
1988 to the 31st December, 1958;

(b) the unbuilt of freight paid; and

(c) whethtor all the coal required 
for the Southern Railway will be 
transported by the railway during the 
current year?

Ife* Deputy Hflntafw of Railways 
<Rtri Shahnwitss Khjln): (a) About 
seven lakh tons.

(b) About 3*8 crores of which about 
Rs. 2 3 crores is extra over all rail 
routp.

(c) Out of the total quantity of 
about 21 lakh tons of coal to be sup
plied to the Southern Bailway during 
1959-60, nearly 11 lakh tons will be 
transported by rail and the balance 
by r&il-cum-Bea route.

Supply of Maida in Manipur

*2019. Shri L. Aohaw Singh: Will 
tib* Minister of Food and Agriculture 
be pleased to state:

(a) whether it is a fact that there 
is acute scarcity of 8aida in Mani
pur;

(b) whether any representation has 
been made to Government regarding 
the supply of 8aida by owners of 
hotels and bakeries la Manipur; and

(c) if so, the steps taken to meet the 
demands of maida?

Hie Mlnh tar of Food and Agricul- 
<**“ * A. P. lain); (a) to (c). On 

receipt of a request from the Manipur 
Admtnisfamtion, arrangement has TwH*n 
made for the supply of maida to Mani- 
p u t  at the rate of SBO w » i^ i per 
month from the flour wffl« at

f  Shri M M h  Baaata:
------  J Skri ft. G. Samanta:

1 shri ft. C. BfltfU:
^ Shri Daannh

Will the Minister of Railways be 
pletfsed to refer to the reply given to 
Una tarred Question. No. 636 on the let 
December, 1958 and state;

(a) whether the report of the Fuel 
Consumption Committee has been fuUjr 
examined;

(b) if so, whether action has been 
taken on all the recommendations; 
and

(c) if not, the reasons therefor?
The Deputy Minister of BattWiys 

(8hri Shaknawas Khan): (a) The
recommendations are still Being ex
amined.

(b) and (c). Do not arise.
Irrigation and Power Works under 

Bhakra Nangal Project
*8hri Bam KfrMian Gupta: 

Shri A M. Tarlq:
Shri D. C. Shanna:
Shri Dalitt Singh:
Shri Pangarkar:
Sardar Iqbal Singh:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 1061 on 
the 17th December, 1958 and state the 
further progress made upto the 31st 
March, 1959 with regard to the Irri
gation and power works under the 
Bhakra Nangal Project9

The Deputy Minister at Irrigation 
and Power (Shri Hathl): a  statement 
giving the information is laid on the 
Table of the House. [See Appendix 
VTI, annexure No. 20.]

«rm  tar
*•3*. miT mw

w t  tftf ^  ^  ^  ^  ^  
ftr :

(v)
*  ft**  *  flhrr* *

•MSI. -i
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WNr *f JP •(• ffiR  W lm l Vx
w t ;

(e r )  *rfic f t ,  w r  * *  irtanir * r  
^W W ft^<ft3PT1T<riR erifR r( ?

«n r M i fUr («ft «•  « «
* * )  •' ( * )  *** TT*Hf if
wR^rr 3 3  % $«r ifta jtttt »f $ m  

ftw t  % «!^nr % fa #  *f # »m  
% s*rnr «tt «rcpftf!T *vr& (* *  
*r$r) st>r *t %?*, «ryr *h w r  ?f 
^nPmPPTr^ i

{<sr) afr^r i

flCMHtt Water UfMrtttan

84M. ShrfftftinKiMb*aGtt*a: Will 
the Minister otf Feed sad Agricaltare 
be iflcMed to refer to the reply ghreo 
to Starred Question No. 778 on the 
9th December, 19N and etato:

(a) the name and location of 15 
promising areas which have been se
lected by the Geological Survey at 
India, for ground waiter exploration; 
and

(b) the result at exploration (ana- 
wiae)?

The Ifflaleter of Feed aal Agrienl- 
tan (ttti A. P. Jafta): (a) and (b).
The fifteen area* whore groundwatef 
exploration has ben or it to ho taker 
op and the results obtained cpto 31st 
March, 1959 are as fbllows:—

Results obtained

N am e o f  the area bores b o m  con*
drilled verted into 

production 
tube vreUs

i. Narbada Basin (Madhya Pradesh) (Destricts of Hoshangabad, Bhopal
and J a b a lp u r ) ;.................................................................. 30 16

a. Tapti Basin (BombayXDistricts of East and West Khandesh & Nimar) r8 2
3. Puma Basin (Bombay)-(Diitrictt of Akola, Amrsod & Buldana) 14 —
4. Saunshtm (BombayHDistncts of Zalawad) . . . .  9 *
5. Kotch (Bombay)-(Bhuj, Mandvi, Abdesa, Nakhtrana & Mundim

Taldkas) . . . .  . . . .  10 4
d. Rajasthan (Districts of Jaisalmer, Bikaner, Banner, Churn 4c Sikar; 10 1
7. Kerala (Districts of Allepey, Kottayam and Quilon) 5 1
8. Madrai (District! of CfcJagleput, South Aicot, Trichy, Tanjore,

Ramnathpuran, Pattukotcai and Vridhachalam) . . . .  40 *7
9. Andhra (Districts of East and West Godavari and Krishna) 15 it

*0. Punjab (District* of Gurgaon, Robtak, Mohindargarh, Hissar, Ambala
ft H o a b ie ip B r ).................................................................. 38 tt

11. West Bengal (Districts of Nadia, 34 Parganas, Bankura, Midnapore,
Miirahadabed, Malda, West Diaajjpur, Darjeeling, lalpaiguri, Cooch-Behar) 24 24

(3. Uttar Pradeah (Districts of Agra, Mainpuri, Btah, Ninital, Allahabad
Aflnssarh, Ghazipur, Balia, raizabad, Tsunpur ftDehraDun; 25 17

13. Bihar {Districts 01 Gaya, Sfaahabad and Bhagalpur); . . .  16 7
14* Ozisaa State (Districts of Balasore & Cuttack) . . . .  14 12
*5- Assam State (District* of Darang ft Kamrup) • (Worft is likely »o betaken up shortly).

T6tax. . . .  a68 135

Xb the it t t e  e f W eft Bengal and Uttar Pradeah, eaptaadon is idll In progress.
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MSS. Shri 9am KrUhait Gapta: Will 
Ham Minister of Sail ways be pleased 
to state:

(a) the number of waiting rooms 
with names of railway stations con
structed during 1958-59 on the West
ern Railway; and

(b) the number of waiting rooms 
repaired and the cost thereof?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Four 
waiting rooms for upper class passen
gers were constructed at Jaipur 
Station. In addition to these, a wait
ing room for traders each at Vapi and 
Bilimora was provided. In addition 
waiting halls for class III passengers 
at 11 stations, namely Vapi, Unal, 
Kharaghoda, Patri, Derol, Petlad, 
Jhagadia, Vemar, Asarva, Sanand 
and Faina stations were also con
structed.

(b) No separate records or accounts 
for repairs to waiting rooms are kept 
as they form a part of the station 
buildings, the repairs and mainten
ance expenditure of which is again 
bulked with service buildings in 
general.

D iese l C a n

3426. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased 
to state the number of Diesel Cars 
running at present on the Western 
Railway, with names of routes?

The Deputy Minister of Railways 
(Bhri 8. V. Ramaswamy): Only 6
Metre Gauge diesel rail <cars are 
available on the Western Railway. 
These run on the following sec
tions:—

Jetalsar-VeravaL
Veraval-Talala-Delvada.
Junagadh-Visavadar.
Junagadh-Vera vaL 
Sihor-Palitana.
Sihor-Dhola.

The Rail Cars running on the 
Western Railway are not the con
ventional type of Diesel Rail cars. 
These units ware built up by »«<"g

various types of lorry enghrss, These- 
Rail Cars had a chain and sprocket 
drive. The petrol power units are- 
now being replaced by diesels as and 
when necessary.

Corruption Cases
2427. Shri Ram Krirtan Gupta: Will 

the Minister of Railways be pleased to 
state the number of corruption cases 
pending on the Northern Railway a* 
on the Slst March, 1959?

The Deputy Minister of RaBwass 
(Shri S. V. Ramaswamy): 327.

Rural Water Supply Schemes h  
Punjab

f  ShrJ Ram Kriaban Gnptar 
3428. V Shri D. C. Sharma:

[  Shri Daljit Singh:
Will the Minister of Health be 

pleased to state:
(a) the names of Rural Sanitation 

and Water Supply Schemes received 
by the Central Government from the 
Punjab Government during 1958-591 
and 1959-60;

(b) the total amount of loans and 
assistance asked for these schemes;

(O tht iota\ amount of loans and 
assistance which was actually given 
during 1958-59 and to be given in 
1959-60; and

(d) the time by which these 
schemes will be implemented and the 
number of villages benefitted there
by?

The Minister of Health (Shri Kar- 
markar): (a) and (b). A statement 
showing the names of the schemes 
with estimated costs received from 
the State Government during Second 
Plan period upto Slst March, 1959 i* 
laid on the Table. (See Appendix 
VII, annexure No. 21.]

(c) A  sum of Rs. 22.00 lakhs was 
paid as grant-in-aid to the 
Government during 1958-59. A ten
tative allocation of Rs. 20.00 i»Hi» 
as subsidy has been made for 1959-60.

(d) By March, 1900 and about 25ft 
villages will be benefitted.
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****• \  Sardar Iqbal Singh:
Will tbe Minister of and Agri

culture be pleased to state:
(a) the number of proposals t o  

minor irrigation projects under inves
tigation in Punjab; and

(b) tbe help that the Central 
Government have given to the State 
In removing the difficulty of -techni
cal personnel?

The Minister of Food and Agrionl- 
tare (Shri A. P. lain): (a) Tbe re
quired information is awaited from 
the Government of Punjab and will 
be placed on the Table of the Sabha 
as soon as it is received.

(b) The State Government have not 
asked for any help of technical per
sonnel from the Centre.
Quarters for P. ft T. Employees of 

Madras Gteele
3430. Shri Pangarkar: Will the Min

ister of Transport and Communica
tions be pleased to state:

(a) the number of quarters for the 
Post and Telegraph employees con
structed in the Madras Circle during
1958-59;

(b) the number ol quarters to be 
constructed in the above circle during
1959-80?

The Minister of Transport and Oom- 
monicatioiu ((Shri S. K. PaiU): (a) 
Nine quarters.

(b) 32 quartets are at advance stage 
of construction and are expected to

be completed during 1959-80. In.
projects for construction of 

164 quarters have been aa&ctu>nedi
Inter-State Goods Trafie 

8431. Shri Paagarkar: Will the Min
ister of Transport and Communi
cations be pleased to state:

(a) whether there is an increase in
the Inter-State goods traffic by road 
between Bombay-Andhra and.
Boxnbay-Mysare; and

(b) if so, to what extent?
The Minister of State In the Minis

try at Transport and OnaaaBteatkMU 
(Shri BaJ Bahadur!: (a) and (b). Yes. 
It has not been possible to assess tbe 
increase in figures, but the increase is 
appreciable.

Consolidation of Land Holdings
3432. Shri Bam Krisluui Gupta: WiU 

the Minister of Food and Agriculture 
be pleased to state the nature ol 
financial assistance given by Central 
Government to expedite the work 
pertaining to the consolidation of 
land holdings in the various Statt 
during 1958-69, State-wise?

The Minister of Food and Agricul
ture (Shri A. P. Jain): Financial
assistance fox the scheme of consoli' 
dalion of land holding* is given on 
the basis of 50 per cent, of the net 
expenses on the scheme or 25 per 
cent of the gross expenditure there
on, whichever is less. The financial 
assistance agreed to be given for the 
year 1958-59 for the various States/ 
Union Territories where this scheme 
is in operation is as follows:—

___ ______ _____________(Rs wlskha)

1881 (SAKA) Written Answers 13026

State! U. T.
Financial State’s 
Provision Share 
(grow ex
cept other
wise stated)

Central
Share

z. A ndhra Pradeshа. Bihar
3. Bombay .
4> M idhya Pradesh 
S. Mysore
б. Punjab
7. Rajasthan .
%. \R ta r? z a d e ih  .
9. Delhi*

» .  Himachal Pradesh* *x. Manjpnr*

I* 71 (net) 0-85
1-5* i -14

12-50 9*37
7-20 5-40
2-70 2-03

IJ-00
5-00 3-7 5

- *45*00 «*-7S
0*76
3*00

0-8$ 
0*38 
3-13 I* 80 
0-68

15-00
1-ay 

36-»s

•In these esses the cadie expenditure is met on of the Central budget.
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S hi* sriii Vcaeds r « * * a * «

MM. M f i . 0 . Sktna: Win the 
TOnister at Transport and CBwmwinl- 
caHons be pleased to state: t 

{•) ih* epst at the chip* and 
-vessels purchased during 1857-58 and 
1988-59 separately tor shipping ser- 
44c&; end

0>) the details of these ships and 
vessels and the service on which they 
liave been put?

The Minister of State la the MDnis- 
1*7 dt Transport and Ceumnnteattans 
(Shri «a j Bahadur): (a) and (b). A 
statement Is laid on the Table. [See 
-Appendix VII, annexure No. 22].

Vrtttt WMter Stttfity tttliitfc  m
r m m

M R  Shri Baa Krirftaa Chqpta: Will 
the Minister ot fcehfch ** tffcaeed to 
etate:

(a) the total amount of loan and 
assistance asked by the Punjab Gov
ernment for Urban sanitation, and 
water supply schemes during 1988-59 
and 1989*60; a&L

(b) the total amount at lean and 
assistance which was actually paid 
during 1958-89 and to be paid In 1689- 
60?

The Minister of Health (Shri 
Karauufcar): (a) and (b).

Amount of loan and Amount of loan and 
assistance asked for assistance actually 

paid
* « * - »  Rs. 47- 50 Iskhs Rs. B«' 00 lakhs
*959-<0 Rs. 30- 00 lakhs (Ag»- A tentative allocation

inst State Plan. De- of Rs. 65-00 lakhs 
mand against Central (45 lakhs against 
Plan was not indi- State Flan and Rs. 20 

cated). lakhs Against Central 
allocation) has been 

made.

Family Hanning in Rural Areas
ti»« /S h ri S. C. Samanta:

' \8hri Snbodh Hansda:
Will the Minister of Health be pleas- 

«ed to refer to the reply given to Un- 
atarred Question No. 1361 on the 12th 
December, 1958 and state:

(a) whether it is a fact that cent 
per cent financial assistance has been 
offered to Medical Teaching Institu
tions and voluntary organisations for 
opening clinics of Family Planning in 
rural areas;

(b) if s6, whether any such assist
ance has been denied to some rural 
•c lin ics;

(c) If so, what are the reasons; and
(d) whether sufficient emoluments 

Will be paid to doctors serving in 
rural clinics?

t te  Mhfletar of Health (Shri Kar- 
awkar): (a) Yea, S b-u cotd iog to 
approved pattern of expenditure.

(b) No, Sir

(c) Does not arise.

(d) In the approved pattern of ex
penditure for a rural clinic; normally 
there is no provision for the employ
ment of a doctor, but only for a Social 
Worker or Health Visitor/Field 
Worker at the total remuneration of 
Rs. 3,000 per annum. A voluntary or
ganisation can employ a doctor within 
the amount so provided, i.e., Rs. 3,000 
per annum. Supervisory work is ex
pected to be done by the doctor-in- 
charge erf the medical/health unit in 
which the Family Planning j ,
located. A  doctor has been authoris
ed for some pilot rural eitw% fa 
States to whom sufficient emohanents 
are required to be paid.

World Health Organisation

Sttg. Shri Beat Kriahan ChnCa: Win 
the Minister of Health be alea^d te 
rete  to the reply given to Unatanad
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ptffcMBtt tM. 291 on tttft 21st Novem- 
tar, IMS and M r .

<») whether Government h*ve since 
examined the iw iH n W itta w  of 
$ e  lllh, session of WJB.O. Regional 
Cdbxbittwi on South Zsst Asia held in 
New Delhi tatfn thfe 24th to 30th Sep
tember, 1969; and

(b) if >0, the decisions taken there
on?

M e MWNlf «f Health (Shri Har- 
atarfcar): (a) Yea, Sir.

(b) A statement showing the xe- 
-eolutiions passed by the X&evmth 
W.H.O. Regional Committee for South 
East Asia m their meetings held in 
New Delhi from 24th to 30th Septem
ber, 1958 and the action taken there
on by the Government of India fa laid 
on the Table. [See Appendix VII, 
annexure No. 28].

Development of Vbakhapatnam Fort
f. Shri Ham Krishan Gapta: 

3437. 1 Shri D. C. Shama:
^Kmnarl M. Veda Komari:

Will the Minister of TMnspert and 
Commealcatlona be pleased to refer 
to the reply given to Starred Quest
ion No. 131 <A the 21st November, 
1858 and state:

(a) whether the project rfcgatrding 
the development of Visakhapatnam 
Port has been finalised; and

(b) if so, the progress of work done 
so ter?

The Minister of State in the Minis
try ef Transport and CnmiwHgatlonr 
(Shri Raj Bahadur): (a) and (b). esti
mates for the construction of the four 
berths amounting to Rs. 272*55 
have been sanctioned. Tenders for the 
■work will be invited shortly. Fart of 
the dredging has already been done.

Preliminary designs and estimates 
fer the Belt Conveyor system for 
handling  ore have been prepared and 
i n  Under anamination. They be 
AnsHsed as early as possible.

Aircraft Aasirtent 

MSS. Shri Ham kristm  Onfta; Will 
the Minister of Transport and Oam- 
mimltnflsns be pleased to state:#

(a) whether it is a fact that a 
vulture hit the aircraft carrying Shri 
Y. B. Chavan, Bombay's Chief Minis
ter from Nagpur to Bombay on the 
19th December, 1958; and

(b) if so, whether the plan* was 
damaged or any other passenger re
ceived injury?

The Dsprtr Minister of Civil 
Aviation (Shri MoUoddtn): (a) Yes,
Sir.

(b) The port wing of the plane sus
tained some damage. No person on 
board the aircraft was injured.

t  jr . Oeartral In Orissa

MSS. Shri Panigmht: Will the Min
ister of Health be pleased to refer to
the reply given to Unstarred Question 
No. 2328 dated the 18th September, 
1958, and state:

(a) whether Orissa has got the 
required assistance for TJ3. control 
for the year 1958-59;

(b) if so, how many T.B. isolation, 
beds out of 105 allotted beds have been 
established in Orissa so far; and

(c) whether the proposal for 1959- 
60 and the amount of assistance that 
would be given to Orissa for the year 
have since been finalised?

The ef Health (Shri Kar-
markar): (a) No X-Ray and laboratory 
equipment was supplied to the Gov
ernment of Orissa nor any grant to
wards the establishment of T.B. isol
ation beds was sanctioned for year
1958-59. However, grants amounting 
co Rs. 2,62,617 were sanctioned to the 
State Government during 1958*59 for 
the control o f diseases under the 
following schemas:—

1. Nattoftttl Mafctfa Eradication.
2. B.C.G. Vaccint you.
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Tiie break-up of the amount san
ctioned to each of tbe above schemes is 
not available.

A  non-recurring grant of Rs. 50,000 
t o  alio sanctioned to a voluntary 
TJB. institution in the State.

(b) No T.B. isolation bed was es
tablished by the State Government 
during 1958-59.

(c) No specific proposals have been 
received from the State Government. 
It has however tentatively been agreed 
to give to the State Government Cen
tral assistance amounting to Rs. 41,000 
for B.C.G. Campaign and Rs. 70,000 
for the establishment of T.B isolation 
beds. It is for the State Government 
to implement the scheme and draw 
the grants as may be due to them.

Late Banning of Trains

3440. Pandit D. N. Tiwary: Will the 
Minister of Railways be pleased to 
state:

(a) whether any record is maintain
ed of the late running of trains on the 
Junction Stations of the route besides 
the starting and destination stations; 
and

(b) if so, whether a statement show
ing the position in regard to the late 
running of the following trains dur
ing 1958 would be laid on the Table:

(i) On N.E. Railway:
1. 9 Up and 10 Down Ex

press.
2. 83 Up and 34 Down Janata

Express.

3. 31 Up and 82 Down Passen
ger

(ii) On Northern and Eastern 
Railways:
1. 13 Up and 14 Down Upper 

India Express.
Z 11 Up and 12 Down.
3. 353 Up and 354 Down?

The Deputy Minister of Bail ways 
(Shri S. V. Ramaswamy): (a) and
(b). Information is being collected and 
will be laid on the Table of the 
Sabha

Crimes on Bailways

3441. Pandit D. N. Tiwary: Will the 
Minister of Bailways be pleased to re
fer to the reply given to Unstarred 
Question No 91 on the 18th Novem
ber, 1958 and state:

(a) whether there has been any 
noticeable decrease in Railway acci
dents and Railway crimes, such as 
theft, pilferage etc. since October, 
1958; and

(b\ tt so, the percentage of de< 
crease?

The Deputy Minister of Bailways 
(Shri S. Y. Ramaswamy): (a) and (b). 
The incidence of railway accidents or 
railway crimes do not follow any set 
pattern from month to month. How
ever, the percentage decrease in the 
average number of serious accidents 
and crimes on railways during four 
months from November, 1958 to 
February, 1959, as compared with the 
figures of October, 1958, is as under:—

Ptresntag*
dtcr*at*

0) Serious train a cd d en ti.................................................................  25%
(ii) Cuei of tampering with trade .................................................  19%
(Hi) Cites of thefts of booked consignments . . . . . .  1%
flu) Value of thefts of booted consignments and lallway property 4*5%.
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fltofeedaM Oaatei In P. ft T.
f  Shri 8idh> Ram:

M tt. Shri DalDt Singh.- 
Sardar Iqbal Slatfi:

17111 the Minister of Transport and 
Coxnmtmicatioas be pleased to state:

(a) how many Scheduled Caste and 
Scheduled Tribe candidates have 
been recruited during 1958-59 m the 
Punjab Circle category-wise;

(b) what was the number of vacanc
ies to be filled,

(c) whether the vacancies were filled 
according to the reservation; and

(d) it not, what steps have been 
taken in the matter*

The Minister of Transport and Com
munications (Shri S K. Patll): (a)
to (d) The required information for 
the calendar year 1958 and for the 
penod January- Febru ary, 1959 has
been called for from the Postmaster- 
General, Punjab Circle, Ambala and 
will be laid on the Table of the 
Sabha as soon as it is received

By-Products of Tomato

SMS. Shri Pangarkax: Will the Min
ister of Food and Agriculture be pleas
ed to state:

(a) whether Government are con
sidering any scheme for the manu
facture of by-products of tomato; and

(b) if so, when such a scheme is 
likely to be finalised?

The Minister ef Food and Agricul
ture (Shri A. P. Jain): (a) No, Sir.

(b) Does not arise.

Termination of Services of Ballway
Employees by Qovemor-General/ 

President

3444. Shri Rajendra Singh: Will the 
Minister of Railways be pleased to 
state the number of cases of tannin- 
ntion of aerviee of Class IH sod 
staff under the orders of the Gover

nor- General/President of India during 
the period from 1947 to 1988?

the Deputy Minister of Railways
(Shri S. V. Ramaswamy): Class HI— 
100

Class IV—39

Termination of Services ef Railway
Employees by General Managers
M45. Shri Rajendra Singh: Will the 

Minister of Railways be pleased to 
state the number of cases of termin
ation of service of Class III and IV 
staff by General Managers under their 
special powers during the period from
1947 to 19587

The Deputy Minister of Balimps 
(Shri S. V. Ramaswamy): Information 
is being collected and will be laid on 
the Table of the Sabha.

Reversions of Employees on N.E.
Railway

$446 Shri Rajendra Singh: Will the 
Minister of Railways be pleased to
state:

(a) whether it is a fact that there 
are a large number of cases on North 
Eastern Railway where persons have 
been reduced in rank without issuing 
any charge-sheets and giving chance 
of defence as required under Article 
311(2) of the Constitution; and

(b) if so, the reasons therefor?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) No.
Yb) Does not arise

Delhi Transport Undertaking
3447. Shri D. C. Sharma: Will the 

Minister of Transport and Conmuml- 
oations be pleased to refer to the 
reply given to Unstarred Question 
No. 1151 an the 9th December, 1988 
and state the progress made in the 
work of the six-man inquiry com
mittee appointed to go into the re
vision of the minimum rates of wflfee* 
of the employees of the Delhi Trans* 
port Undertaking?

The Minister of State la the Minis
try ef Transport and ffiniminliTfl—
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(Start Ra) Bahaiar): A ’stotomw*
Siting the jnfonmttion required is 
5d4 on the table. [See Appendix 
VU, annexure No. 24.1

Service Rales on Railways

MM. Out Haifc* Chan** Mathw: 
Will the Minister of Bail w»7» be
pleased to state:

(a) how many different sets of 
rules In respect of service conditions 
are obtaining on the Railways, and

(b) what attempt ha* been made 
to simplify them?

n »  Serutr -Mtaislw o f SiJInvp 
(Sluri 8. V. Bamaswamy): (a) Broad
ly, the different sets of rules in res
pect of service conditions are:—

(i) Ex-Company Railway
(11) Ex-States
(in) Indian Government Railways

(b) The ex-Company Railway staff 
and the ex-States Railway staff were 
given an option, to come over to the 
Indian Government Railway rules, 
so as to reduce the diversity Simpli
fication of rules has been deterred for 
the Enquiry Commissions report

Willingdon and Safdarjang Hospitals
. . . .  f  Shri Subodh Haasda:

\  Shri S C. 8amanta:
Will the Minister of Health be 

pleased to atate:
(a) whether it is a fact that Gov

ernment propose to revise the outlay 
provided in the Second Five Year 
Plan for the Willingdon and Safdar
jang Hospitals in consultation with 
the Planning Commission;

(b) if ao, the reasons therefor; and
(C) how much of the total estimate 

fcaa been spent up-tUl now?

fftp mflntfftg «f Stealth (8hrf Kar- 
<?) V* ITPPOHl it 

under consideration at present

(b) Does not aria*.
(c) Approval hat been Recorded to 

construction works estimated to co§. 
Rs. 69,10,995 (Rs 99,09,188 for Safdar
jang Hospital and R». 19,01,900 for 
Willingdon Hospital).

Bailway Passenger Fare*
3450 Shri Jadhav: Will the Minis* 

ter of Railways be pleased to lay a 
statement on the Table showing the 
bases of passenger fares of the Local 
Trains running at various places from
1948 to 1958?

The Deputy Minister of Railway* 
(Shri S V Bamaswamy): A state
ment showing the bases of passenger 
tares over the Indian Railways fran 
1st January, 1948 to 30th September* 
1958, is laid on the Table [See Ap
pendix VII, annexure No 25 ]

Presumably by the expression 
“Local Trains” in the question is 
tneant the passenger trains running 
over short lengths There is no diff
erence between the bases of passen
ger fares applicable to such "Local 
Trains” and other passenger trains, 
but the distinction between the fares 
lor “Ordinary” or “Passenger Trains*' 
On the one hand and Mail or Express 
Trains on the other, where different 
tares are charged, has been indicated 
in the statement

From 1st October, 1958, the bases 
of fares are not notified but only the 
calculated fares for different distances.

Pattuufcandi-Dhaxamaaagar
Line

MSL Shrl Dasaraths Deb: Will the 
Minister at Railways be pleasdtf to
state:

(a) when the survey of Pathar- 
kandi-Dharamanagar Rail line would 
be made; and

(b) when th* final report of the 
Railway Board is likely to be receiv
ed by Government?

Minister <rf R *ttm  
(Shri S. T . Ruuswaaty): («)
Arrangements are being to styKt 
the survey as early as possible.
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-. vit fw w t 
fiiqpr »nft ^  srw ft, u u f  

sn»r tfwr t*x* *
^  *RTT̂  f r  FTT fa  :

(* )  wr farorf «fo: «rfr-
iftinmff qsi *f) flsmpfrt «faf?r #  
s n r  sfor ^  t t # i t  <rfqftar*n re  vtr 
«fr*far*rc v t f i m t ;  

(w ) i f c  $r, ?rt sfafor ^ ^tt 
« » * «rk

( sit) «rf% srer % h r  (*p)
TT 3 T̂T WRTFTV ?ft 3TTT

W  «rfvft3RT TC »W 3 *  ft^TT fW
* t *nfrnr ’

fa*nf tftr firapr w n(t («ft
^wft) (* )  ^TT?T5f f  I

(«r) wrs$FTT *rf»r% #  q^nr 
wnfrr Jr fimfVsr vV # fr

wn «TRt»r *? gim?
w t v ff  *  m s'rfkslvrr «Rt vO vtt 
•FcftwT arw 1

(»r) 1

Nuth AndiHM i F im k

S4CS. Shri Raghanatli Sinfh: Will
the Minister of Food sad Africultar* 
be pleased to state:

(a) the rates of royalty on various 
species of woods sawn by the lessee 
of the North Andaman Forests in 
his Mayabunder Saw-mill for local 
sale and for export respectively; and

(b) the amount of royalty levied 
and collected respectively during 
the last 3 years?

The Minister of Food and Agricul
ture ((Shri A. F. Jain): (a) The rate* 
of royalty on various species of sawn 
timber both for local sale and ex
ports are the same. They we as. 
follows:—

Matchwood .............................................  41% of the f.o.b. prices

Plywood . . . .  ................................. 43% -do-
H a r d w o o d .......................................................................... 50% -do-
Omamenttl wood . . . .  . 50% -do-

(b) The amounts of royalty levied and collected on sawn timber are as follow* :—

Year Amount of Amount of
royalty royalty
levied collected

Rs. Rs.
*#SS*S«...................................................................................1,15,267 1,15,267

* * * * * 7 ................................................................................... 1,09.295 1,09.295
*W -S8 ................................................................................... ...........  47.M*
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WjflN TWW

SPfiW *
"\ «ft MW W ?*:

w t «rf̂ nr»T mtr o ttc  *ftV «nf
* 3 1 *  ^  f'TT f t ? :

(v )  Ppfe^ft-aRjc
Tn^r w r T  ^  ^  ^ anmrr air
W  ̂  1

(« • )  vQk ^T, ?ft trsn rqr f e r ^ r

-* f^ r 5 P * T ^ f tT  ; 

(* r) 3«RT TT3TT*r ^  SRT <RT «TfT- 

^T*T f%'4 ^R 1! ,

(«r) «tt
'« P T ^ ftrT ; w k  

( ? )  ^  Tn>TT*T W  rPP VT ®FT 

•#JJR ft  Sfl̂ TT 7

«rfbr̂ r srar hwt* t o o t  *f ttwj- 
- « H t  (« f t  t t o  : (*»)

Trejta Tnnrnt #?*rr «; m  w i«r - 
w r^ -s n ^ r  m  arsi fp m  
^ t h r t  7*  <njfr »f arraT t  iw f t w  

3nr̂  th5|vt, mfe ^
- P I  ’T r r h r  % PIT̂ 'O ? w  Tjsp SflfV H ?V  

■ q» lH  VT ?'<KI ftrqrt * m  5  I

(«•) ?<>* 
* fh r | , *it ?rt $ * n r  « n w  m  s i r

PfiT % VTTVT 3THRT I ^T %  VT 'TRT I t  

«P»r srnpft 1

(*r) h t’p <Mwr % 
-$*TH  *TT V T Pft ^TPnft I *TT *PTT-

«w*nF gsr ?W w  t c  «nfvrt % fat* 
« R f ? i«  wft s n r v  j

J ( * )  5P W * T « ;^o o  I

<(*) *nran v  l

FM W iir Fare Taxation

MSS. Shri Manuka: Will the Min
ister at Railways be pleased to state:

(a) the effect of the passenger five 
taxation on the passenger traffic on 
different Railways during 1998-89;

(b) whether this tax affected short 
distance travels more than long dis
tance travels during the above period; 
and

(c) the effect of this tax on the 
revenues during the above period?

The Deputy Minister of Hallways
(Shri S. V. Bamaswamy): (a) to (c). 
While there has been a downward 
trend in passenger traffic and in earn- 
ingB in the year 1958-59 compared to 
the previous year, it is not possible 
to say how far, if at all this is due to 
the tax passenger fares and how far 
to the general economic conditions in 
the country during the period and to 
more intense competition by road 
services.

% firej wfarrrc

*Y5tV «ft w  TOST . *TT WTO 
?WT ffftr SRTFT frqT Jf̂ TT fa
=f?f % *rr?nfT snrr^ ^  %■ srrcwr 

^  *foraw % ftw ?rai 'qfwnr 
tPBoT % fiwf firRrsr t̂t-

7T3JT-vtr % ^
K5. f t R R T  «r?r fo rr  w  ?

wra f f r  »Wt (sft « o  it*
: Hirar w w fi ^rarwV

M  % ?Rphv ^  ^  
PnnHl TT3*T flTV ftf % HTT *rf 
^ * T R ^ r f  ( raticide )

tit x® 1
WTftW Jq^sfl % fW #«l fingf^ 

^  r̂| sajjFR 
faS 5^ w n r  ?«»•  «pt w n ] 
«W ’RPST ^ rstt % fipfr 1
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Production of fokMM
___  f  Shri 8< &. AMtttticSuun:

\  Start OwwSfrtky:
Will the Minister of Vtoed and Ag*l- 

.culture be pleased to «tate the quan
tity of totwceo produced and the are* 
covered, State-wise, for the years 1957. 
48 «nd 1958-59?

The MtaMer of Feed and Agricul- 
taw  (Shri A. P. Jain): A statement 
is laid on the Table [See Appendix 
VII, annexure No. 26.1

Vie of Pabilc Telephones without
Charges

3458. Shri Onkar Lai: Will the Min
ister of Transport and Communications
be pleased to state:

(a) whether attention of the Gov
ernment have been drawn to the 
allegations made in the editorial of 
‘Saptahik Hindi Hindustan’ dated the 
•21st December, 1958 published from 
New Delhi that the public call tele
phones are being technically manipu
lated and made use of without paying 
IS naye False;

(b) whether any enquiry has been 
made in the matter; and

(c) if so, the result of the enquiry?
The Minister of Transport and Com

munications (Shri S. K. Patil): (a)
Yes.

(b) No enquiry m this specific case 
was considered necessary. It is 
possible for a caller from a Public 
Call Office, without inserting the 
necessary coins, make himself faint
ly heared by shouting into the re
ceiver. No both way conversation is 
"however possible. This is, however, 
more of academic interest than of 
practical utility, as a satisfactory con
versation cannot be conducted In 
this manner.

(c) Does not arise.

Tractors for Central Tractor 
Organisation

3489. Shri S. M. Banerjee: Will the 
'Minister of Pood and Agriculture be 
■pleased to state:

72 LSD—3

<») whether Defence Ministry is 
giving 123 tractors to Central Tractor 
Organisation;

<b) if so, whether the tractors have 
been received; and

(c) whether this will be a sort of 
loan to Central Tractor Organisation?

The Minister of Food aad Agricul
ture (Shri A. F. Jain): (a) to (c). The 
Defence Ministry has offered to trans
fer 200 tractors to the CTO. A techni
cal examination by Engineers of CTO 
has been completed in respect of these 
tractors regarding their suitability or 
otherwise for operations by the Cen
tral Tractor Organization. The re
port is under consideration. The qee- 
tion of settling terms of the transfer 
will arise after a decision is taken on 
the report

Payment of <1 abstraction Allowance 
at Durg, Bhilai and Bourkela

8480. Shri Sangaima: Will the Min
ister at Bail way* be pleased to refer 
to the rerty given te Unstarred Ques
tion No. 3018 on 4be 80th April, 1958 
in respect of construction allowance to 
Railway staff at Durg, Bhilai and 
Rourkela and state:

(a) whether any decision has since 
been taken; and

(b) if so, with what results?
The Deputy Minister of Railway*

(Shri S. V. Bamaswamy): (a) and
(b). The matter is still under con
sideration but orders are expected to 
issue shortly.

esmj* h «ftr fcrt

( v )  WT *Tf $  f«P C *TT3 ,
U U  qftref-d %
% ^  qtefipf <tt fsRurr t o ,

*rwfk ipt?t ft »nn ;
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( w )  q f t  t f ,  t f t  i p t ?  %  w 8  
* i t $ ;

(*r) wt »i|
«ft?

br#  vnhft («ft 3 » t «  TW* 
w uft) : (v )  aft $r 1

( « )  qfrrcfa fe tft %
T? $  I arm

TT# VT^TfCTt ^  j i?  5̂ SfaT

ftr *rert % fsra 353 «m r «pr* <n*r 
*FT*T *T S fopT T  ?Tft *TT I

(»r) 3ft $ n

Diesel Engines on Northern Railway

3462. Shri Ajit Sinrh Sarhadi: Will 
the Minister of Railways be pleased 
to state:

(a) whether any diesel engines are 
proposed to be allocated to the 
Northern Railway tor being run on 
the Ludhiana Ferozepore line; and

(b) if so, how many7

The Deputy Minister of Railways 
(Shri S V. Ramaswamy): (a) No.

(b) Does not anse.
Unking different parts of wii«fiij|i 

Pradesh by Rail

3463. Shri Nek Ram Negi: Will the 
Minister of Railways be pleased to 
state what steps Government have 
taken to link up different parts of 
Himachal Pradesh by rail?

Hie Deputy Minister of Railways 
(Shri S. V. Ramaswamy): Investiga
tions for following Projects falling 
either wholly or partly in Himachal 
Pradesh were earned out in the past:

(i) Kalka-Suket (105 miles NG)
Oil) Simla-Narkanda (43 miles 

NG)
(iii) Simla Internal Conununica* 

tions

(iv) Nangal-Mandi (64 miles NG>
(v) Kangra-Kulu (67 miles NG)

(vi) Jagadhri-Paonta-Rajbhan (44 
miles BG). luvestieatkxns re
vealed that all the project* 
were unremunerative. Due 
to limited financial and 
material resources it has not 
been possible to undertake? 
survey or construction of any 
of these.

Diesel Rail Can on Southern Railway
3464. Shri V. Eaeharaa: Will th» 

Minister of Railways be pleased to
st&te:

(a) the number 0f  Diesel Rail Cars
nabrong on the Southern Railway at 
present;

(b) what are the places where these 
have been put into service; and

(c) the number of diesel cars 'al
lotted to Southern Railway out o f 
those presented by Australia*

The Deputy Minister of Railways. 
(Shri S. V. Ramaswamy): (a) and (b). 
Out of the 12 Broad Gauge and 14 
Metre Gauge Diesel Rail Cars avail
able on the Southern Railway, 7 Broad 
Gauge and 10 Metre Gauge Diesel 
Rail Cars of which 2 are old ones, run. 
at present on the following Sections o f 
the Southern Railway.—

Broad Gauge
Samalkot-Cocanada Port 
Cocanada-T&depallingudem 
Cocanada-Nidadavolu 
Tuni-Cocanada 
N idadavolu-Tuni

Metre Gauge 
Mayavaram-Tfcnjore 
Mayavaram-Tiruchchirappalli 
Tiruchchirappalli-Karaikkudi 
Tiruchchirappalh-Devakottai Boadft 
Tiruchchirappali-Shnrangam 
Tiruchchirapalli-Lalgudi 
Tiruchchirapalli-Manapara/ 
Nidamangalam-Mannargudi
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At the service has been recently 
started it has been considered advis
able to keep five cars on the Broad 
Gauge and lour cars (new ones) on 
the Metre Gauge as spare for main
tenance, periodical overhaul and as 
standby. This number will be progres
sively reduced and the number of 
diesel rail cars in service will be in
creased after experience has been 
gained regarding running of the exist
ing services.

Unrban Water Supply Schemes in 
, Uttar PiHth

SMS. Stall J. B. S. Btat: Will the
Minister of Health be pleased to 
state:

(a) the allocation made by the Gov
ernment of India for implementing the 
urban and rural water supply schemes 
in Uttar Pradesh during the First and 
Second Five Year Plan periods; and

(b) how far the allocations made 
have been utilised by the State Gov
ernment?

(c) 12 Broad Gauge Diesel Rail 
Cars, out of 24 received from Australia 
under the Colombo Aid Plan, have 
been allotted to the Southern Bailway

The Minister of Health (Shri Kar
markar) : (a) The following amounts 
have been paid to the Government of 
Uttar Pradesh for implementing the 
urban and rural water supply 
schemes:—

Period Urban. Rurai.
(100% loan) C 50n/, grant-in-aid'). 

(Rvp‘ ts in lakhs)
F i r '  F ive Y-*ar P i n 2^0 00 86 50
Second Five Y e»r P lan. 1956-57. 45-00 28 «o

1957-5P. 131*00 7 00
1958-59- 65-00 10 00

491 00 132 00
(b) The State Government have 

utilised the amounts paid up to 1957- 
58 to the full extent As regards the 
year 1958-59 the actual expenditure 
figures are not yet known.

Advisory Committees In Ministry of 
Railways

3466. Shri Daljit Singh: Will the
Minister of Railways be pleased to 
state the total expenditure incurred 
by the various Advisory Committees, 
constituted by the Ministry'of Rail
ways during 1958’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): The infor
mation is under collection and will be 
laid on the Table of the Sabha.

Telegraph Staff on Northern Railway

3467. Shri S. M. Banerjee: 
Sbri Tangamani:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Telegraph Staff on Northern Railway 
having five to ten years service have 
not yet been confirmed; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No,
with the exception of signallers on 
the Delhi and Ferozepur divisions 
where confirmations are still to be 
made.
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(b) Record ot service is  India opting 
Signallers was incomplete lor want of 
certain information from the' W.W. 
Railway (Pakistan). Orders have 
however now been issued to proceed 
with confirmation on the information 
available.

Hindi Telegraph Staff
f  Shrl S. M. Banerjee:

****• \  Shri Tangamani:
Will the Minister of Railways be

pleased to state:
\

(a) whether it is a fact that Rs. 50 
has been granted as an incentive 
ad hoc allowance to Hindi Telegraph 
Staff;

(b) if so, whether the same has also 
been given to Telegraph staff on 
Railways; and

(c) if not, the reasons therefor’

The Deputy Minister of Railways 
(Shri S. V. Ranuuwamy): (a) Yes, to 
those telegraph employees for whom 
it was not a condition of service to 
acquire Hindi Morse.

(b) Yes, as stated in reply to ques
tion No. 1864 (a) on 12th March, 1959

(c) Does not arise.

Cadastral Survey In Maniprn

3469. Shrl L. Achaw Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Cadas
tral Survey of the Valley area in 
Manipur was started by the Manipur 
Administration an 1952 but subsequent
ly the proposal was dropped; and

(b) whether this fact was brought 
to the notice of the Government of 
India before or after the commence
ment of the present Survey and Settle
ment Operations in the Valleyf

The Minister of Food and Agricul
ture (Shrl A. P. Iain): (a) No Cadas
tral Survey was actually started in 
1952. The Manipur Administration

tad proposed to undertake such -a 
Purvey, but the proposal was subse
quently dropped.

(b) Before the commencement of 
the present Survey and Settlement 
Operations.

Convention of Medical Representatives
3470. Sbri J. H, Mehta: Will the 

Minister of Health be pleased to
§tate:

(a) whether a convention of the 
Representatives of Directorate of State 
boards and Faculties and Principals 
Of Recognised Colleges of Indian 
Medicine myts heid is  Calcutta i»  .De
cember, 1958;

(b) whether this convention has 
submitted its recommendations to the 
Crovemment of India;

(c) if so, what are its main fea
tures; and

(d) what recommendations have 
*teen accepted by Government so far?

The Minister of Health (Shrl
karmarkar): (a) Yes.

(b) Yes.
(c) A statement is laid on th» Table 

[See Appendix VII, annexure No. 27].
(d) The relevant recommendations 

c»f the Convention are covered by the 
Report of a Committee recently set up 
by the Government to evaluate the 
bresent status of Ayurveda The re- 
tommendations contained in that Re
tort are under consideration.

Waiting Room at Simla Station
>471. Shri B. C. Mulllck: Will the 

Vtimster of Railways be pleased to
Mate:

(a) whether it is a fact that there 
is no waiting room at Simla station 
tor Class III passengers; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways 
{Shri S. V. Raauurwamy): (a) Yes.
Si*.
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(h) 3b» vsraodak «t(Ui4s tb« bock- 
j M t %  «ad the platfonn u » eom- 
yW dr covered vbjfh n w i «s mM- 
ing accommodation for QZ class paa- 
aMfen. thmmmy bandies hat* alio 
taMfe p »v lM  for tile use of passen- 
gam. These facilities are considered 
r̂ikwiTwitn for SI claw passenger traffic 

obtaining at this station at present

Sfamghter Houses

l i l t  ShrimaU Ha Palohxredhuri: 
Will the Minister of Food and Agri
culture bo pleased to state*

(a) whether Government of India’s 
attention has been drawn to a news 
appearing in the 'Pioneer1 o f Lucknow 
dated the 28th March, 1959 to the 
effect that slaughter houses in the 
United States can now ensure a pain
less death for livestock, and

(b) if so, whether Government of 
India have taken stops to get a detail
ed account of the process with a view 
to introduce it in this country9

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes

(b) Steps have been taken to obtain 
information about the new process 
through the Indian Embassy

fin# 3 win

3* ® * . t o t  wrsr w t  fcr#  
war* f i t  vStt fo  :

(^ ) wn 5?? t  f r  a *it*,
H U  snrnsr % grerca
wtrfr $*PT7 *!?#>■ ftrsr^T <R

?W nT̂  % *ft$i fnr q j^ ft % 
f w  i f  *tpf sr'ft § f  »rrf »rt,

(s r )  zrftr ?r, ?ft ssr 
qaNifoft i t o  w r

(»r) z z  «rm Ir fipcnft
f t  ftRH sufiRRt % 'nSsfr 

«qpft ;

(w ) iF ip u r «n*Rpn <pt p r r t
ftWT *T*TT , ifa;

( » )  m  $H *rt % ftrt w < qrf t 
«w it tmt aifaaret vt

WT ?

Hi# #• iwwmft) :
x*tr) aft'sr^' 1

( « )  % ( # )  «WRC ^  339T  I

Soil Conservation M etm ra In D.V.C. 
A na

V H . Sbrl Bam Kristian Gupta: Will 
the Minister of Irrigation and Power 
be pleased to state:

(a) whether the programme of soil 
conservation measures in the Damo- 
dar Valley Corporation area has been 
formulated, and

(b) if so, the mam features of the 
programme9

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and <b)
The Damodar Valley Corporation are 
executing the following sofl conserva
tion schemes*

(I) Afforestation of 25,000 acres of 
catchment area

(II) Soil survey and planning;
(ui) Soil Conservation Demonstra

tion Scheme;
(iv) Soil Conservation Engineering 

Works,
(v) Soil Conservation scheme in 

Upper Sewam catchment
The question of soil conservation 

measures in the Damodar Valley area 
was discussed at the Conference of 
the Participating Governments held in 
New Delhi in the first week of April, 
1959 Hie Conference accepted the 
importance of soil conservation mea
sures and assured that adequate funds 
shall be provided for the purpose. 
The Damodar Valley Corporation was 
asked to formulate a concrete pro
gramme m this regard
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Amendment ef Diaodu Valley 
Corporation Act

*111. Shri Ram Krishan Gupta: Will 
tbe Minister at bripttM  and Power 
be pleased to state at what stage is 
the proposal to amend Damodar 
Valley Corporation Act with a view to 
enable the Corporation to levy water 
rates lor industnal and domestic con
sumption in consultation with the 
participating State Governments7

The Deputy Minister of Irrigation 
and Power (Shri Hathl): The amend
ments proposed by the Damodar 
Valley Corporation were considered 
at the Conference of Participating 
Governments held at New Delhi in 
the first week of April, 1959. The 
pnnciple that the Damodar Valley 
Corporation might charge lor the 
water potential created by the 
Damodar Valley Corporation pro]ects, 
whether it flows through the rivers in 
the valley or through canals/distnbu- 
tanes, was accepted by the conference 
and it was agreed that the question of 
amen&ing the relevant Sections of the 
Damodar Valley Corporation Act to 
remedy the lacuna might be taken up 
The draft amendments have, however, 
to be examined bearing m mind the 
necessary safeguards that might have 
to be provided to protect rights under 
the Constitution and the interests of 
the State Governments. This being 
done
Agreement between the Participating 

States and Damodar Valley 
Corporation

U K. Shri Ram Krishan Gupta: Will 
the Minister of Irrigation and Power 
be pleased to state the details of the 
agreement entered between Central 
Covemment and the participating 
State Governments with Damodar 
Valley Corporation—West Bengal and 
Bihar for transfer of cold storage 
plant at Kanainatsal, the Spun Pipe 
Factory at Durgapur, and that main
tenance of the irrigation canals under 
the barrage and irrigation projects of 
the Damodar Valley Corporation to 
West Bengal Government?

I t e  Deputy Minister of Irrigation 
amd Power ‘(Shri Hathl): It was

agreed at the Conference of the parti- 
ri|>atinf Governments in tbe ftnt 
week of April, 1059:

(1) that the Government of West 
Bengal would take over from 
the Damodar Valley Corpora
tion both the cold storage 
plant at Kanainatsal and the 
Spun Pipe Factory at Durga
pur with all their assets and 
liabilities; and

(2) that the West Bengal Gov
ernment would take over 
from the Damodar Valley 
Corporation the maintenance 
and operation of the canal 
system including the naviga
tion canal with effect from 
the 1st December, 1959. This 
transfer will be made under 
the provisions of Section 13 
of the DVC. Act, 1948.

Ship Repairing Facilities
3477. Shri T. B. Vittal Rao: Will the 

Minister of Transport and Communi
cations be pleased to state;

(a) whether the report of the 
Committee appointed to investigate 
into the ship repairing facilities has 
since been received,

(b) if so. what are the salient fea
tures of the report; and

(c) if the reply to part (a) be in 
the negative, when the report is like
ly to be received’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No.

(b) Does not arise
(c) The report is expected to be re

ceived by the end of this month.
Road Transport

3478. Shri T. B. Vittal Rao: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) the percentage of passenger 
road transport traffic in the public 
sector in relation to the total passen
ger road transport traffic in the coun
try, as at the end «t 1958; and
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(b) what was the percentage at the 
beginning of the Second Five Year 
Plan penod?

The MlnMw of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b)
Although authentic figures in this res
pect are not available it is estimated 
that about 20 per cent of the passen
ger road transport services in the 
country was in the public sector at 
the beginning of the Second Five Year 
Plan. Ttae position as at the end of
1958 is not known, as the relevant 
information has not yet been received 
from all the State Governments/ 
Union Territories

12.07 hnu

PAPERS LAID ON THE TABLE 
Orauui UNDtR Essential Commodi

ties A ct

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): Sir, 
I beg to lay on the Table, under sub
section (6) of Section 3 of the Essen
tial Commodities Act, 1955, a copy of 
■each of the following Orders —

(1) The Rajasthan Foodgrains
(Restrictions on Border Move
ment) Order, 1959 published 
in Notification No GSR. 432 
dated the 9th April, 1959 
IPtacpd in I ibrary, See
No LT-1373/59]

(2) The Madhya Pradesh Food
grains (Restrictions on
Border Movement) Order, 1959 
published m Notification 
No 450 dated the 14th April,
1959 [Plaied m Library, See 
No LT-1374/59 ].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:

(i) “In accordance with the pro
visions of rule 125 of the

Rules of Procedure and Con
duct of Business in the Rajya 
Sabha I am directed to m- 

•form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 21st April, 1959, 
agreed without any amend
ment to the Indian Railways 
(Amendment) Bill, 1959, 
which was passed by the Lok 
Sabha at its sitting held on 
the 12th February, 1959”

(11) “In accordance with the pro
vision of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to enclose a 
copy of the Census (Amend
ment) Bill, 1959, which has 
been passed by the Rajya 
Sabha at its sitting held on 
the 20th April, 1959”

wjt.t. PASSED BY RAJYA SABHA 
LAID ON THE TABLE

Secretary: Sir, I lay on the Table 
of the House the Census (Amendment) 
Bill, 1959, as passed by Rajya Sabha.

12.09 hrs
INDIAN LIGHTHOUSE (AMEND

MENT) BILL
The Minister of Transport aad Com

munications (Shri S K. Patti): Sir, I 
beg to move

“that the Bill further to amend 
the Indian Lighthouse Act, 1927, 
be taken into consideration ”

Sir, it is a very simple and non- 
controversial Bill As the House will 
know, this original Act was passed 
m 1927, and since it has been twice 
amended in 1953 and 1955 The 
object of the Bill is that the dues that 
are to be paid should be raised, be
cause the expenses in maintaining 
these lighthouses and the navigation 
aids have increased, and the plans 
that we have got in the Second Five 
Year Plan and, thereafter, in the Third
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Five Year Plan will require quite a 
lot of money. A* it is, our original 
estimate was that the plan Wbuld cost 
somewhere about a little under Rs* 8 
chores, but now- those estimates have 
gone beyond that and the develop
ment programme that we envisage 
will cost somewhere about 
Es. 10,20,00,000, which also includes 
an expenditure at Rs. 8,20,00,000 in 
foreign exchange. Therefore the need 
has arisen for these dues being in
creased, What is jpronosed to be 
done is that the dues should be in
creased from fpur annas, that is, 
25 nP, to the maximum limit of 50 nP. 
But the plan is that for the first year 
it should be increased only to 37 nP 
nearly half, and that in the second 
year, it may go to 50 nP. As it is, 
the present revenue lrom these sources 
comes to about Rs. 48 lakhs annual
ly. But the balance is not enough 
to carry on the developmental activi
ties. This new increase, when it 
comes into being fully, namely, 50 nP. 
would add another Rs. 44 lakhs 
About 90 per cent, of all these dues 
are in the form of foreign exchange, 
because they are paid by ships that 
belong to other countries Therefore, 
we do require the foreign exchange 
and we do get it. We require about 
Rs. 520 lakhs of foreign exchange 
for the completion of our Plan. 
Therefore, it is intended that this nse 
should be effected.

This rate comperes also favourably 
with that in other countries. So far 
as the United Kingdom is concerned, 
they charge 69 nP per ton, while the 
maximum that we intend charging 
Just now under this amending Bill is 
only 50 nP.

Therefore, as I said, this is a simple, 
non-controversial Bill, and it enables 
us to complete the Plan that we have 
got in view, both the Second Five 
Year Plan and the Third Five Year 
B n .

Mr, 9peator: Motion m ove*
"That the Bill further to  amend 

the Indian Lighthouse* Aff̂ , lgtf 
te  taken into eoiiajdwatiwt" •  
Shri Taqgaafrwft 1&.

Speaker, i  baw  no ofcjectfa*. tp sup
port this amendment  at tbe hop. 
Minister. Tbe ban. Minister has stat
ed how by. increasing this 25. nP to 
50 nP we will have an additional in
come of R*. 40 lakhs. Bui X would 
like to mate* a few. observations afcout 
flie inadequacy of bringing, such, an 
amendment today. With, your laave 
I will go through certain other sec
tions of the Lighthouse Act* and I 
would be able to convince this House 
how relevant it is to bring a little 
more comprehensive Bill for the 
amendment of this Lighthouse Act.

So tar as the first point is concern
ed, from the budget figures, I find 
that for the year 1858-59, the revised 
estimate for that year was 
Rs. 1,20,23,000. For the year 1959-60, 
it is Rs. 1,28,87,000. Of this, the non- 
Plan expenditure is Rs. 48,87,000 and 
the Plan expenditure is Rs 80 lakhs. 
To show how important it is, I may 
point out that even in a place like 
Madras, the non-Plan expenditure is 
Rg. 3,22,000 and the Plan expendi
ture is Rs. 8,00,600. So, I do not 
think that one can have any griev
ance about enhancing this rate from 
25 nP to 50 nP.

We were also told at the time of the 
discussion of the Demands for Grants 
that steady progress has been main
tained m respect of the capital works 
and development works in respect of 
lighthouses scheduled for the year. 
Two new lighthouses have been es
tablished and three existing light
houses were improved. That is also a 
very important development which 
we have had.

Today, in the course of the Ques
tion Hour, we were told that the 
existing workshops in Bombay and 
Madras are adequate, and as per the 
recommendations of the 
Committee, a new workshop is- 
going to be. set up in Calcutta.
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W « were alto told that fhe Bharat 
Electronics will also go Into produc
tion aot that we wilL b » self mffhrinnt 
la the ma—fartir—, at these ttam

Am I h « n  mentioned earlier, I 
would briefly mention some of these 
sections which will require suitable 
amendments in this session or as soon 
a* possible. X find that some Mem- 
te n  have Riven notice of an amend
ment to section 31. Section 21 of the 
Act at 1827 provides that the Govern
ment may make rules consistent with 
the Act and having the purpose of 
(be Act in view in particular, and 
without prejudice to the generality of 
the Act, they may have power to 
make rule* which may provide for all 
or .any at the “following matters, 
namely, the powers and duties of 
Chief Inspector of Lighthouses and 
that Superintendent and Inspectors of 
lighthouses” All that is provided in 
this particular Act, is that these rules 
will be submitted before the Central 
Advisory Committee.

Now, it is necessary that we go a v  
little more in detail into these rules 
So, an amendment or a suggestion 
from the hon. Members or from the 
Minister himself that these rules may 
be laid on the Table of the House 
within 30 days of the framing of the 
rules will be more in line with the 
spirit of many of the legislations that 
we have passed.

On the question of this Advisory 
Committee which is provided for in 
section 4, in the light of the discus- 
aions we had on the Merchant Ship
ping Bill, it may also be necessary 
to take this House into confidence as 
to the composition of this Advisory 
Committee. With the development 
of shipping that is now taking place, 
more and more attention will be 
given by the hon. Members not only 
to the development of shipping but 
also the lighthouses and light ships 
which form part of the shipping in
dustry. So, I feel that if greater in
terest is to be taken by this House, 
the Bouse also must have something 
to say about the composition of the

Advisory Committee which is now 
constituted under section 4.

Am the hon. Minister painted out, 
this JBfill was really a conaolidated 
Bill. The original Act of 182? i& it
self an Act to consolidate and amend 
the law relating te the* provisions, 
maintenance and control of lighthous
es by the Government o f India. This 
was the Act of 1827* An. amendment 
was. passed, 1 believe, in. 183% The 
present levy used- to. he two annas 
formerly, and it mas increased, to four 
annas auheequentljE, and now it is 
sought to be increased to eight annas.

Another point is about the question 
of laying the rules under section 21 on 
the Table of the House so that the 
House will know what the various 
things are.

There is another section—section 18. 
This section says that the following 
shall be exempted___

Mr. Speaker: Is he in order in
referring to all this now?

Shri Tangamani: The point I am 
making, when this motion for con
sideration of the Bill is before the 
House, is that, although I do not object 
to this particular amendment, in the 
light of the Merchant Shipping Bill 
whioh we have passed and in the light 
of certain procedures that have been 
more or less accepted in this House, 
certain amendments are necessary 
and a little more comprehensive Bill 
ought to be brought.

Mr. Speaker: I am not going to
allow it. Hon. Members cannot en
large the scope of a particular Bill, 
and when the amount is being raised 
from four annas to SO nP, they should 
not take advantage of it and say 
generally that they must bring in 
such and such a BilL There is no 
meaning in making such points. It 
is open to hon. Members to bring in 
a Bill which they like or they may 
move a resolution that the Act may 
be amended. Am 2 to allow a discus
sion now on thi* whole matter and att
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[Mr Speaker]
-the points &at the hon. Member is 
now making? Another hon. Member 
may differ from him. That will be 
^enlarging the scope of the Bill

Start S. K. Patti: May I add a few
words in oder to cut short the dis- 
•cussions? As you rightly pointed out, 
the scope 01 this Bill is very limited 
But there are other aspects of the Bill 
-which the Government will seriously 
consider. The hon. Member has 
made reference to en aspect of the 
matter We shall be bringing an
other piece of legislation in that con
nection, and that will cover many of 
those points. But so far as the pre
sent Bill is concerned, the only limit
ed aspect of it is raising the fee to 
«0  nP.

Shri Tangamani: I am much obliged 
to you and the Minister

Mr. Speaker: Let them not enlarge 
-the scope of the Bill What I would 
suggest to hon Members is, it is al- *  
ways open to them to table a resolu
tion saying that a particular Bill will, 
in view of the altered circumstances, 
require modification Or, they may 
'themselves bring forward a Bill be
fore the House.

Shri Tangamani; What really hap- 
•pened was this I shall be candid

I was in the Joint Committee on 
the Merchant Shipping Bill, but then 
I did not go through this Act Now, 
when I went through this particular 
Act, in the light of certain decisions 
which were taken by the Joint Com
mittee on the Merchant Shipping 
B ill....

MT. Speaker: The Hon Minister 
•ays he will bring in another amend- 
4ng Bill. In the meanwhile, the hon 
Member will forward his suggestions 
■to the Minister.

Shri Tangamani: In this connection 
I would like to know how the amount 

Ba. 48 lakhs that will be collected 
.by enhancing this rate is going to be

spent—how much is to be spent on 
non-planned things and how much on 
planned things. I hope he will give 
a reply to this point also.

tw rm  fa s  (*RT«rcft) ■ n w w  

h  3ft *ntft f*ft£ *t i

t $  Rtb ^  %
f a  ^ t  'JiHnl % ^ 1 7  STMT '5TT5

<TRT fa ^ T  3TT |  JT? f trF p r  % 3?TT 

am *rrct | 1 
«mr % ?ft ^  ^  ’ctht ?»ft rr^t 1 

^  ^  «TT JT? fiwr ZJT T'ft I
wrar ftrf̂ nr *>r

| I 3pr 1% T̂T STFTT % OT5 ft  
5TR»rr ?ft fa fn r  stf* f a  ?»r 1 

A ?m 5R n f  f a  f tr fq n  w  T i f

sTF<r gt
£j»TT I **H?t Wir ■CTJ'Tf f t  7

«TTO q^qTET ? £  f a

vpt % *n 1 fym hi?£
?T3^r 3fa FPfiTT

«n 1 far tnr
xn4V fa  W  SRtf 9t*T 

w n  ^t
spT fWRT it n̂rcTT I  I vfw?f 75^  
55HfT ^ f?r WIT f̂ RT TOT

fa *tt ?« 5P1T ?>*r srrcr 1
tffas C5TPT «T ^

¥t *̂ t*T *Rt iftr far «Rf »T
vfr tot fa  ippr <ft̂ r sprt? 5Tpar

^tot fa*n at favrcr
gt ?W5rr 1 1 «rr? ^  ^  1̂

fa  ̂ 't'O* w it  ^t ?it fa^r^nr 
t  I W  TTRf m  ?  

v t̂sr '5TRT ^*Rnnr 
m m r a r  1 1 s. s. ?irer v t ^rFĉ r

<trt w  «Fm % at
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4prrt vmpr vt vtrr wgv vnr vtr
■ w <ii 'di«i+i *h w r ^ j a  f t m  $ t
VRIT | I

W  *n | ’ F f ’ TT £  ftr
^M Nr *ft <nfe®r snpr % *t?h  snmr 
sprm M=m T̂ r | ̂ r-^r

*fr * r ^  *? t$t $1 $*pwm  
f  ftr  v js  %  r r c  f f r - ^ re  * f t  
V *  HTC *>t 4 t t o ! F T  ^ R T  ^  tr trsp ^
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« f k  I V *  ^ T T t  5 ^ t  #  %5<T>-
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%  ^rs TP T $ in l I i i « * i i i  %
^  3  t*PSW? ^ n% f^KTfor
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%  fVjrr vftx f w c  % ftn$ ^
t ,  ^ rf^ T T  <$H<t>Tll sp W 3 T f t
«T R T  ^Tf?TT I 4  ^HRRIT £  ft r  f ltM ll 
ftrfH *g r y r  y r  t  y f f  5? ^ tm  f f a T  

ftr  1̂ 5*1 |*i 5TI57 iji\3ti T T  ^ R i r T T
%  W 3T % f t m  « T R  I «T>R ^ T T  ft^TT 
•»hm ?ft '3^WT 5jftR T  5? 7  f t ^ T O  
+1*T>CII ^ I 

V I  5T«Rft %  aft ^  fsRT ?TRT $ 
A WVfa «R?IT g I

qtiflfrd T^fV 3 q *  ^  |
TW T̂vT % *T̂  A I *TT̂
*l>*l£l *T Sljpf 5JTRT 'Sftr ft^TT ^  ftr  
in fw #  ^  ff«nr *ftr htt?
T i ^ l  *r r  5PTq5t g t*n  ^ r f^ if  1

f t  ffa*T 5  f t  ^
•*flr  ^ r v t  ^  i f t  ^ t

^  m ftr  t r t  «r«aiT < m f t ^ r  
t

«r t  5? ^  ^ p n  |  f t r
WRT % 5̂TT H TTW *KjlJ< ^ VfT «T1
f t r  v t t w f l w  \\ t  f t r
fvrvT «m s frg^w If ?tr% ^
^|v««w V?7TT <TVTT I *(T? *1̂
W i n  l % %  *(h I f t r  ftR P T T
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^ W T T  J T R T  *1̂  f W T  I % f t r ! f  
^  ?it jfr ipr » m  

*pt ^ f t ’r m r  ? p r  ^ r  % *Tici <.

^TR ’FT VTTT ^lf̂ 7. I
fair ^ 5Tt «TC M r  ftJTT ^  
$  1 w  irtt q %  s r r w  |  f t r  t i ^ ^ Td  
ififr  % v* ^rnft vt «*rnr ?  v tft get 
W + r  f t v r a - f t r m  ->1 i*5*i 1 1

Shri S. C Samanta (Tamluk)* X 
whole-heartedly support the amend
ment brought forward by the hon 
Minister At the same time, I will 
request the hon Minister to see that 
the workshops and research work that 
are being contemplated by the Minis
try should be taken up

Mr Speaker: I have already said 
when Mr Tangamam was speaking 
that all these matters do not arise out 
of the small Bill before the House

Shri S. C. Samanta: This levy is 
being put for the development of 
these things—research work, etc

Mr. Speaker: Is it specially ear
marked for this purpose?

Shri Raghnnath Singh: Rs 10 20
crores are provided for lighthouses

Shri S C. Samanta: The Interna
tional Conference on Light houses 
that was held in June, 1955 at The 
Hague praised the new electric flasher 
invented in India and the new elec
tric sources that have been developed 
by the Indian lighthouses These 
things are necessary and it is for this 
that the hon Minister has brought 
forward this Bill to enhance the levy 
from 4 annas to 8 annas
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CShri & Q. SamantaJ 
According to the- Constitution, the 

Government ahould also try to bring 
&U the lighthouses under the central 
jurisdiction. For that, a large amount 
of money will be necessary and the 
Planning Commission has also decreas
ed tiie money So, on these grounds, 
I support the amendment

Shri 8. S . Patti: I have very little 
to add I would like to point out that 
in the section which is sought to be 
amended, there is some answer to the 
point raised by Shn Raghunath Singh 
The section says:

"The Central Government may, 
by notification in the Official 
Gazette, prescribe rates, not ex
ceeding four annaa per ton—

we are now making it fifty naye 
paise—

“at which light-dues shall be 
payable, and may prescribe differ
ent rates for different classes of 
ships, or for ships of the same 
class when in use for different 
purposes or m different circum
stances ”

So far as different classes of ships 
are concerned, coastal shipping comes 
in that and that will be taken into 
consideration For light ships, it is 
very much less All these points will 
be taken into consideration

Shri Tangamani: Ships less than 50 
tons are already exempted under sec
tion 18

Shri S K. Patil: Regarding the
point raised by Mr Tangamani, I had 
given some figures and I shall explain 
more accurately what will happen In
1959-60, the additional estimated 
foreign exchange, if light-dues were 
raised to 6 annas per ton, which we 
propose to do for the first year, would 
be Rs 19 8 lakhs In 1960-61, the 
additional estimated foreign exchange, 
if hght-dues were raised to 8 annas 
per ton, as it will be at that time, 
would be Rs 39'6 lakhs So, the total 
increase estimated is Rs. 59 4 lakhs

The other suggestions made by the 
hon. Members would b* taken into 
consideration when we amend the 
other sections. There is an amending. 
Bill which is going to come. I can. 
tell even before that that ralea made 
thereunder will be laid an the TaMe- 
of the House for 30 days, and they 
ne*d not move any amendment Gov
ernment undertake to do that when 
that amending Bill comes $0, we- 
ne^d not insist on those things now 
in view of the little more comprehen
sive Bill that may be brought for
ward

§hri Acbar (Mangalore) I want to> 
ask one question Will the fee co
llected be ear-marked for the light
houses onlyf 

Shri S K. Patil. When the money 
is collected for a particular purpose 
we have no right to spend it for any 
other purpose In fact, we need to
day even more than what we are ask
ing for Therefore, that will be- 
wholly set apart for that

Mr. Speaker: The question is
“That the Bill further to amend 

the Indian Laght-house Act, 1927, 
be taken into consideration ”

The motion was adopted 
Mr. Speaker: The question is*

“That clause 2 stand part ot the 
bill ”

The motion was adopted 
Clause 2 was added to the Bill

Mr. Speaker: There is a new clause 
given notice of by Shn Oza and Shn 
Bi-aj Raj Singh regarding the rules 
being laid on the Table

Shri Raghunath Singh: Both are- 
absent

Mr. Speaker: So far as this matter 
is concerned, we have been following 
fo*. some time the procedure that all 
rules framed under any Act must be 
plfeced on the Table of the House so 
that the House may have an oppor
tunity to look into them and modify*
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them, if necessary But this amend
ing Bill is restricted only to one single 
item, and matters relating to rules 
do not come in here, nor does this 
amending clause give any rule-making 
power It is only a notification But 
anyhow Z believe the hon Members

Shri S. K. Patil. On behalf of the 
Government I have given a promise 
that when we come again with an 
amending Bill we shall include that 
We will do it

Mr. Speaker: Further, the Members 
concerned are not present

The question is
“That clause 1, the Enacting

Formula and the Title stand part
of the B ill”

The motion was adopted

Clause 1, the Enacting Formula and 
the Title were added to the Bill

Shri S. K. Patil. I move that the 
Bill be passed.

Mr. Speaker: The question is 

'That the Bill be passed"
The motion was adopted

1234 bn.

ARMS BILL
The Minister of State fa the Minis

try of Home Affairs (Shri Datar): I 
beg to move:

‘That the Bill to consolidate 
and amend the law relating to 
arms and ammunition be referred 
to a Joint Committee of the 
Houses consisting of 45 Mem
bers, 30 from this House name
ly Shn Upendranath Barman, 
Shri Missula Surayanarayana- 
fciurti, Ram Manjula Devi, Shri 
Bibhuti Mishra, Shn Mohammad 
Tahir, Dr Gopalrao Khedkar, 
Shri Chhaganlal M. Kedalrta, 
Shrl K. U. K. Abdul Salam,

Shrl R. S. Arumugam, Shri Vidya
Charan Shukla, Shn K R Achar, 
S in  Mathew Maniyangadan, Shn 
Bhtfkt Darshan, Shri Jagan Nath 
Prasad Palladia, Shn Raghubir 
Sahai, Shn Ansar Harvani, Shn 
Devenapalli Rajiah, Shn Bangshi 
Thakur, Shn Radha Charan 
Sharma, Shri Satis Chandra 
Samanta, Shn Ranbir Singh 
Chaudhun, Shn Hirendra Nath 
Mukhenee, Shn K K Wanor, 
Shn Mohan Swarup, Shn 
Sbambhu Charan Gocbora, Shn 
Thakore Fatesinghji Ghodasar, 
Shn Uma Charan Patnaik, Shn 
Atal Bihan Vajpayee, Shn 
Shankarrao Khanderao Dige and 
the Mover; and 15 members 
from Rajya Sabha,

that m order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee,

that the Committee shall make 
a report to this House by the first 
day of the next session,

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make, and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee ”

I am very happy to bring toward 
this Bill because after independence 
there had been a persistent desire 
that the old Act of 1878 ought to be 
matenally amended so as to bnng it 
in line with modem conditions We 
had also a discussion in the first Par
liament in 1953 when Shri Patnaik 
had brought forward a Bill At that 
time the then Home Minister, Dr 
Katju, hfed given an assurance that 
the whole question would be fully
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considered, the views of the State 
Governments and the public, if re
ceived, will be taken into account and 
a consolidating Bill dealing with all 
the aspects of this question would be 
placed before this House, and by way 
of implementing this assurance we 
have brought forward this Bill. We 
had before us the original Act of 1878; 
we had also certain provisions in the 
Acts of a number of foreign States 
like the United Kingdom, United 
States of America, France and others. 
Then we consulted the State Govern
ments at various stages; first, in a 
general way and then m respect of 
the provisions of the Bill as had been 
drafted. And after taking into ac
count the need for making changes \n 
the Act of 1878, also the need to im
prove upon them to the extent that it 
is possible, and after consulting the 
State Governments, the present Bill 
has been brought forward, and I am 
confident the hon House will find that 
there are a number of measures which 
are of a liberalising character. There
fore, (I should like to place before this 
House in as brief a manner as possi
ble the history of the Arms Act 
legislation m India and how there are 
a number of features in the present 
Bill which are, I am confident, of a 
fairly liberalising nature and are such 
that they would meet with the ap
proval of this hon. House

I would not go into the details of 
the various clauses because, as I have 
already pointed out, this Bill has to 
be referred to a Joint Committee, and 
the hon. Members of the Joint Com
mittee will go into all these provisions 
and make such amendments as they 
deem fit after considering all the ques
tions relating to the Arms Act.

Now, so far as this legislation is 
concerned, during the British ad
ministration we had formerly the 
Act of 1860 (Act No. 31 of 1860). 
Naturally, the object was to place as 
much a measure of restrictions on the 
exercise or use of arms and ammuni
tions. This Act was followed up by 
another Act, that is. Act 11 of 1878

This is what is popularly called the 
“parent Act” though in this case, as I 
shall be pointing out, we are going 
to have a clause in this Bill accord
ing to which all the provisions of this 
Act of 1878 have to be replaced and 
a new measure, or a new consolidat
ing and amending Bill, will have to 
be considered by this hon. House end 
then by the Joint Committee. Now 
it is not necessary to point out the 
purposes that the framers of these Acta 
had I would, however, point out how 
the Act of 1878 had two objects in 
view I am mentioning these circum
stances because we are going, to a 
large extent, from the object that they 
specifically had then.

The Act of 1878 provided mier alia 
for (1) the imposition of duties on th>» 
importation of arms; (2) prohibition 
of possession of fire arms and “going 
armed” with any arms—the House 
will kindly understand the wide 
terms used in this particular Act, and 
the purposes behind it—without 
licence throughout the country; (3) 
the prohibition of possession of all 
arms Here, in this case, you will 
find that we have a liberalising mea
sure by which ordinarily licence.? are 
required only for fire arms. But 
there the prohibition was in respect of 
possession of all arms without liccnce 
m any area notified m the Official 
Gazette and also in the areas wmch 
were disarmed under the earlier Act.

The reasons given by the then 
British administrators was, firstly, to 
ensure stricter control over the im
port of cheap fire arms and, secondly, 
to restrict and regulate the trarsicr 
of fire arms so as to prevent their 
reaching the hostile tribes beyond the 
frontier or the criminal elements with- 
fti this country. Therefore, this Act 
was long in use and after this Act 
was passed, naturally Arms Rules nut 
been framed.

So far as these rules are concern
ed, they dealt with a number of 
matters, which ordinarily ought to
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hav« been "'provided for in the Act 
All the same, we had these Indian 
Arms Rules. They were amended as 
a result of the report of a committee 
appointed by the then legislature 
known as the Imperial Legislature in 
1922. A committee of officials and 
non-officials had been appointed and 
they had made certain recommenda
tions. Some of them the then Gov
ernment accepted and so, the Arms 
Buies were amended in 1924.

After the attainment of independ
ence, we have amended the Rules to 
a certain extent but now we feel that 
it would be better to have the Act it
self amended so that the main im
portant principles on which the arms 
legislation has to be founded will 
have been properly laid down in tne 
provisions of the Bill itself. Natural
ly, thereafter we have taken to our
selves the power to make rules. The 
copies of these rules will, according 
to the present custom, be placed be
fore both the Houses for such con
sideration as they might deem fit to 
give.

This is the background. Then, as I 
pointed out earlier, in 1953, an hon. 
Member, Shri Patnaik, had introduc
ed a Bill. The main objects that he 
expressed then were: firstly, relaxing 
the restrictions so as to bring the 
arms law in conformity with the arm s 
laws of other countries. This parti
cular object has been taken into 
account and, as the hon. House will 
have found, there are a number of 
improvements made and introduced 
in this Bill on the model or the basis 
of similar provisions or better provi
sions in the Acts of the countries to 
which I have just now made a refer
ence.

The second object was; liberalising 
the Arms Act and the Rules for the 
purpose of allowing certain categories 
ot peaceful citizens. He wanted that 
the hon. Members at Parliament or 
at State legislatures should be allow- 
«d t«» possess or hold arms without 
*ny Permission or licence, that is, to 
Possess arms for self-defence Without

the necessity of obtaining licences in 
respect of them.

Then, when the Bill came up foi 
consideration on the 9th April, 19&4, 
an assurance was given that the Go
vernment would themselves bring1
forward a fresh Bill. Therefore, this- 
Bill has been brought forward.

I may also point out that Govern
ment received a number of sugges
tions. In -fact, the National Rifle Asso
ciation of India had prepared, what,
they called, a Firearms Bill. They
sent not only the Bill, but their com
ments also. After taking into account, 
all those comments as also the pro
visions in the other countries’ laws, 
we have brought forward this mea
sure.

So far as the main provisions o f 
the Bill are conccmed, may I point 
out that we have maintained before 
ourselves two object that ought tp be 
placed before us end to which Shri 
Patnaik had made a reference. One
was the liberalisation of licensing pro
vision? To the extent that they could 
be liberalised, they have been libera
lised. As you will see, the attitude 
that has to be taken under the pro
visions of this Bill is normally to- 
grant a licence. That is how a posi
tive and a constructive approach is 
being made so far as the applicants 
for a licence are conccmed.

On the other hand, as you are 
aware, we have also to find the mean 
between two views. One is consistent 
with the needs of national security— 
that is one—the second is consistent 
with the needs of a proper mainten
ance of law and order and the third, 
is consistent with the need that su-h. 
arms and ammunitions do not reach 
quarters which are antisocial in na
ture. All these have also to be taken* 
into account. Therefore, while the* 
policy of liberalisation will be follow
ed, there have to be some restrictions- 
to which I shall be making a re
ference as I proceed further on.

Then, with this background, may 
I point out the broad features of the- 
new Bill that we have placed before:
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‘this House. Formerly, as I have 
pointed out, in respect of all arms, 
that is, fire-arms and other arms like 
swords etc., there was a uniform need 
-according to the then law to t&ke a 
lincence. Now, Vhat we have done is 
that we have followed a liberalising 
measure in the sense that so far as 
firearms are concerned, naturally, 
licences are required. Licences have 
to be taken for all firearms whenever 
an applicant is desirous of possessing 
one. Now, in respect of those arms, 
which are not firearms, normally no 
permission or licence is necessary at 
all. A man can have them if he likes, 
provided they are not firearms. But 
in respect of all these arms there are 
occasions where or there are areas 
where it is necessary to control them, 
6s for example during emergencies 
or whenever there are, what can be 
•called, danger spots where even the 
other arms, in respect of which nor
mally no lincence is necessary, are 
likely to be abused or are likely to 
endanger the safety of the peaceful 
citizens of India. Therefore, the gen- 
•eral policy is that licences wtiuld be 
required only in respect of firearms, 
but in emergencies or in places where 
conditions are far from normal licen
ces will have to be insisted upon for 
possessing all arms Therefore you 
will find that this is one of the most 
forward steps that we have tair«»n 
•subject to the need to tighten the 
measures specially when there are 
circumstances calling for the exercise 
•of emergency powers

Then, you will also find that the 
approach generally would be, in res
pect of firearms or in respect of those 
arms for which a lincence has to be 
taken, as I have pointed out ab’ove, 
that licences would be freely granted. 
We have also taken into account the 
needs of the cultivator to have not 
only his personal protection but also 
the protection of the crtips. For that 
purpose for pertain types of arms he 
•can take a licence.

Similarly, also there would be li
cences so far as clubs are concerned. 
We are anxious, as the House is 
*ware, that rifle clubs are started In

different parts of India and Wt Awrll 
be happy to give them recognition 
provided they comply -with the ttttml 
conditions in this respect Happily, 
we are having rifle associations or 
clubs in numerous parts of 
India. Their number is gra
dually rising. Therefore, so far as fhe 
bona fide members of such clubs er 
associations are concerned, they wfll 
also be entitled to certain types of 
arms to which a reference has been 
made in the body of the Bill.

Even in respect of revolvers and 
rifles, though naturally one ha6 to be 
careful still the licensing authority 
will have a greater discretion for the 
purpose of giving such lincences. The 
approach would be to grant licences 
except where there are circumstances 
with reference to which the officers 
will have to proceed rather cautious
ly. That also has been mentioned in 
the body of this Bill.

Then, another very important and 
liberal departure that has been made 
from the parent Act is that in the 
former Act, as you are aware, as 
also in the rules, generally, licences 
were granted in respect of arms to 
persons who were then called stake
holders, in the sense that they pos
sessed property. This property con
sideration was availed of and often
times, those who were not stake
holders in this sense, could not get 
such a licence even though otherwise 
they were entitled to it. This particu
lar consideration, namely, disqualifi
cation due to want of property with 
a particular person, is considered, 
naturally, in the present times, an 
outmoded condition and therefore, 
that has been dispensed with. This is 
a measure which the House will kind
ly take into account

Another provision that we have 
introduced with all it* details is that 
in all such cases wherever licences 
are asked for or wherever any action 
has to Be taken under the Arms Aet 
or the Arms Rules, the orders 
have to be passed have to be p“- n | 
after giving the person an opportunity 
to know why a refusal is likely to he 
given. You will find that in all -nrrt.
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ttmgr are not exactly judicial, but they 
am jfX least quasi-judicial and there
fore, normal principle* of jurispru
dence, especially, equitable jurispru
dence have to be followed. Therefore, 
it has been laid down that when a 
licence has to be refused, the licen
sing authority has to give reasons ex
cept in small or selected class of 
cases where the reasons could not be 
disclosed in the public interests Ex
cept In these circumstances, normally, 
when a licensing authority is going to 
refuse an application, he has to give 
reasons in writing and he has to 
furnish copies of these reasons to the 
parson whose application is going to 
be rejected The object is that in such 
cues, he could approach the higher or 
appellate authority May 1 point out 
here, specific provision has been made 
for an appellate authority, namely, 
that against all such orders of refu
sal, it will be open to the aggrieved 
party to prefer an appeal. As the 
House will find, provision has been 
XQSde that m the appeal no order can 
be passed by the appellate authority 
without giving the person concerned, 
namely, the appellant, an opportunity 
of being heard in respect of his peti
tion or appeal These are normal 
rules of judicial administration It 
was considered that they are very 
advisable rules meant for the purpose 
of carrying out justice and therefore 
provisions have been specifically in
troduced in the Bill itself that so far 
as appeals are concerned, so far as 
recording of treasons are concerned, 
in all these cases, the man will have 
tb be heard before the appeal comes 
to be dismissed

We have also made it clear that 
whenever there are any arms which 
have become very old, which are ob
solete or which are unserviceable, in 
respect of them, there will be no need 
for asking for any licence Often
times, difficulty was felt when these 
aims had to- be carried to another 
place, for repairs or for other wtork. 
When a man was going to a sport, 
t t y  bad to be carried. Often-times, 
technical difficulties arose where even

a servant or agent could not cany 
these arms because they were not 
licence-holders. That difficulty, mm* 
or less of a technical nature, has been 
got tovei by saying that it would be 
open to an agent or servants to carry 
these arms while the licence-holder 
is there or in*his absence alao, with 
his written authority That has been 
purposely put down to get over diffi
culties that are often felt

So far as the period of licence is 
concerned, generally, it was One year 
till now We have Considered that 
when once a licence has to be given, 
normally the period should be three 
years though in certain cases, an ap
plicant for licence himself might ask 
for a smaller penod But, the normal 
penod would be three years and this 
period would be renewed for an equal 
period unless there are any reasons 
to the contrary This also may be 
taken into account

Whenever any arrests are to be 
made or seizures in respect of such 
arms which are not held properly or 
where there are other circumstances 
exciting the suspicion of the authori
ties that they are likely to be abused, 
m all such cases, a certain procedure 
has to be followed The provision 
according to the present BUI is, the 
one laid down for arrests and seizures 
under the normal criminal law That 
has also been introduced

We have also introduced here and 
there a number of checks on the 
orderly exercise of powers by certain 
officers, because, it is essential that 
in proper cases, every attempt shbuld 
be made to grant a licence and not 
to subject the holder of the licence 
to unnecessary harassment That is 
the object that we have kept in view 
These are the principal and impor
tant features I might point out hare 
that we have introduced certain safe
guards also

These arms, especially these fire
arms are of *  dangerous character 
and they are easily likely to be abused 
to the great harm, perhaps, even to 
the hblder of the licence himself, as

72 L.S.D—4
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to others. Therefore, while, an 

the one hand, you have to liberalise 
the provision, because the citizens of 
India would be entitled, in proper 
oases, to hold arms, the Government 
have to take into account the possi
bility of prohibiting certain categories 
of persons from getting or applying 
tor such licences. Take, for example, 
minors. It will be very difficult and 
dangerous to entrust minors with such 
anus Similarly, there might be 
criminals who have undergone a sen
tence of six mtonths or more. In that 
case also, one has to be careful. So 
that if there are criminals, especially 
those who are convicted by a court 
of law for an offence dealing with 
either moral turpitude or similar mat
ters dangerous to security or to the 
maintenance of law and order in 
India, we have to be careful that cri
minals ought not to be allowed to get 
licences.

Similarly, also, in the case of 
machine guns and other big guns, one 
has to be extremely careful and, na
turally, restrictions have to be placed 
In all these cases, often, a question 
arises, as a number of hon Members 
who hnvp practised in the criminal 
courts jre aware, these dangerous 
weapons are used and it becomes dif
ficult to indentify them. On account 
of lade of identification, often-time*, 
the quality of evidence that is led 
against the criminal is likely to suffer 
For that purpose, it has been laid 
down that in all these cases, there 
ought to be proper identification 
marks on all fire-arms.

Power has been reserved to the 
State to control manufacture and 
movement of arms This is absolutely 
essential There are certain offences 
where, if they are proved, heavier 
punishments ought to be provided

Incidentally I may point out, when 
there is a second conviction in respect 
df an offence under the Arms Act, 
A*tarally, the quantum at punishment 
or penalty ought to be far larger be
cause, in that particular aase, when

a second conviction is pasted, tfeete 
is no defence of the act having bean 
done in extenuating circumstance*.
IS hrs.

That is the reason, Sir, why we 
have followed this policy. Whenever 
an offender commits an offence again, 
naturally, in such a case lie 1s liable 
to get higher punishment. That prin
ciple has already been introduced In 
certain acts It has also been intro
duced in this A ct

The next question relates to whe
ther certain categories of persons 
should be excluded You are aware 
that either under this law or under 
our treaty or covenant or under inter
national principles certain exemptions 
are allowed Now we have laid down 
one proviso accordmg to which it will 
be examined whether grant of such 
exemption is essential. We consider 
whether it is necessary or advisab’e 
m the public interest to grant such 
exemptions That also has been laid 
down

May I be permitted to point out. 
Sir, m this connection that oqe of the 
principal objects that we have kept 
before us is to avoid ell avoidable In
convenience to the public There 
are certain inconveniences which are 
no doubt inevitable Apart from those 
inconveniences, we have, as far as 
possible, tried to remove the incom- 
vemences because the independent 
citizens of India are entitled to ask 
for licences and they are entitled to 
expect from the authorities due re
gard to their conveniences On that 
account, a number of improvements 
have been laid down Of course, 
whenever there is a case for arrest, 
arrest has to take place, but only when 
it is absolutely essential and not as a 
matter of course, and also not imme
diately. Then, Sir, as you are aware, 
after seizure, a final Order has to be 
passed as to what is to become of these 
seized arms or other articles. The 
general rules that was followed W*s 
that they were forfeited as a 
of course to the Government Now, fa
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toch cues alto, Government allow 
-the private parties rame time to make
applications. Opportunity 1S given to 
ftTt such claimants to put in their 
claims. So, now you will find that 
there will be nto automatic seizure

Provisions have been laid down for 
the purpose of minimising inconve
nience It has been laid down that 
whenever there are certain Offences, 
m respect of such offences, purush- 
lbents or penalties have been provid
ed for If they are of a serious na
ture, in that case, special provisions 
have been laid down in respect of 
those cases under Clause 3 of the Bill 
In those cases, the previous sanction 
of the district magistrate is essential 
This gives scope for the purpose of 
finding out whether there is anv 
pnma facte case at all Otherwise, 
often times, people are likely to be 
harassed and even if ultimately the 
person is acquitted, he has still to 
pass through certain ordeal and trou
ble For that purpose it has been 
laid down that in certain cases the 
sanction of thi district magistrate is 
essential Thisc offences are being 
taken cognisant c of by courts

There are certain other new fea
tures m the Bill For example, we 
have given specific definition of arms 
<md ammunitions We have excluded 
•irticles which are not intended to be 
used as arms We have introduced 
additional punishment in respect of 
certain offences We have introduced 
the provision according to which com
panies also are liable to be dealt with 
under this provision This is made 
applicable to the directors, partners 
etc and they would also be liable to 
this provision This provision has 
been added because often times com
panies deal with arms and not ne
cessarily in all cases in a proper man- 
nar Therefore it has been consider-'  
ed necessary to brmg the companies 
also into the orbit of the provisions 
o f this law. In that case alSb, as 
the House will see, it has been point
ed out a£ to how the matter has to 
fee proceeded with

Then, Sir, often-tlmes tourists cone 
to India and they require licences

Now provision has been made for 
tourists as well

Thus you will find that the restric
tions that have been placed, have been 
kept at the minimum The interests 
of security and the maintenance of 
law and order have to be taken into 
account and have to be constantly 
kept in view because here we are not 
dealing with ordinary articles but 
with articles which are prone to cause 
death or injury to a large number of 
persons Therefore, we have to keep 
restrictions wherever there is neces
sity for those restrictions As I have 
pointed out, we have been keeping 
minimum restrictions 'Ytou will find 
that we have liberalised the measure 
for the purpose of enabling more 
persons to get licences We have also 
provided against any inconvenience 
or harassment likely to be caused to 
applicants These are the main 
provisions which have been intro
duced in the Bill These will be scru- 
tinmised and it would open to the 
Joint Select Committee to go into all 
the questions bearing on this matter

Then, Sir, before I close, I would 
like to make a reference to an amend
ment that has been suggested by an 
hon. Member that Shn U C Patnaik’s 
bill might also be referred to the 
Joint Select Committee I have made 
the whole position quite clear It 
would be open to tbe Joint Select 
Committee to examine the provisions 
of his bill as w ell It is not formally 
possible for us to make that reference 
because that would mean that we ac
cept the principle underlying the 
bill That is why I pointed out that 
it is open to the Joint Select Com
mittee to consider his bill without 
such a formal reference because 
making of a formal reference would 
commit this House and the Govern
ment to the principle of that bill To 
a large extent we have followed 
what he wanted, but I would like to 
point out that it will certainly be 
open to the Joint Select Committee 
to consider not only the provisions in 
this bill but also the provisions in his 
bill and such other matters as they 
might like to consider Therefore, 
there would be no need perhaps ta t
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this amendment. There are certain 
technical difficulties in accepting this 
amendment, and I am confident that 
in the light of the elucidation that I 
have offered, this particular amend
ment will not be pressed.

Sir, I move.
Mr. Speaker: Motion moved:
That the Bill to consolidate and 

amend the law relating to arms and 
ammunition be referred to a Jbint 
Committee of the Bouses consisting of 
45 members; 30 from this House, 
namely;—

Shri Upendranath Barman, Shri Mis- 
sula Suryanaranamurti, Rani Man- 
jula Devi, Shri Bibhuti Mishra, Shri 
Mohammad Tahir, Dr. Gopalrao 
Khedkar, Shri Chhaganlal M. Kedaria, 
Shri M. K. M. Abdul Salam, Shri 
R. S. Arumugam, Shri Vidya Charan 
Shukla, Shri K. R. Achar, Shri Mat
hew Mapiyangadan, Shri Bhakt Dar- 
shan, Shri Jagan Nath Prasad Pahadia 
Shri Raghubir Sahai, Shri Ansar 
Harvani, Shri Devanapal Rajiah, Shri 
Bangshi Thakur, Shri Radha Charan 
Sharma, Shri Satis Chandra Samanta, 
Shri Ranbir Singh Chaudhuri, Shri 
Hirendra Nath Mukerjee, Shri K. K. 
Warior, Shri Mohan Swarup, Shri 
Shambhu Charan Godsora, Thakore 
Shri Fatehsinhji Ghtodasar, Shri Uma 
Charan Patnaik. Shri Atal Bihari 
Vajpayee, Shri Shankarrao Khanderao 
Dige and Shri B. N. Datar and IS mem
bers from Rajya Sabha;

that in Order to constitute a sitting 
of the Joint Committee the quorum 
■hall be one-third of the total num
ber of members of the Joint Com
mittee;

that the Committee shall make a 
report to this House by the first day 
of the next session;

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 
with such variations and modifications 
as the Speaker may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and' 
communicate to this House the names 
of the members to be appointed by 
Rajya Sabha to the Joint Committee.

Shri Easwara Iyer (Trivandrum): 
The hon. Minister in charge of this 
Bill has stated that he is rather 
happy about the introduction of this 
Bill.

Shri 8. C. Samanta (Tttnluk): I have 
got an amendment to the original 
motion.

Mr. Speaker: The hon. Minister has 
already explained the position.

Shri S. C. Samanta: He has stated 
that he is not willing to accept It. 
Still, we have got to say something 
in regard to it

Mr. Speaker: Even though the hon. 
Member does not move the amend
ment, I shall give him an opportunity 
to speak. Does he want to move the 
amendment?

Shri S. C. Samanta: No.

Mr. Speaker: I shall give the hon. 
Member an opportunity to speak.

Shri Easwara Iyer: The Statement 
of Objects and Reasons appended to 
the Bill says that the attempt of the 
Bill is to liberalise the policy of Gov
ernment m regard to the grant of 
licences for firearms. It really says 
that the Arms Act of 1878, which had 
been enacted about eighty years ago 
had adopted the policy of negativing 
the giving of firearms, but since Inde
pendence, it must be the policy of 
Government to liberalise the giving 
of licences.

But on going through the provisions- 
of the Bill, I do not feel very happy. 
It contains so many checks and 
counter checks, to such an extent that 
it is left to the arbitrary discretion 
at a licensing authority to disallow the 
grant of licence.
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Since the Bill is going to bfe refer
red to • Joint Committee, I shall not 
take 19  the time of the House by deal- 
ing with the provisions one by one, 
btft I shall suggest my amendments 
when the Bill emerges from the Joint 
Committee or before the Joint Com
mittee. But, having an overall pic
ture of this entire enactment along 
with the private member's bill intro* 
duced by Shri U, C. Patnaik, I.would 
respectfully say that this Bill is no 
improvement on the Indian Arms Act 
of 1878.

In fact, the definitions of arms and 
firearms are so vague and so inde
finite that it is open to the licensing 
authority to say that for arms of a 
particular description, or firearms of a 
particular description licences shall 
not be granted. If we look at the de
finition in clause 2 (c) we find:

“ ‘arms’ means articles of any 
description designed or adapted as 
weapons for offence or defence, 
and includes firearms, sharp-edged 
and other deadly weapons, and 
parts of, and machinery for manu
facturing, arms, but does not in
clude articles designed solely for 
domestic or agricultural uses and 
weapons incapable of being used 
otherwise than as toys or of 
being converted into serviceable 
weapons;” .

J am geally happy that the hon. Minis
ter would say that domestic and agri
cultural weapons such as knives, table- 
Jknives or even forks may not come 
within the definition of “arms’ under 
this clause. But what exactly does 
the definition mean when it says 
‘sharp-edged weapons'? How are we 
to understand whether a sharp-edged 
weapon is really intended to be used 
lor domestic or agricultural purposes? 
Who is to determine this? Is it for 
the licensing authority to determine 
whether a sharp-edged pen-knife or a 
sharp-edged needle or—I would even 
'go to the extent of saying—anything 
coming within the description of an 
axe etc. will come within the scope 
'■of this definition or not?

Mr. Speaker: Does the hon. Member 
mean domestic implements?

Shri Easwaxa Iyer: I am submitting 
that It is left to the subjective satisfac
tion of the licensing authority to find 
out whether a particular rfa « of 
weapon is an implement used for 
domestic or agricultural purposes.

It is generally known that a pen
knife or a table-knife is used for 
domestic purposes. But suppose it is 
in the nature of a dagger; it is open 
to any person to have a particular 
design for his own domestic imple
ment, and suppose it is in the nature 
of a dagger. Is it not open to the 
licensing authority to say that it comes 
within the mischief of this definition 
of ‘arms’?

Coming to tilause 4, we find that 
it reads thus:

“If the Central Government is 
of opinion that having regard to 
the circumstances prevailing in 
any area it is necessary or expe
dient in the public interest that 
the acquisition, possession or 
carrying of arms other than fire
arms should also be regulated it 
may, by notification in the Official 
Gazette, direct that this section 
shall apply to the area specified in 
the notification, and thereupon no 
person shall acquire, have in his 
possession or carry arms of any 
description in that area unless he 
holds in this behalf a licence issu
ed in accordance with the provi
sions of this Act and the rules 
made thereunder.” .

I am not saying that in any particular 
contingency, the Central Government 
should not be enabled to prevent the 
use of arms. What I am submitting 
is that when a notification of this 
nature as contemplated in clause 4 is 
issued by the Central Government, it 
will be open to the subordinate officers 
who are to implement the authority 
of the Central Government to say that 
any particular weapon of any descrip
tion innocently carried by a person
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cranes within the definition of ‘arms’ 
Xven in the Indian Arm* Act of 1878 
it is said ‘Arms such as swords, 
daggers, bows and arrows etc.’, but 
here a wide definition seems to have 
been given. With very great respect, 
1 would say that the subsequent clause 
regarding the exemption of domestic 
or agricultural implements is only 
an eye-wash. The provisions of the 
Arms Bill are more stringent than 
the provisions in the Indian Aims Act 
which, the hon. Minister would also 
concede, had been enacted to disarm 
the dependent nation, as we were 
then.

There is another provision which 
is likely to cause some difficulty. In 
regard to the powers of the licensing 
authority, the hon. Minister was 
pleased to say that the granting of the 
licence is the ordinary rule, and the 
negativing of the licence would h< 
an exception. Clause 13 says*

“The licensing authority shall
grant—

(a) a licence under section (3)
where the licence is required.”

Certainly the wording is very happy, 
but the effect of clause 13 appears to 
be taken away by clause 14,. which 
states that notwithstanding anything 
in section 13, the licensing authority 
shall refuse to grant a licence on 
grounds enumerated therein. The 
grounds for refusal are very elaborate. 
If you look at clause 14(1) .you will 
find that the licensing authority can 
refuse a licence where he deems it 
necessary tor the security of the 
public peace. It is open to the licens
ing authority to say thBt the grant of 
a licence to a particular person is 
against the interests of the security of 
the country. It is left to the subjec
tive satisfaction of the lWn«mg 
authority to determine whether the 
grant of a licence to a particular per
son is against the interests of the 
nation or against the interests of the 
public peace.

It is also stated in clause 14(1) that 
the licensing authority can refuse to 
grant a licence to a person whom -he 
deems to be for any reason unfit far 
a licence under the A ct So, if a gfer- 
son is considered unfit to have a 
licence by the licensing authority, he 
can refuse to grant a licence. So, the 
statement of the hon. Minister that 
granting of licence would be the rule 
is illusory in the light of the provi
sions of clause 14.

He may say that he has recognised 
the well-known principles of jurispru
dence in saying that where there is 
a refusal, a written order stating the 
grounds of refusal should be made. So 
far as I have understood natural 
justice, it is not giving reasons for the 
refusal that is the equitable rule of 
jurisprudence, but giving an opportu
nity of being heard before the refusal 
is made. If I have understood the 
principle of natural justice properly, 
it is that no person shall be condemn
ed without being heard, so that if the 
licensing authority comes to the con
clusion that a person is unfit to hold 
the licence, he must give a reasonable 
opportunity to that person to be "heart! 
before refusing the licence

I am certainly aware of the provi
sions in the Bill by which the appel
late authority should grant the appel
lant a reasonable opportunity of show
ing cause against the proposed order 
be made in clause 14 itself under 
in appeal. But why not a provision 
be made in clause -  14 itself under 
which the licensing authority proceeds 
to refuse the licence*

These are all restrictions which 
have been imposed, and however 
well-meaning the hon. Minister may 
be, it is open to arbitrary authorities 
acting in a capricious manner, as we 
know they do more often than not, 
to refuse fire arms.

I am not very much aware at con
ditions in northern India, but in the 
place from where I come the n»HI 
for rifles of a particular bore which 
may not be a high calibre, to prevent
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damages to agricultural crops from 
wild boosts is very great We find 
the peasants and agriculturists are 
put to great hardship by the non- 
giant of licences for possessing fire
arms of the nature of shot bore guns 
or XMusto-loading guns. Of course, 
than Is a tirade against shooting 
monkeys and exporting them, but we 
know more often than not of mon
keys. wild boars, tigers coming and 
ruining the crops, and when the 
licensing authority sits tight over the 
matter and says that the particular 
person is an anti-social element, that 
he belongs to the Communist Party or 
the PSP or the Congress, that he is a 
political campaigner and gets into 
scrapes and other things and refuses 
the licence on these grounds, the bona 
fide agriculturists are put to great 
hardship. So, how far the Bill is seek
ing to set right affairs is a matter 
which may be considered by the Joint 
Committee. So, I would submit that 
the Joint Committee may take into 
consideration the question of relaxing 
the rigour in giving the licence, or 
even taking away some of the rigorous 
provisions in clause 14.

I have nothing further to say in this 
matter because I am perfectly aware 
that the Joint Committee has to con
sider this Bill in all its aspects, and 
there will be an occasipn for me to 
move amendments, but 1 would say 
that although the hon. Minister profes
ses that this BiU seeks to amend and 
consolidate the Arms Act so as to 
liberalise the policy, a reading of the 
provisions of the Bill makes me come 
to the conclusion that it has more 
rigorous provisions than the Act of 
1878, and does not compare favour
ably with the Bill that hon. Member, 
Shri U. C. Patnaik, has moved in this 
House. I would respectfully com
mend for the acceptance of the House 
the .liberalised provisions contained in 
the Private Member's Bill.

Mr. Speaker: Shn Braj Raj Singh. 
A  number of hon. Members seem to 
be anxious to speak.

Shri S. C. Samanta: I do not want 
to speak on the Bill, only on the 
reference to the Joint Committee.

Mr.- Speaker: Hon. Members will 
confine their remarks to tan or fifteen 
minutes.

An Hen. Member: The time for the 
BUI fs four hours.

Mr. Speaker: Three hours.

wrciwi (faftarnnr*): 
wsqw rr*T % 9W *

tftaT ^Trft if SPTrTT «TT
t  spmr iff

qf $,
■3*PFt fam 3THT «TT |
ffcSMH *  % STT* ^

*TT f a  sift ^ r

fa*TT 3TRTT tftr W  firfr % 5TR tft
5Er*rf *rrcn f t  sn^t *ft fa  jg j 

W  aRFTT 3  f t
fa ^  sfrrrfr iftr vrercrr 

^ r t f a  %tw %  h t w
^  3TR fcfa*

^  f w  %  |  f t :  a i t
t  f t  3*
W diMK sftfa

qr *  «rr<T
# r  i

*p i t  |  ftp n W f  l i t  f f i n n t
^  a r t  T f fr  f .  ^  ^ f i j u n t
% HTOfa n  I %fa?T ^  f  
W  *pt aprpq T |  f a  3 RfiT

f S R T f a t f t  «f k «t  *nrn?
fa s  «ngr qr fa  «nr «iTf% *pt
=ft xfan  ^nmct % ^

^ TfaT arc ^ I 4  f5f R 5T fa
w f t  ifft- q f r  f s ;  ^ r r  |

^  w r | fa  fastf tm n-
<rsrft Tgft f , fsnr 

T̂cTT | fa  ^  IWRiT |
6̂1 3Rcnr f'RT T̂HTT  ̂ I *(5

w *ft «t Jr^r t  I  wfep
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t o  star Tnre*rwr * -ft ft i w
«ran

$  far g * w t  <rm *r^t < w  w to  
W  VX & 3TWf JfT w  ?im  *̂W5t
* i k  r m  u n f t  q v  w n j  ¥ R t  sfr 5$ 
|  far x m  s r ^ r  %■ m n rr ftr#  ¥ f  * t$  
rr^fhr ipr m* #  vo 5frtt # farc % 
TOT ffiWK >Ŝ TT

SJ£ f*WT V? ft  I ThPRf
^  5T w  ^  ^  Sfefr
^ f t  1 1 %  «rrcr*m  «pt sfr s w m  ( ,
w *  TCTraf$?ft 1
^  < n #  v n r s i m m 's w n r  4it ^ f a r
Tî  ”̂ *?l
«pt vfwrm ^ tt ^Tf̂ ri 1 $ft vr 
5 fr# a r faw  '• (H  * i f $ $  sft s ^ n v t  * f  
■qpt 1 1 ^ r f i R r ^ ’n ^ r ^ T o n ^ ^ s f R :  

*̂ft ?ft»Tt 9fTVERT f t * t  3 r # T , w * r  
I 3W ?ft V *fi- fa s fr T t  

yrer trm t eft q* ft HTy&t 
^  «TRTt %  fe*TFT *¥ 5TRT H T ^ f r  far 
faw ^  TOW  fa* 3ft ^  ^  $ft
«rfa?r <ft *rgt f  f i r  flr^ n ^  f t s f r  
^ § z ^ $ $ w ^ f o ? t s r m 2 r  
$  $faui'< m  v  t ffc ft  %  «mr
'To t  5t t t  * f t r  w  % *  5ft»r $ *w r
jm fer ^  1 3R- fa rfe  if sp* ft 
W  * r t  *rp m r f  fa? w  erc? *fr  
« w w t  f t f t  * n f ^  far ^ R r f  %  q m  fa *fr  
fft? to *rr ffcpTR ^ qĝ r
3TPT, ^ft ??HT «<S| f r ^ . l  *m
W W ffC fl W ^ l R i l  S>t $ , W  5TT»T «Tf
far *nf?r t f t r  s r w i  arr

w  ft w  *rar jt t  *fteT % 
fa? 5ni#fr jf fâ rr «rw 1 inr ^  
| fat ww q i fjrsr ?ni?r # ?n w  «fr ftnr- +* *s- #■* v»» —*»  ̂  ̂^
RTfa?T V  l«aHI4> WTWRHT VHTIWI T̂tT,
m  fanr *b tP rt %  fa m r e  1% w ffr sfr 
fat frh t tr? ^nr tfk «nc 
gfiw  % 3R[ ^ r «rf*Rr ^

ft vr*K  v *  f  1 «rtr Ht* %•
iwfip?ftri?rf3r5r^f?ff¥ 
* ( r ) ?  ftrarr j*rr |

“Where the licexudns authority' 
deems it necessary for the security 
of the public peace to refuse to 
grant such licence"

«T5 «?5p *3?r $  fa^T ^3TI xfk 3W ifr 
tPTTf rft r̂r| ifcrT ^ it w  

t  «FT * ?  |  fa? W  a rfiw  f t
HlWti ^  fa*TT an̂ lJT I

«tto t 5̂V ^TRft «ft fa; ^ « r  m m
imm. SJ3JK fyqp jA  *p. « w a
i t R f k v  «m r ^ P t o r  « % n r
r f k  ? m K  ftrft $toT far aft ^ t
<ftsr5r aft ^ r  ?rc| %  ^ t  ^
f3 R  T t  f f * R R  ?T t̂ ftWT 3THT ^ T % ,
« ftr  f a R  ^  i * n i  arnnft, 3*r v t
f f w r  ?T t̂ fa ^  5TI^fr I ^fa^T
« t  rtrsrrr % jtr | f¥
« n ^  >ft $ iz  n f w f ^ f t  q r  ^  # r  
fa^TT o iw ^ i far # farft ’ TTf g fa m R  f a n w  
flVc farft JT ^  gft ;r f^rr? 1 wrfarc 
H i^ f^ i !T«nr<«^vn'5t?fV|?
%  « n ^ t K  f t  f r f r t  ^ f t  ^  far ^  f ^ t r

«PT WR*fV ^ I 5̂TT% W VH5K
^  | far ^  sn^fr jpftt

I  fansr f t  far w rftnspr 51#  v t  ^ r r t  f t  
r̂*Farr |  *snf% '*pt ?tn ^

♦Kul 5TI?#5r ft ?®+T< fanjT «|T 
?(Mr | 1 aw ?nf?r m  
ff t^  M fo tlX I 5T^t I  far fa^r ?PC5 
«nf% «nr ?W t <ft fa^fr ?ft w rf*ft % farr, 
^fRT (frc ft ci^«ftfy«ti i m t v r t  % fanj 

'»TT flRRTT ^  far ^RT "FT fP H T T T  
faJTT 3TPTT 1 1 Vltfar

rw  ^ s r  r«w.iM«i |, «?*nu^
ffTSIT 1̂ ^ft T O f  ^ t  d w i  v |  i3ft" 
"iX*iln <f5TT *|5t V tfw  T O f | %ft*
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*k t *rtftr*l»r ^  vTfrcm $ i 
*4Spfcw f?WT Pp % fornft 
« l f  1 TW #  f P R f t  g  ft? aft 3 *T *  T n n ft ft n r  
W W t  $  3*  St «5rtf?r * » r  «CT * n r o  ? !#  
$  & P m  a jt s fr r  w  v t ^ t  v t  i p c t  #  

w m  I t  «rrc %  v r ^ n x  
f t p R "  T F H T ,  * t  far *WTf<<ft
$ t f t ,  *rr fa ifr %  * M z < , %  f o m r  $

' f l f  irc r wscT sr^t ^refr $  far T r a r ftfo ir  
w t  ftaiT $  i t  *n£t ^  

far art ?ft*r f R W R  %  f a f N t  $  ^  
*rtf?r*pr *rtr %•
^  %  *fr»ft *r t  w n ^ N r  ^  a rrq ^ i 
f i r t  <5nfinnr ^  %  w i t  «b t  J r f H T  %  t ? ; 

ipn fcff stoN t % fsppR 
1 #  fa $ « w  *?PF*rr far f i n r r  

n #  =#far * m n  n  trrcft %  aft t p t -  
s f t f e y f i r t W t t  f M r e f c f r a n f r q f t

|  1 * | f  ^ r  *  fa*TT f a t f t  
m m  % * f  Tft $ u n ft^ R J i^ r 
% wnrn fai% if wit j f  f w f  ?rtt % 
f t m r o  t ^ r  ^ r r  i 5 r e <n * f t? H  
*f f*Tlt STTCPft *w, *ftr ^far 
3Tf 3 *  W e f t ^ R  ^  #5T J R  ^  ^ r
f * n t  ^  flrnrT *st 5ft fa W tn  w  
*r r  g f r  %  fc w r f a t  ^  w  'fr c 'T  
^ . P v t  V T  ftlfT  far 3 *T ^  aft ^ 4o  «J»t 

^ % f^ rm  i*f'>i«iH #  f%wr
f5WT I f ^  w  c lT f ^  ! ^ t  ap-̂ rft-
^ T f9 ?  I f * T  y x ^ n x  %  f o l f e n . f a x W  
f t  ^  I «<«t>K %  5fT*T 4rT*T»rl ^  
far farrft T jfa n h K  WfJTTVi? qfft i m w -  
m t  |  %fts*T f?rrNV m  ^  ?ft»r |  
«r Jff sfar wrfr t  far t o t  ^t jt^ 
^f«ppt«r | fartfr qfaR^r ^

3 r? tt  x m  ^ r r n  
h t w t v  ^  far ^ t o r  5Trfd^>r y s r m g  

t |  i 4 w ? r a i i t  * r m  %  ftir? 
4 N n r f  far rsr ^  ’s p s t r  p̂t

H^r ESPRIT ftfSpr ^fip WWR

^  f  #  ^ fm  f w %  f  far R s f r  
«n**fr ^  <mr wrj#sr | t o n  

w w t ^ [  t  f j ^ n  ^ w t  I ,  aft ffc  v w  ^  
9Tf*TT % w  ^n(^r
T^ 1 V T  fim T '*P TT w rf^ tj I a it f » m T  
aR5j«r wr®r v p n r  |  ^ sr ^  w  ? r ^  
s p F ^ r r  w « j h  #  ’Tift ifH V  T ifi? ^  » v t f  
7^T f-rvm r ĴET % 
ss5m | fa* ^ r  ?T tinftr v t  w  w n r |f
tfte ffa? m g R v r  znm  $ w fffcj 

3T5 % ®rf*RT <mh<7,h *iff fiwr
a r n r  ^  I r ^ ,  ? R f  « P T C T T  V X  $> 

^  f  far w  v t  f a n m r r r
f t P T T a r r T ^ r t  ? ft# ,f>y»rTfar 
5 I W f  «FT f% 5 f? r WTt*JT f t  snST I  I 

^ T  fn ^ ? n  ^  far ait w  f W n v  
v r  w i a r  ? v  v r  w t  w i  \ ( ^ )  |  
^ R T  t  far 5nfir V T  ^ t#  %  f R T t  *CT 

^ t  w n r ^ t r t  ? ftr %  v t f k m
I WT3T % s *  WTST ^ (^ ) #  

fejT fwr |

“Where the lieeaalnc authority 
deems it necessary lor the security 
of the public peace to refuse to 
grant such licence”

*n r c  w  ^ s r  * T  W I T  ’HTTOW r ? R F T  
«rraT I  i f f  W  ^  3JTKT
5 P im  a r R  ^ T f ^ r  i « r * n f r i t
%  f m  ^  ?»T ? R 5  ^  s r tf  « r f T O R  ?r f t  
fapr ?r far ^ rr| f a r *  strfa?r ^rr, ^  ^  
’w lt fw t farWV ft  qT ’Ftf rftr V* 
?n*r *r r  far 5 it%  * t t  f t #  w  ^ c t t t  ? t
?WHT ^ "3?t " (IW  *T fajfT I

4  W  v t  »i p r t t  f  ftr  it?  * P f  * r *  far 
^ rn ^N r ^  m f f  v t f  w m r r  ? ift
ijt^ft V ® ^ t «TRT H»t *T^ ^  I %fasi
?<r t  ^  a p r ^  s ift  |  i #  ^ rp n  far prar
TT32T W<+I<. irr VTTR *Ftf W  ?!7f 
^  ht̂ ptt «fx hvA  fv  farr % w  
ffv n r  ^  *  fare v tf v ifT  vmir



*§09* Arm* BiU AFBIL 2S, 1 M* Amu Bttl 1309*
[ * f t  r r c n r  f a f ]  

arm \ fPw n: t^ tt ur ̂
fRt wrif 1% *pnftw «fte *r*# *rcr st$
(  I W  o ̂  TT H'l’jHI W R f ^  
fa  *fcT ^r 3T5 % cTtrr | aft ^ fw r
fift v x  p̂h% i m  S fa  <3£t
tflsm RlH n<(l t  I
^ P p t  srrar *p rn r f a r N t  ^  ^ t
flTff *F^t arRft ^  %■ i f T  g t fast
ftrar f^rtj 3TT?r ^  *i< w <  % »rf*ra t 
%  ftPTPT 3  < R M  f a ^ N t  

i m  *rr# £t f  % f ^ r  5ft 
w  ’ppj't qrr *tr̂  jr% % f*n?
s*rrsr f a fo ft  <r^ %  ?mr f t  * P F t  
aft fa  fearer f . ^  ^  ?rf%^ t^ ht
ft> TOTO W JpFT VT% ̂  Sff̂ D  ̂l>*l*illd̂ > 
f a f t f i w t  «fft ^TT JTPTT 3TPTT |  I 5IT3r

<WHTftry  fa r tftret  * t  m f o n  v f t  
arrcft f ,  srnr ? *n ^  «t^t $ fa *r %  ^t*r 
$  «ft J i^ t  ^ s w  «ft ®mr f  f a  f a t t ^ t  

s*r ^t wr |,  ̂ ®|Jt *Ttr
VXct ^ fa  *TP5T ^  Pf+MI,

*5t, *r$  xzrfc r f a s t  1 a t  stfr

^ m u  v t h  ^ t  'T F T ’T ^  1 *ft  « ^ >  *ji4Tld«i 
^  t ,  T & f t  s r a a  | ,  ^ t f w  t ,  
* t < t  apr H F T H  f , =aftTt ^  3  ^  
qrot W  ^  ^  ;# f t  «Pt m w f f  *t 
f e n  3 iw , ^  3  h r  w < j i  g , *w tfa  
W fer f*TRT ^JT  *m  WT I  ’  gJTKT 

^  »rft ^ fa  3TT STTf̂ p  ̂
d ( l i  ^  in p ft Tsar ®R*ir m^cii 
I  ^ T V t  ?*r ! f T f t  TSTT ^ T  ?T i t #  I 
«nrsr ^ fR r t  »Ft *rra-?fr q t?  5̂  
^  5T>r t  ^  f^T ^ l i  ’aplfViTT 
* 1 ^-1 , « r m ^ f% 3 n ^ f 1 erm^^r% 
«mr w^r gfwsi ?rHt ^  1 3ft fa  »̂rrct 
twt ? r  sftr f̂̂ RT ? t  37T ^nrnr 
? t « %  1 f  % t  *THrTr % f a  t r f ^ r  grrer? 
i f  5*r 5 f w  ^.r v ^ a rn r qrrPr 7̂  eft 
5 *n r r  w r  wj?r sarrer «r#  f t  a i m r , 
%fa«T « P R  * S f ' T * T * f t § W t * f t t

?ir nit * i h ^  %  f * m  ^h n r «np j  f v  art i f r  
f f t n r  ^ * f r  «r? s *  ^5 *r fiR r  f t  r m  
* r  ^r«Mt 1 r r f^ n r  ^ r . ^ t  ?r^E ^  
'pr ?r^ % *r ^ t̂ *t fa  'fr  
aqfa?r wqpft w t  %  « n * f t  f ^ r r
^ t t  ^  ^ r  f t  f *» T T  q r  v > f  ^tte ^  r 
(PTC ?*r W  (RJ TT 1*1 1̂ *̂11 *R P f 
f O T T  <TT T f a  ? R T ^  f  eft i f a  snff ^ »
*t hprit % fa  ?»im  vr t ,
?T ftre ̂ *TT̂  K̂ I?*T1 lTT t̂'Slt̂
TT 713 TOTT % «T^ *T ^ T

^  -ft  w f p r  «pr t r t  TcrPTT, ^ f t  
T O T  q- ?^T f t  STCcTT %■ *r*TT J^?PT 
ti+dT ^   ̂ !>r, ^rt *r*rr5T f a r t ^ t  <1̂  ff  

Tfa% f?nr «m  srfcrâ r <rnr^,
-&  %■ f̂ njr T tf *PT̂*T 5TTT I WT
q r  f ?  % 5 F ? r w  % fsrarr ^  %  f * ^  
%TTT T f^ T  =arT%T I W T  f i f  ^  $*TT 
rsrarPT «FT t  fa w  ?  f»T  ?ft»Tt ^  ^  

f a  ?»» fiRT ^ fW T  % T9  *Tff?r
| 7 irf? ^  ^t *i? sft̂ tt !*rrr^ fa
^  %  ?ft»T m  3f«PTTT ^  I
^rft snrwr vmt ^  ^ 1

ll f̂ Rt, ^ 5T̂ t *mH3T, fa 5ETmT 
^nft Ntvrr ^  % f̂ TTT #ITK frtt 
V T tfa  ?R+TT aft 5^  >ft +'<dt ^  3t  
T M t  ^  f r f r ?  *TFpfr |  v t r  3 ^ w  w r  
^  i m t  ^  ^  1 % ^ f N t  |  
fa  vt «TT?%r ̂  ferr arnrr ^
?ft ft  »tott % fa  % far; ^  |t

f t  «TRT I ^ f a *r  cTT? ^ T  ^ t f
’^ ro^ rftt i f a T ^ t f t r e f r r w t r J r f j r ^ t
5*T ^  fa^rp- V̂ TT l̂f5T7. I

5*r % ’crrt % ifrr »mr w
frfw s | 1 sr̂ r ?rer Hto *tft *  

>pt | ^  ^  qnrr fa
S*T ^T  T̂T5f T̂T 3T¥Trt ^ I t^r HIW
k  ffrr ̂  fw r tpu, «r^lr |
%fa»T rft*T ?n?T ^>t H'JIIH >WT *I#f ^ t  
T O T  f a  3W fa r f t  T t  ^  ?TT5#Sf
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*  firor | ?ft <w * *  % ftw ro 
ifcft «w  vt *nft fa r  %

JPFJ*T tit «W W  tit ^t?ft jjt,
xw v t r ^  t t A  *ft
anFTff *  ? WTH *f t̂ > SW

w  ^ ^  ĈTT % fti 3ft m W
y fa TVft t  *st ^tfr 

^ f t  1 1 grrw ff tit %■ farr
X, ^o ^ §Rt % 1 «rrf%rr w  rfta % 
<ftft*n r %  ^ *r  w t  5#  an * h ^ -  7
3R t£F R̂T ^ fiprr «TRTT ^ TT

ftrarrs *t£ ^ ft *
^T  ft  T̂PT f*TCT tit rn̂ HPT ^ t
fa t S[T«iT 31 d®P ^T 5IT5W
* t W  W t ?T TOT ’  ^t A «f̂ rT 
ftp cft̂ T STTH tit WI?flfa ^=ft ^ff 3T<T 
^ *pr f<F*TT f*P*rr 3TRT ^fTf^ I

^R% HT*T 3T*T frPT»T ^TR *tfT *TTTH 
iSTRTT | I fffltt TT̂ T ^
fj^nr ^t*it intft t  •ft* faro 
^  f  <tftw 5!r€t%%f̂ penr
iffr t  1 *r*fr *T*(t ^PTT *t ?ndB ?r
irfcsr arrft ^  | artr 3*n*
*r trrar t  f*p TnsHtfo = w
vrdt | «rtr ^  ^ f « r r

«T*ft * t  ^  ^  f r  **£*
■ifiRT w r  *ftr *5  jm w r <th % 
*jfar | w*ptt ^  ^  «r
qvTfawftiftr  1
't t  w t t^ tt ?ft ^ t  * m  |  f c  sft »n#f 

^?ft ^ ftr w fcr ^  | «pftr
<TT€f r̂ aft ^  fW f ^ w  »n€f t  

Pjw% IV ^fW t
% Tft tnp f?TT f̂r TTeff ^cft | ^  
ftrW t «n€f *TFft spt m’CTRT ^  fWT 
1̂m  | xftK. qr€f % f̂Wt apt

^ N r  ^ fiprr arraT 1 1 ** cir? tit *m 
W t  1 1 v  sngitr fv  s r t  »rM r 
^t ^  % ftnj fit f T a w v r  VT?ft 
’ n f^ , ?rrf >fSt iw  4it^»ft

ftra^f ft? x m  w n t  aft w jp t « m  
f?nnr w*n?ft |  #  & r i?tf

m^f«rT »et «ftr y tf w  <re%
^ r t  tm  x*  faw% Pp »n? *far i*
$t *% 1

^ *r̂  *n*wn g f v  w r ^f«raKt % 
HT?#̂ r Jii«(<#l n v rr
*PT RTTW  ^  T f  ’ raT ^  i r t r  O T  ^ T R  
?fft T5 n f | f*P qrcrcre % <n^r qr 
f a f t  apt 5 rr? %  ftirr  s r u m  ?ft ^ i ? t  
fSJ gf^TT f*[%*ft I 5*rtr STPT̂ r 9flr ^T 

t it  » R r  g t ?W5ft (t q k  »fr ^rar
?t *W5ft t  fiw? f r  *?T 3TT OTSJTI
Pf 5?r WT5T tit W »̂ft v m s v  ^

% h o t t  ^  f ^  w  S 1

^«fH^i>7T4>^»i! ^ f * F  W « < W ( ? T
*rr»4  e r n ^ w i ^ N t  iftf^r v t  

finRnw  TTJfT |, ^  'fffspp gf^rra
5 ^  t » r  ^ r r r

it f i r  W#fTT t  ?ft ^TTVTT ^ t  w
^ p i  *F1̂ T H J 6| «lga ^t 
q f < ^ M  ^ 7#  tS » T  W tT  i>TT W f l n  
^  | f«F ^ r  'rfrsawt tit ?R9> 
w  ^rW?r tit eitft n̂rf̂ tri

13:42 hn.
[Mr Deputy-Speaker m  the Chatr.J, 

HUT T̂T̂ T 3ft ?J?W '  ^hlH
^ t  tit ? n rT  «ift a r a w T  ¥ t  n f  |  
a fk  g r m fv  "5H i f f h r  r̂r f̂t

r̂er n t  t  ^  >rt nn^r # 
X S R T  ftf? * f t t5T r w f t s q y  ^ ft 'TT
^  »rt t  m  «tTsr »ft t  
*%m *tm 1 3ft fv  f*rR^rft % sm
JT? TT-rf e Pp 5̂5F ^ 3PT5f?r *rt

^ t h  ^  f w  ^  s j m ’ f i r  f t  f r  
aft ^ t  < n rm g 4  ?PH?r f t  *  ftre  
f t w R f ^  ftprt^ fjprr 3ntr m  *r*nti 
w r t  frcm  fiprr arnr ^ r  w ^ ft



[sfr warcrar.firi] 
to  ^  ^  eft? to t  
v rfa rfa irti %wiffx$-?rfrr£ aft

*iig^« vr?r |  Pf *iPr TO
*IfT  WT V* t$T *fWf Vt fvrvt 
Pf w  fsRT qr Pf *r^ *rr fircft 
freH SWT 9TKX Mlf<d apT*35T f̂ TVT

IF ^ T ^  VT̂ TWFTF̂  V-lftT 
O^HW Î TÔ T Vt cftf^ % TOT®T 
fVTVt ft? WT <ft, 5<TVt W

3fM % TOTH p̂THRlf TO <11*5̂
% *tot *n: Pot arrfar i ^  

Ĥ»TT Pit Hf̂ V TÔ JT % ^*TPT ̂ <r *

*Wf vt m%$q ^  % s^ftt «ft Pm 
srw i A snpr %  v s  <tt tft
5PR «TR ^ q f̂t «nvm  
^  ?ttPf w  ^  vtf fm ?r ^ r  
*r *n*r i

^n«nsr n^tor, *rm t jit?  ft ft:
$ *frft  5ftV *PTT %  wrsqTST #
v f t  f^r ^  *m r P ror jit?  
fipTT «TT P f  ^  ■jft * P K  T t f  SFT^T 
*nn<ft t  f?nj v t f  q p i f r r
^  ‘»Tfg?r sjr̂ rr ft t o t  ^nrfV̂ lt to 
«Ftf ^  t o t  t  fa  *?
%jvqr^UT I, {  jrf? %TT  ̂ *
* 5  sppfT y ^ T t f k s f s i m r ^ a i  |< fr  aw  
*FTffr «Ft at?* to 3?| s fw x  ft i 
^  flTfT «R ***W *Tftaf CT ^pr
g*r<F jtî  ̂  ararT«fT ^ tt #fror

4  ^  *T<r m m  * ^ r r  f  f% :t  ftnfc
srf̂ F f^gRIM % 3ffcT 

% smrfkr Jif ^  f  ft? snrcr*
nft *rq  ̂ **n# % f%n? arm  q Ĵfcrr 
**rpt^v Prt froflr st 
* t w n  f<f*rR to ?  «nff *tft y»r- 
wfflidi ft*ft n̂ff>( i w  ?rn[ f̂t T̂5T 
w  5fjt nNt srr5*fr <tw av tnsiTT 
|  %  apRf?r <?v qnrf *nrW fe w r r  
i v  mm »jg to  ^rram
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JHTRPf ^  ^  ^  I WftP?
* m  fs f^ v r ^  f t f  f » I  f H #
« f i F T r  v t  P r o t t  f f i ^ r  #  *f5 4 v  »r S r  
art « r o *jt  % ^ P w R  v irm  t t ^ o t
t  «RTVt fp TO TT »T f o t t  I

w rsrw t
?f«RRt to smRfcr ^  ^ Tivftftr,

i f h  VTOT^TT =^T T fT  |  
sft W M Id ^ "l ^ r f  ^ r  ^  ft» fiw r
«rr<f»fr « t  «ft ? r r w ¥  Q i n t o t  
W ^ R X  fit «I«WT f f f t n r  q r *R T ,
n̂rar»fr v t  eft gf ^ i R t to ^

f  *fh r  5??ff T t  snff fiW T arRTT t
^  ^  ^  *. w r m  '*?& *&
^  t r w * f ^ r  ^ » k  « r k  jt? P n n r snrr v r  
Pf 5^  «mr jt? ^  | %f\x 3*$r*: «mr 

t  w H  jtt ^  f%
«r*rtR sT̂ r fronr | ^ r t r  htt^ t
^  3TT HTOIT, * m  T ffT T  t  P p  *ns 
^ f e v t ”T vmpffB ^  %  ftn? % T R R I 
^ tt itPjf^RT 1 1  ?T5r 5r|rr c tt
to  «T3r^ t  ar̂  ifa
jftnr % ^f«P5T f P W R f  %  f ^  
H U flfT  ^  Sim T O T ,
^  ^tt *sl*i«4i»i TO «(HHI ft I 'S
?ft r P f  ^  ?r*w «»i w k

^ft 5RT H^TPTT 5ft 2 T H t  T C **m
v t  srTft srrcr f t  n f  a w  ftr
JT^t 5»TT^ 5 TR - <RTO<t *< r q » [^ l "l 
^ r r r t  %  f ^  ^ t  ^  cr: ^ftr f^ r r  w  
n  % tt* w  ^r f ^ r  ? # ff f f t  *rarf ̂  
fTOTT w n fi j  « r ft  gft ?nrTf ^  *k t  fo r r  
«ft#  ^  ^sppt f P T O K f  t o  *rrs#tr fiw r 
srRTT <rfw f ^  #

^  ^r f t h  q r  w  « h w r  v t  
5 T P R  T*T PWT % fir ^  ^  f  ftr qfi[ 
5 ^  VO^T rft «flf<T« T  Pw T  
a r w *rr ...............................

<ifiw s t j t  w w  ^ n n r ( % r ) :  
«far # P r o  %  ffr«5

t

l, 1980 Arms BiU 13001
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: aft ift JT5 VQ
w w  jw w r  «n*w «k im 4 «  ?rtRW 
a t  f f t w r c f  *rrr h t^ # s t f c r r  a n ® ^  i 
#Anr ilr r iv  *r*w  #  f  upen-
« w  d t a  s f w  * « $  i r r c f o f f  i t t t  $  
$ cr $ t  fw a T  |  « f k  w * r  f t  ^ t

fiftw  w h t  % VTirnrr r̂feRr ^  f  
i f a  «nrn* aft w c t ^ t t  is m  j w t  t
S W T  3 * %  IT T T  » j£  *rf d f a ^  %
* 1# f  ft? n y c  «r*p r *  t o h  f t m  $  
« m T  fn s ft ? t t r t  % * t  |  #
«F*ft w ^ r r  * f t r  i p r r  %  f^Rra:

?PP *f t  ^  |  t f f t R  «TH?TT %nfe
v t f r s i ? r  v r f r  % *ft  ctt^t ijjs ftrewT 
fiW T  a iw r  $  fartr #  ^TfTTT j  ft r  * * T  
?r̂ 5 *rr * t $  n fW s r t^stt 
faRTFT ft*  i$ t ?fWt * f t  ^ t  ft* *ra?T V P T  
V T  ^  7 *T T t  ?R^ %  HvRT t r t t v t
% w  a r $  * t  ljtft f ^ n s t  %  ^  * t  *r *r  
S t *R fff^  ^ r r  5f t  «rs$  v p f t  f t  
v f i m t  $r ^taft $ 1 5m fa#** | ft. 
s w r  j[*r q T  ^ n ft o ir = ( *v  f w r  
T ^ *ft  «ft?T fa^T? T T  ^  ?fWt V t  aft ftr  

* t p r  * m f t  ^ r r  t  ŝ̂ rart 
^ n f )  ^  v r  * f t w  M t  x fit  
*h fl^ e ir ^ *f t  ?nftr w  *n«j*r q r  *r<*B5 
•T'itv Jt f t m r  $t * f t r  sttst 
34T  nftrfcr fR rT  *  f ^ T t t  ^  ^ t  
« ftr  W &r f t  J T  « R  f V R T R ^ V
r^ K  jptra: w  <rrer fa#  i ir
^ t t  % ft r  ^  x * * * r  $  f t $  5 *r ?rcs 
w  w s jjft1 arfipr*r *  ft r  #  ^ f w r  
^  t s t  irtS t n ^ m n - s r f a w  ^t»rt 
7 T  t %  « rt  ft»  ^ n r w  f S r W t  ^  ^  f  

t  f^swt f r  ^ r  «(ft 5*wrr v t  m r r  
? t t o  ^  i #  * m  v r m  ^  f t r  t o t  
s fa ftr  tpr ? w  ^tart v t  «rr?r w  n z  * f t  
W « R f i n R  f t f t  I

IW  D. O. 8tuums (OurdasDur): 
8ir( X thitik this Bill hat come twenty 
yean too early. We rimiM have had

this Bill in 1988 and not in this year..
(Interruptions.)

Aa Hbn. Member: it is forty yean 
too early, then.

Shri D. C. Shanna: I think all the 
experience that could have been had 
by our Government, by the State 
Governments and by the public in the 
matter of working of an out-moded, 
colonial-time, Arms Act imposed upon 
a dependent country ruled by an alien 
Government, all the experience gained 
during the course of these years has 
been lost upon this Ministry and Gov
ernment We have not learnt any
thing from the working of that Anns 
Act during all these years. They 
have brought here a stereotyped Bill, 
a Bill which is as outmoded in the 
context of India’s freedom as any
thing can be. My friend over there 
said he felt very unhappy. I feel dis
tressed about the fact that the ap
proach that has been made to this 
problem has been an entirely depart
mental approach and not an approach 
which is in conformity with the needs 
of the public or the urges of the peo
ple and the needs of a free India 
which is pulsating with new life of 
all kinds

Sir, it has been said that this Bill 
is meant for the oontrol of arms and 
ammunitions. I welcome it. Btft 
when I read these two phrases, arms 
and ammunitions, I think that these 
phrases were the grossest kind of 
unreality. You talk of arms and am
munitions in a country where we do 
not have any self-sufficiency so far as 
even ordinary arms are concerned and 
you talk of ammunitions in the con
text of a country where we have to 
depend for ammunitions of 
all kinds on other countries.
I thfale here is a Bill brought forward 
by the Home Ministry where we are 
going to legislate for a thing that does 
not exist We are going to have a Bill 
for which may come about after
10 years or five years. I know we 
are making desperate attempts to 
have self-sufficiency in the matter of 
arms and ammunitions but I cannot 
understand why we should talk of 
control erf something which does not

I, 1881 (5AKA) Amu Btll 13098
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[Shri D. C. Sharma]

-axis* very much, which exists only, 
■in a rudimentary form, which exists 
■only in a form which is not very visi
ble.

Sir, to say that this spirit of un
reality prevails in the Bill one has 
to look at clause 2 of the Bin. Clause
2 of the Bill will show as if we are 
going to have this Arms Bill for a 
very progressive and up-to-date coun
try like USSR, USA or UK. where the 
people have all kinds of arms and all 
kinds of ammunitions., But, whereas 
the definition of arms and ammuni
tion has been made as wide as pos
sible, as comprehensive as possible— 
of course, this must have been taken 
from some Act in . some country—I 
must say that the whole thing shows 
that there is a big gap between the* 
definition and the reality. I do not 
understand why the Home Ministry 
should have legislated for the un
known future without taking into 
account the known needs of today

Another point I want to make is 
this. It has been said that this Bill 
follows a liberal policy. I do not 
understand what is the meaning of 
the word ‘liberal* here. It would have 
been a liberal policy, I would say, if 
we should have made the possession 
of arms as easily possible as is 
desired in the context of our life to
day. But I find that the whole ques
tion has been approached from a nega
tive ppint of view and not from a posi
tive point of view. For instance, I 
would say that the Ministry should 
have sat down and analysed the needs 
of the people so far as these arms go 
It should have asked itself one ques
tion. Who are the people that need 
am s today? I think if they had asked 
this question themselves, the whole 
of this Bill would have come to have 
some atmosphere of reality about it

For instance, Sir, there are agricul
turists living in remote villages who 
need arms. What have we done for 
them? You have thrown them to the 
mercy of the licensing authorities who 
4i» mostly urban minded.

Aa Bon. Mwikwr A te  wild
ininnll.

Shri D. G. Shanna: Well, vHId 
animals are not so bad %t tome buaaan 
beings—I shall come to that later. Sir, 
I was submitting very respectfully 
that the first group of persons that 
should h»ve been taken note of by 
the Home Ministry are these agricul
turists who have to protect them
selves against wild animals and against 
other things. I know how hard it is 
for them to get licences. I know it 
from personal experience. Do you 
mean to say that they have got greater 
facilities than before on account of 
this Bill? Certainly not They re
main stranded as before, and the talk 
about this liberalisation of the provi
sions of the Bill is a talk in the air

An Hon. Member: It is going to the 
Select Committee.

Shri D. C. Sharma: The Select Com
mittee will do it  That is why I am 
making these observations. Again, 
there are certain areas—my hon. 
friend over there referred to tltem— 
which are dacoit infested. My sister 
there also talked about those dacoit 
infested areas yesterday. There are 
dacoities going on in free India even 
now. Even yesterday. I read in the 
papers about some dacoit in U.P. 
being liquidated after his having com
mitted some 200 dacoities. Dacoities 
are going on in U.P., in Madhya Pra
desh and other parts of India. I want 
to ask one question. Does this Bill 
give any hope to those persons who 
are living in these dacoit infested 
areas? Certainly not They are going 
to fare as ill as before. It does not 
give any relief to them. It does not 
liberalise the provisions for th—w

Again, look at our border districts. 
All our borders are unsafe. There was 
a time when we used to thinV that 
our borders with Pakistan are occa
sionally unquiet but our borders with 
other countries are practically qttfet. 
But I feel that now thing* have been 
moving in a direction, untntnttW^;
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toy mean* of which, I would say, these 
Mrdta* are not quiet 1 do not want
10 me any hard word. X only say 
tbey are not quMt And, what do you 
HHUtifc of the people who are living in 
those border areas? I belong to a 
border State. I come from a border 
constituency. I represent "a border 
constituency. I have some idea about 
the people who live in these border 
anas. 1 understand their needs. When 
1 go to Gurdaspur, Dera Baba Nanak 
and other places in the border districts, 
people say that they do not have 
alky protection, they do not have any 
kind of fire arms and even if they 
want to get a licence for possessing 
arms they have to go so many miles 
and waste so many hours and days 
Tfeey have to ait in the courts Ira sncb 
a long time. They tell me all these 
things Have you taken note of the 
needs of these people in the border 
districts in this Bill? No. Because 
this Bill «  a blanket Bill, and this 
BUI wants to lump together all the 
citizens of India in one bunch with
out taking into account their special 
needs or their special difficulties. I 
think no Bill could have been so out 
o f touch with the realities as this Is.

Again, I would say, there are some 
learned professions in our country, 
and I think the possession of a licence 
for fire arms will not be abused in 
their hands. Judges, advocate, tea
chers, lawyers, there are so many 
learned professions. . . .

An Hon. Member: Professors’

8hrl D. C. Shanna: Professors are 
included in teachers. Sir. I was sub
mitting very respectfully that you 
should have made it easy for the 
practitioners of these learned profes
sions to possess arms. There are 
some advocates in my constituency, 
some tochers and other—this experi
ence is not particular to me, it is the 
experience of all—in my constituency, 
and they have to stand the vexatious 
1»ocedure, vexatious delays and the 
•vexatious and irksome visits in order 
to get a licence. I would ask, why 
A n t  you make it easy for persons of 
Htts kind to get a fire arms licence?

Sir; you must have read in the 
papers that one of the States in India 
recently paased a Bill that invigilators 
who go to supervise examinations 
should be treated as public servants. 
Now, there are some persons in this 
world, in India, who have to perform 
duties which involve a great deal of 
risk to their lives. Teachers have 
sometimes to do that, invigilators have 
to dt> that, railwaymen have to do 
that and there are other persona who 
have to do that Have you made it 
easier for them to get licences? Have 
you brought out one Bill, an Amrit 
Dhara, for all kinds of ailments, for 
all ailing humanity? If this is the 
panacea for all kinds of suffering peo
ple, I would respectfully beg to sub
mit ttxat this 'wifll not work
14 h*a.

Shri Snpakar: What about article
14’

Shri D. C. Sbarma: I am coming to 
that. I would say that there are so 
many other types of persons who 
want that. But nothing like that has 
been done. I would say that the 
Ministry should have tried to have a 
survey of the population of India in 
terms of groups of some kind, some 
professions, in terms of geography or 
any other aspect and then said that 
these groups will get licences without, 
any difficulty or trouble. In that case 
their licences will be something auto
matic. They will not have to go 
through all the procedures but nothing 
like that has been done. Why has it 
been done like this? It has been said 
that we have kept in view the overall 
demands of public security and the 
maintenance of public order. Public 
security for whom? Public order for 
whom? It is a negative approach. I 
want the Government to make a posi
tive approach towards public security 
Public security does not mean tha 
you should try to limit the number of 
those perso<is. Public order does not 
rwiMiti that you should try to limit the 
number of those persons who are res
ponsible. Public order means that 
every person who has not been found 
to be a disturber of the peace in any 
sense of the word, every person who



*3103 Amu Bill APRIL 28, IMS Arm* Bill IJIO*
[Shri D. C. Shanna] 

tea net been found to be a disturber 
e f security in any sense of the word, 
should have the freedom to have the 
lioences.

What is going to happen now in the 
light of the words ‘public security’ 
and ‘public order’? Where is your 
public security and where is your 
public order in respect of the dacoits? 
From where do they get their arms? 
You have so many Inspectors-General 
of Police, this, that and the rest, and 
yet they get arms. What is your 
gurantee against the smuggler of 
arms? Your guarantees have 
proved to be futile. What are 
your guarantees against the 
manufacturer of contraband arms? 
You discover it too late in spite 
of your policemen and all your CID and 
in spite of special vigilance officers. 
You discover the mistake but you dis
cover it too late. Even if you dis
cover, your discovery is five per cent 
and not one hundred per cent, as in 
the discovery of other unlawful 
things that are happening. There
fore, if public security and public order 
have any meaning to the ordinary 
citizen of India, in free India, it will 
be this: will this BUI sit tightly over 
the manufacturer of contraband arms, 
ever the smuggler of arms, over all 
those persons^who use arms illegally? 
Will this Bill mean to them that they 
can have arms to protect themselves 
against such people?

What I mean to say is this Thifc 
Bill is not meant against the evil-doer; 
not meant against the wrongdoer. 
It is not going to make his position 
worse than before. But this Bill is 
meant to tighten the grip over the 
ordinary, harmless citizen of lree 
India, and therefore, I think the whole 
conception of this BUI is obsolete and 
outmoded.

Again, the most important part of 
ttiis BUI, the most operative part of 
this Bill is clause 44. As you know, 
we have some parts about theory and 
same parts which are practical. The 
clause that has to have practical con
notation is clause 44. That is the 
Operative part of this BUI. What kind 
Of application have to be given?

What kind of licence should be 
applied for? These tilings come 
under the operative part of the Bill. 
I have gone through so many Bill* 
here. I do not think I can refer to the 
Companies A ct Perhaps, when that 
Bill was brought in, it was a little 
more comprehensive than this BilL 
I have not seen any BUI in which tl%e 
operative part has been left out for 
the rule-making power of the Minis
try. Why should not the Ministry 
give us appendices in which are 
shown samples of forms of applies -  
tions tor licences?

There is another thing. If yon read 
clause 44, you wUl find that they 
have exhausted almost all the letters 
of the alphabet. Only a few have 
been left out. It begins with (a) 
and ends with (m ). I feel that if all 
of them are taken together, they will 
supersede or exceed the alphabet 
This is a Bill in which the ordinary 
citizen is interested. AU these clauses 
are those in which the lawyer will be 
interested, and when there is trouble, 
when there is an illegal suit, he will 
have his say on these things. The 
ordinary citizen who wants to have a 
fire arm will be interested in clause 44. 
He wants to know what kind of appli
cation form he has to fill in, but all 
these things have been left out Of 
course, the Government will say, 
“they will come to us”. But every
thing comes to us. What is it that 
does not come to us? I would say 
that this thing should have been men
tioned m the Bill, along with the 
other provisions, because this is the 
most operative part of the Bill. 
That has been left as vague as poesi- 
ble. I would say that in the case of 
these Bills, which have to deal with 
the masses, the people, the pubUc at 
large, the skeleton of those forms and 
procedures should be given as nart of 
the Bill.

For instance, we may pass a Bill 
and we may find that the rules will 
be very irksome, and then there may 
be a debate on the floor of the b « uih» 
and so on and so forth. This is a 
where, apart from the head, the body
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is important. The head is there, and 
it Is important But the body is left 
vajfte. Tt la a Bill'wittr the head but 

no body. I know what the 
noxt is. But 1 do not know1 where 
ffft body tt. I say with dse respect 

dile humility*'that Jn~4nture Du 
Government Aould kindly give un the 
details also so that we can pass our 
jUdftnent more adequately on tile Bill.

I now come to clause 18. In clause
13, it has been said that you can have 
a licence and all that There are some 
friends of mine who have said that 
licences should be given in perpetuity 
whereas some olhar friends may say 
that the licence shoult} cover 5 or 10 
years and so forth. I  would say that 
there should be some definite provi- 

.toad? far .ahnrt-teno Jicezuss 
For those short-term licences, one 
should not have to go through all 
that irksome procedure. For instance, 
if a man is entrusted with some very 
impox^ant duty and he wants a licence 
lor 3 or 6 pnonths, he should not be 
required to go through all this irk
some procedure. So, there must be 
some room for short-term licences Of 
course, 3 years is not a bad provi
sion, but I would say that it should 
be extended as much as possible

Clause 16 provides that different 
conditions and different forms may be 
prescribed for different types of 
licences There may be some justifi
cation for that, but I know what the 
executive will do so far as the diffe
rent forms are concerned There will 
be a plethora of forms and a surfeit of 
different types of licences and the ordi
nary citizen of India will be smothe
red under those forms and licences

Clause 19 says.
“Any police officer, or any other 

officer specially empowered in 
this behalf by the Central Gov
ernment, may demand th$ pro
duction of his lid&fee frOtn dny 
jfiSfcon' ̂ o^ 'is carrying any arms 
or ammunition.’*

I do not know what the definition 
<of »  police officer is. I do not know 
■what is the rank of the police officer.

An Hen. Member: A constable.
11. -< »»*,

Shri D. C. Shanaa: My non triend 
a Wry fln6‘ MtoeaCfc and“ -he has 

giyen me a good hint. If I Hold a 
licence bid if  1 aim tb be at the mercy 
oj' ev4ry potieeir&n/ G6d me.

This Bill follows the old njt and the 
oid grove. 1 know what Qfcepces 
Cleans today. They are a symbol of 
Property; they are a symbol, pf au
thority and power. Persons who own 
l̂ nds show their fire-arms; they have 
their fire-arms swung over their 
shoulders, to show that they are men 
07 property, who own lands. Hie 
Possession of fire-arms is a symbol of 
efass-canseiousness, a symbol of 
i^oney, wealth and all that. Baa the 
Government done anything to see that 
<̂ e possession at foe-m na it oat 
Ming to be something like, that and 
even an ordinary citizen will be able 
to possess it? What do people do? 
Big landlords go about with pistols 
tQ frighten the poor landless' 
labourers. You do not know that 
because you do not move about in the 
villages. I go about in my constitu
ency and I know it.

1 would say, make this measure a 
People’s measure in the real sense of 
the word; a measure which is good 
f°jr tile people and I am sure the 
whole House will be with you in this.

Shri Naushir Bharttcha (East 
Khandesh): The very fact that the 
Aicms Act has substantially remained 
the same for nearly 80 yean points tp 
a need for altering it and revising 
it rather radically. The basic ob
jective should be liberalisation of the 
privilege to bear arms, because 
bearing arms is the hallmark o f an 
indcpsndent people. Apart 'from the 
fact that there is an aspect of senti
ment involved in it, there are very 
substantial reasons which peftit to Hie 
fatt that a measure of this kind 
should be really liberal.

it is true that the Government have 
to take into account both the sides 
«td  'rtrike"a balance, tb make'thfe 
A>ms A<£t liberal 'to 'the extent that 
People will ntft' find &ifflculty' wtieh 
they 'require aVms 'hi procuring tfee

72 L.S.D.—6.
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necessary licence and at the same tune, 
lee that the aims do not pais into the 
hands of undesirable elements, so that 
they might be used lor creating dis
turbances, etc. But whatever the 
Government does, the fact will remain 
that there will be unauthorised arms 
I was surprised the other day to read 
in some book that the unauthorised 
arms, particularly small arms, in 
America, were % such vast quantity 
that in fact that quantity exceeded 
the total issue of authorised arms 
If in a country like America, where 
you have got such an efficient police 
force and such methods for detection, 
a thing like this could occur, let this 
House bear in mind that more or less 
similar conditions may occur in India 
But in spite of that, there arc causes 
and reasons which prompt us to 
liberalise this Arms Bill and I shall 
enumerate a few of them

First India is a country of villages 
and there is no police protection given 
everywhere It is also impossible to 
to give police protection everywhere 
Today the position is, these village ̂ 
are left to the mercy of marauders, 
robbers, dacoits, etc and it u very 
necessary that some of protection 
should be given to the villages In 
Bombay State, we have encouraged 
the formation of what are known as 
Village defence parties” 1 do nof 
see any reason why, when we have 
gram panchayats, we should not take 
lead in the formation of village 
defence parties and why, as a matter 
of fact arms should not b** supplied 
to such village defence parties I 
would go a step further and say, not 
only there should be no restriction in 
granting licences to village defence 
parties, but the Government should 
supply them arms at concessional 
rates I go to that extent because 
this should be a part at village de
fence organisation

Secondly, we have remained un- 
feRB»d for so many decades that we 
have became absolutely unfamiliai 

the use of fire-arm* There was 
an anuudng incident in Bombay A 
Justice of the Peace procured a licen

oe for a revolver. His friend wantad 
to aae it, but he said, “I hav* kept 
it in the Central Bank safety deposit 
vault, because it is a very risky thing 
to to  kept" (Laughter.} We laugh 
at this incident, because we have been 
unarmed for so many decades that we 
are not familiar with it  It is vwey 
necessary now that people must be 
habituated to the use of fire-arms, 
even if we have got to take some 
risks The only way is to liberalise 
reasonably the issue of fire-arms

Also, let it be appreciated that if 
people become accustomed to the use 
at fire-arms, they will very well con
stitute a third line of defence In a 
vast country like India, it is humanly 
impossible for anybody to be able to 
defend every portion of it by means 
of regular military forces Our auxi
liary tern tonal foices are only a 
fraction Therefore, if at ail—God 
forbid—any eventuality like war does 
occur and hostile forces have pene
trated deep, it is conceivable that if 
the people in the villages ha/e been 
habituated to the use of flrc-armi, 
they can constitute a third line of 
defence in harassing the line of com
munication of the hostiles I am look
ing at it from that point of view
which deserves consideration_v/e
should go in for greater libe-alisation 
of the Arms Act

Also, it should be appreciated that 
unless people get habituated to use 
of fire-arms for legitimate purposes 
your industry for manufacture of 
small arms will not develop it »  
absolutely necessary to develop that 
industry, because ultimately a time 
will come, it should be prcperly ap
preciated, when the strategy of defen
ce will have to be of a scattered 
type, more or less guerilla war 
tactics, it will come to that though 
today we may not be inclined to 
accept that proposition Therefore, I 
am of the view that in our counter 
there should be established industries 
for manufacture of small arms ar.d 
for this liberalisation at the in w  
Act is very essential Of 4 u n T S

S id\ there *  the balancing factor, 
public law and order This has to be



bome in mind at every *tep. It Is 
against this background that wc have 
to see scheme of the present Bill 
whfeh the hon. Minister has placed 
before this Bouse

Broadly, the Bill divides arms into 
two categories—fire-arms and prohi
bited arms Unfortunately, the defi
nition of both of them requires many 
changes If you see the definition, 
“firearms" has been defined as *

“asms of any description de
signed or adapted to discharge a 
projectile or projectiles of any 
kmd by the action of any explo
sive or other forms of energy M

Now “other forms of energy" will also 
include air, compressed air That is 
one form of energy Therefore, even 
an air gun will come under the defl- 
tion of “firearms”, which is certainly 
not what was intended by the hen 
Minister

Then, if you see the definition of 
“prohibited arms” it says

“firearms so designed or adapt
ed that, if pressure is applied to 
the trigger, missiles continue to 
be discharged until pressure is 
removed from the trigger or the 
magazine containing the missiles 
is empty, or”

That is all right But then it says

“weapons of any description 
des gned or adapted for the dis
charge of any noxious liquid, gas 
or other thing”

Therefore, even a water pistol, pro
vided it is filled with some noxious 
liquid—it may even be dirty water 
and nothing more—then it will 
come under “prohibited aims". So, 
all these things should be looked 
into

Having put these two things into 
two categories, the hon. Minister 
tells this Bouse that we have taken a 
more positive approach In the matter

Arms Bill VAISAKBA I,

of issuing licences by compelling the 
licensing authority that he shall 
grant licences under certain circum
stances and for what licences should 
be granted. The licence will be tor 
smooth *bore gun having a barrel of 
not less than twenty inches in length 
to be used for protection or sport or 
in respect of a muzzle loading gun for 
crop protection. But revolvers have 
been excluded, because Government 
feel# that revolvers can be concealed 
and transported very easily and, 
therefore, difficult to detect There
fore according to them, it will not be 
pnfo to permit people as of right, so 
to say, to have licence for revolvers 
Now I do not understand why Gov
ernment takes this view We shall 
have to take certain risks, if you are 
going to make our people ftreaxm- 
minded That does not necessarily 
mean that they will be using fire
arms for illegitimate purposes The 
position, as it stands today, is that all 
sorts of undesirable elements can have 
firearms but honest people, to whom 
protection must be given, are depriv
ed of it Even in cases where agri
culturists bona fide need them, fire
arms have been denied to them. In 
this case it may be said that perhaps 
this will suffice their requirements I 
say “No”, when revolvers have been 
excluded When dacoits attack a 
village, revolvers are far more useful 
than 20-mch barrel gun, because they 
can he fired m quick succession with
out refill This type of protection 
must be given to the villagers. It is 
no use arguing that this weapon 
may be used for several undesirable 
purposes That will perhaps inevitably 
happen It will be very difficult to 
check it But it is a nsk that has 
to be taken and so I think the Arms 
Act would require to be liberalised 
m that direction

There arP two more things One is 
this: I cannot understand the insertion 
of clause 4 in this Arms Act, which 
says that in certain cases for certain 
areas the Central Government may 
prohibit completely .the carrying of 
any arms whatsoever Possibly what 
the Government have m view is that 
there might be cases where trouble 
has started in some locality and they

1W1 (SAKA) Arms Bill x|Iio
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wtat this clause to be enforced there. 
B&t'we have already got section 144. 
vtrtaich serves the purpose quite ade
quately. For month* tog^her in 
BAmbay city section 144 used to be 
promulgated for prohibiting the carry
ing of even pen-knives. What more 
does the hon. Minister want? Now 
under this clause the entire district 
can be prohibited £rom calwying any 
antis whatsoever, even pen-knives. 
Therefore, I submit that this clause is 
reactionary and should go.

Lastly, I have not been able to un
derstand the penal provisions which 
have been inserted in clause 25. As 
you will see, all types of offences are 
lumped together., and it has been pro
vided that they shall be punishable 
with imprisonment for a term 
which may extend to three 
years, or with fine, or with both. I 
submit that the offences are of vary
ing seriousness and, therefore, sepa
rate punishments should be provided 
for them. There should be minor 
punishments for small offences, at the 
same time, providing very deterrent 
punishment for serious violation of 
the Act I think the emphasis on 
penal provisions must be for unau
thorised use of firearms or unautho
rised acquisition of firearms

I feel that the provisions of the Bill 
are not liberal enough and I hope 
that in the interest of the cause of 
self-defence and national defence the 
Joint Committee will make the Fire
arms Act still more liberal

Pandit Muaisbwar Dutt Upadhyay
(Pratapgarh): This Bill to amend the 
Arms Act has, of course, come after 
so many years, and now an attempt 
has been made to liberalise the pro
visions of this Bill, as has been stated 
j»  the Statement ot Objects and 
Reasons to the BilL There is no 
doubt that certain provisions have 
been made here, and they are very 
much welcome and very useful. They 
can be said toV>e on the side of 
liberalisation Particular mention has 
been made of the needs of the culti
vators and the rifle clubs for these*

arms. They have recognized the Mad 
and have provided for appeal ’against 
refusal to grant licences. Thtft 1* one 
provision which will be very helpful*

Of course, certain objection* have 
been raised, with which X do n«t very 
much agree. My hon. ftieftd,
D. c. Sharena, said that property dis
tinction is still there. It is very wrong 
to say that landlords and zamindars 
are likely to get preference. As a 
matter of fact, if he had read clause
14, sub-clause 2, it is very clearly 
mentioned that the distinction is to go. 
It says:

•The licensing authority shall 
not refuse to grant any licence to 
any person merely On the ground 
that such person does not own or 
possess sufficient property."

As a matter of tact, that provision a  
already there Now property is not 
going to be a criterion for getting a 
licence

Then he referred to the rules. Of 
course, the rules are to be placed 
before both houses of Parliament and 
amendments can be made. If there are 
any mistakes in the rules they can be 
rectified. But an honourable member 
said that there should be scope tor 
satyqQraha. I could not follow that— 
people should have liberty to go in 
for satyagrdha. But there, how this 
licencing process would be of any use, 
I could not at all understand, because 
satyagraha has nothing to do with 
arms. It is far away from it It is 
just the opposite. I could not follow 
it, but at the back of it, it appeared 
that probably our hon. friend meant 
that the politicians might be roped in 
on that ground, that it might be used 
against the political parties which art 
against the ruling Party and licence! 
may be refused to them 
on that ground That was said 
also But then this question ot Matga- 
graha, which has been emphasised 
twice, thrice and four times, has toA 
relevancy in this context
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Then there tn i the question of 
corruption. Then is a» djmbt that 
there are difficulties ,in..tb* procedure 
and also there is corruption at times. 
I do not know how far this procedure 
that has been adopted by  this Act 
yrould be helpful in removing these 
difficulties. But then attempts have 
been made, although I do not think 
that they shall be able to control very 
much this corruption in the procedure. 
Therefore, the chances of corruption, 
If they were there, could not be very 
much minimised.

The other objection that was raised 
is that it is mostly left to the licens
ing authority. I do not know what 
other procedure can be followed, un
less, a. course, you do not have licen
cing at all. You might distribute 
these Arm? free. Wherever you 
appoint some authority, I do not know 
how far you shall be able to assure 
that there would be no irregularity, 
there would be no difficulty, no trouble 
and no corruption.

Then, o b je c tio n  has also been raised 
on the point of special provision for 
certain areas. It m^y be that section 
J44 might be enoî gh, but then there 
are certain occasions and there are 
certain tones wljen you do require a 
pertain amount of special provision. 
For that it, may be used. It may be 
tP^ringly used. That provision will 
net be ve*y giutfi against the libera
lisation process thtyt has been alleged. 
3h& *«ally I do Aot very much agree 
with the claim, liberalisation, because 
there arg,.certain points where this 
liberalisation has not gone very far.

. There was ope ppint that was raised 
ftfcout tfre definition pf arpis. I <really 
And that the definition <# arms has 
been liberalised ,than before. For
merly, the definition pf a*m$, as stated 
ta e  in the 0I4  Act, included firearms, 
bayonets, swords, daggers, spears, 
spearheads, hows and arrows and also 
®*nn©ns and all party of arms and 
ww&inery for manufacturing arms. 
Twi is all. Slothing $lse could be 
added to, it Now in this definition, 
sharp-edged weapons will be likely 
to include so many arms which it

may not be the intention of this Bill 
to include under 'arms'. It says i

“ ‘arms’ means article at any 
description designed or adapted 
as weapons for offence or defen
ce, and includes firearms,— ”

That is all right Then—
“ ....... sharp-edged and other

deadly weapons............ ”
The only redeeming feature is the 
words ‘deadly weapons’. This 
might be interpreted to include so 
many sharp-edged weapons. Big 
knives also might come in that cate
gory. There are sometimes deadly 
attacks with knives. So, in old de
finition there was a limit but now 
here that limit can be easily crossed 
if the interpretation is extended 
liberally a little. I think that by this, 
the liberalisation of Arms Act is very 
much limited.

Then the other point that I want to 
mention and which stands in the way 
of liberalisation as a matter of fact is 
that there have been prohibitions 
against persons and also against arms. 
As regards persons, the prohibition 
has been that—clause 9.

“Notwithstanding anything in 
the foregoing provisions o f, this 
Act........."

(i) “ (a) no person,—'Who has not
completed the age of eighteen years, 
or___”
I am leaving out sub-clause (ii) and 
am reading sub-clause (iii).

‘‘who has been offered to 
execute under Chapter VUC of 
the Code of Criminal Procedure 
a bond for keeping the peace or 
for good behaviour, at any time 
during the term of the bond” shall 
require, have in his possession 
or carry any fire arm or ammu
nition;

We are quite familiar with the pro
ceedings under section 107 of the 
Criminal Procedure Code. They are 
the most ordinary cases in the court 
If there is any trouble, proceedings
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under section 107 are started and very 
peaceful people are bound over so 
that there may be no trouble and the 
trouble is ended. It remains for some 
tine and then the time is over. But 
even for these people if no licences 
are .granted, I would think that there 
would be a number of people in the 
villages who would not be entitled to 
a licence. So, this provision very 
much restricts the process of libera
lisation or the intention of liberalisa
tion that has been alleged by the hon. 
Minister in this B ill

Then, again—

“no person shall sell or transfer 
any firearms or ammunition to, 
or repair, test or prove any fire
arm or ammunition for, any other 
person whom he knows, or has 
reason to believe—

(i) to be prohibited under 
clause (a) from acquiring, 
having in his possession, or 
carrying any firearm or am
munition, or

(ii) to be of unsound mind..”

Of course. So, this provision that has 
been made here, I think, very much 
restricts the scope of liberalisation 
that has been alleged m this Bill.

Although it has been claimed there 
is liberalisation, I would submit that 
a number of provisions are here—I 
have mentioned only two just to save 
time—that stand in the way of libera
lisation that has been alleged. My 
submission is that as it is going to the 
Joint Committee; it would be a proper 
occasion there to discuss these matters 
and rectify these mistakes so that 
really the liberalisation that has been 
claimed may be implemented.

Mr. Deputy-Speaker: Shri P. R.
Patel.

A large number of hon. Members 
want to speak. I shall call the hon. 
Minister at three o’clock.

Now, the bon. Members wm$J |» 
very brief, I suppose.

Shri P. B. Patel (Mehsana): Fir, 
we know that the Arms Act has been 
a gift from the Britishers to us aome 
80 years back in the year 1878 and 
the gift was for rising against tke 
British rule in our country. Some 80 
years have passed and we are in the 
twelfth year of our independent rule 
wherein the sovereignty of the people 
is accepted and yet I do not see any 
change between the law that is 
sought to be repealed and the present 
Bill.

If we look up the sections of the 
present law and the clauses of the. 
Bill, we find that the spirit is the 
same and there is only some sweet 
coating here and there in the wording. 
The licensing authority had the full 
privilege to refuse a licence. Here, 
under the Bill, the same authority will 
exercise the same privilege. There 
in the Arms Act so many things were 
included. Here also the same things 
are included and even the muzzle- 
loading guhs are included in firearms 
under this Bill. It has been admitted 
that the agriculturists require these 
muzzle-loading guns for the pro
tection of crops. Now, if that is ad
mitted, why should there be any res
triction at all in possessing a muzzle- 
loading gun? I can understand the 
agriculturist being asked to get the 
gun registered. But I do not see 
any reason why the agriculturist 
should be asked to approach the au
thority. Today, the authority is the 
district magistrate. I have got many 
instances. In many cases, agricultu
rists ask for licences and it takes more 
than a year and as a general rule, the 
refusal is there. I know of 
where the agriculturists asked for re
newal and before the expiry at the 
licence, they were required to hand 
over the muzzle-loading gun to the 
police than a, the licensing authority 
took more than a year to renew the 
licence and the result was, the gun 
was confiscated and sold away. There 
is not one case. There are many 
eases.
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1 « « d d  request the hon Minister 
to consider one thing A muzzle- 
loading gull is not *o deadly a weapon 
as could be used against the Govern
ment We have got the latest type 
of weapons. So, I would request him 
to consider that the licensing of a 
muzzle-loading gun should be tor life 
tine It may be revoked at any time 
ft it is considered desirable in the 
interests of peace and order. 'Hie 
Government may know the number 
ot guns possessed, because they would 
be registered as the licence is given 
Unless the licence is revoked, 
they may be allowed to con* 
tinue in possession of the gun I say 
this for (me purpose In the villages, 
the villagers forget when the date 
expires I have come across many 
cases where these persons have been 
prosecuted and their guns confiscated 
and sold away I would like him to 
consider this very sympathetically and 
he will consider, I am sure

1 would like to press one thing 
The agriculturists have to stay in 
their fields at night We know that 
offences like cattle-lifting, damage to 
crops and even looting and so many 
things do happen What is the pro
tection to them? When we approach 
the authorities, they say, we cannot 
keep a police constable in every field 
When we approach the authorities for 
licence, they are not well inclined I 
would submit that if we are not in 
a position to give full protection to 
the agriculturists to stay m the farm 
at night, they should be allowed to 
possess arms

I would submit that in proper cases, 
licences for rifles and revolvers also 
should be given to the agriculturists 
There is no harm absolutely In the 
twelfth year of Independence, if we 
do not trust our people who are our 
masters, what is to happen’  I can 
understand, the Government has to 
consider so many things Gov
ernment has to maintain peace 
and order Keeping all these in view,
1 would suggest that licensing in 
proper cases should be very liberal in 

case of licensing of revolvers and 
rifles.

One thing hurts me When we are 
•mending the Anna Act, there is no 
amendment absolutely. I feel that 
Because, all the sections that are in 
the Arms Act are only renewed in 
this Bill There is no change absolu
tely I would like to say to the hon 
Minister, when India was not free, 
there were so many other States in 
the country We used to call them 
absolute monarch* and by so many 
other words In those States, posses
sing of M.L guns was freely allow
ed Licence was not required 1 
would cite to him some cases. In 
Baroda, everybody could cany a
muzzle-loading gun No licence was
leqiured I would give another case 
My hon friend is sitting just by me, 
the Thakore of Ghodasar It was a 
small State of 27 villages There
also, no licence was required to 
possess muzzle-loading guns

An Bon Member* Even m the
villages

Shri P. R. Patel: Everywhere If
after Independence, we are required 
to ask tor licence for muzzle-loading 
guns, I think that is too much We 
distrust our people That is my feel
ing I do not know why the ruling 
party has in its mind so much distrust 
for the people Are the people going 
to revolt against the ruling party? 
Ours is a democratic State If at all 
they shall be removed, they shall be 
removed in a most constitutional way 
I do not think people are in a mood 
just to take arms and revolt against 
the present rulers I feel that if at 
all we say that sovereignty lies to 
the people, then, naturally, it is rather 
desirable that we should trust our 
people and allow them to possess 
arms I can understand registration 
of arms I have no objection to it I 
wish that all arms are registered Let 
a Register be kept I do not object 
to it So far as these revolvers, 
rifles and such other guns, are con
cerned, they may be reviewed from 
year to year or after three years 
That would be adequate Why should 
there be a renewal for a muzzle- 
loading gun9 That I do not under
stand It is not a harmful weapon,
I would submit to the Government.
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That.Billyit t̂o gfc,,to ^ e ^ in t  Cfjm- 
mimm.ui.Tbt>:,Joint,, Cpawlp*e <,jrin 
consider'the.,in«asniy rare.
I would napeflt vthe.^^^.̂ ^mraitiep 
to coma-out with a ,Bity which vfovi/i 
giv* dtedit to our. country. I .know 
my4istriet is omtfce booter <4. Pakis
tan. Bome dayMSod Xojbid-Kwe shall 
be required to face some difficulties. 
If our people are mot trained in arms, 
how are we t»  defend? I am of 
opinion, the Army cornu later on, but 
the people there can defend the coun
try. We should desire that our people 
should be so armed and they should 
be trained in foe -tpe of anas that 
they may be able to defend the 
country and obstruct any invasion of 
our country. Do We desiro it? On 
th* contrary, what dp I find? People 
leaving the train and going to the 
village are robbed on the way. They 
cannot defend themselves because 
they .are armjess. The dpcoits and 
robbers do not require any licence. 
They are good enough not to approach 
any authority £pr licence?. They do 
possess guns. By having such a Bill, 
we are giving .a long rope to the evil 
genius, anti-social dements and take 
away the protection of the civilised 
people, the lawi abiding people. So, I 
would submit,that the Joint Com
mittee might consider all these points.

Shri Ajlt Singh SartuuU (Ludh
iana): Mi1. Deputy-Speaker, Sir. I am 
glad that the Government haaat long 
last felt that the Act of 1878 calls 
for repeal and replacement and has 
brought forward this Bill. But I can* 
n$t congratulate Che Government for 
this because this Bill does not libera
lise the provisions at the old Arms 
Act. The old Act of 1878 is a re
minder of the slaVery under Which the 
country had been passing through. It 
Is a lamentable relic of the foreign 
n£le. It is jather unfortunate that it 
has remained on the statute-book for 
the last twelve years.

Tb* BUI that ip unde* discussion 
should have been on the statute forty

yeac*,,»arlier. qeq>U«5f ttat.it.jrHf 
as early,,** 4*18 .tfef* quatioiw ,^* 
put fo tfenald A*s«£»biy. tfcat th* ojltf 
Actshouidjte ajpwwM- Ii*. 18Q3, wlwp 
Dr. Katju was the Horn* Minister, rn» 
laid.< down '.certain prjpcipfe*, which 
shoaid form the - basis of approach. 
White diBOMssmg .Shri U. C. Painaik's 
Bill to amend the Indian Arms, Apt 
of 1878« Shai Katju said as to what! 
should be our approach to the npw 
Bill, to which I would like to drpw 
the attention of the hon. Minister, 
Shri Katju said as follows:

'*1 am Quite willing to sub
scribe to the doctrine that the 
whole of this Arms Act, as my 
hon, friend, Shri Tek Chand said, 
requires reconsideration, revision 
and review. You may enact the 
same thing if you consider it 
desirable, but then the stigma 
which attaches to the Arms Act 
of 1878 will disappear. What is 
required really is that keeping in< 
close view our national require
ments, the requirements of the 
situation, on the one side the 
desirability that every citizen 
should have an opportunity for 
defending himself, and on the 
other, the desirability that peace 
should not be endangered—keep
ing everything in view, this 
Parliament should enact that law, 
so that people may feel that it 
is something our own which we 
have enacted.”

Now, that should be- our approach. 
I would like to categorise this- 
approach in three parts.

The first point is the d«*«irabiMy  
that every citizen should have a right 
to defend himself.

The second point is that internal 
peace should be maintained in 1fae 
country and that internal peace 
should not be endangered.

The third point is the national re
quirement. Keeping these three point* 
in view, let us see how far this pre
sent Bill meets the situation.
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It is an inherent right of an indivi
dual' tad a free citizen to be able to 
defend himself. All the legislation 
that we pass should be bated oil this' 
right commensurate with the main- 
tenance of peace of the country. This 
Bill, a* it stands now, does not meet 
the situation. I find from the provi
sions of the Government Bill that it 
gives wide powers to the licensing 
authorities, even in respect of the 
smooth bore guns having a barrel less 
than 20 inches, to be used for protec
tion or for sport. Likewise 22 indies 
bore rifle cannot he given unless cer
tain conditions are satisfied. Section 
13, as. the hon. Minister was pleased 
to remark, is a mandatory provision 
allowing the licensing authority to 
give licenses in respect of certain 
categories. The result is going to be 
that those people have to pass through 
certain hurdles to get the licences. 
As my hon. friend Shri Sharma point
ed out, it will not be difficult to pres
cribe certain procedures. If you 
really want to liberalise the provisions 
of the Arms Act, you should really 
eliminate these categories and the 
principle of licensing also, and there 
should be only registration. We have 
got such a system in the Western 
countries. I would not agree with 
the view that the indiscriminate grant 
of licences would endanger the peace 
of the country. I am not going to 
subscribe to that view. I originally 
come from a State in N.W.F.P. which 

a part of pre-partatfoned India. 
There in certain parts, no licenses 
were required for keeping arms, and 
persons who keep arms who endanger 
even for manufacturing arms. It is net 
the P3$c$ of the country. It is only 
the disarmed condition of the people 
and unlicensed arms that endanger 
peace. That is my feeling. From my 
experience at the Bar I can say, if 
you take the offences committed there, 
you find that the offences come from 
the unlicensed section and not from 
the licensed section. If any offences 
are committed by the licensed section, 
it would be due to provocation or 
some other reason. I would submit 
to the House fhat clause 17, sub- 
elause 3(b) nullifies the mandatory

provisions of section 11. It lays down 
that if the licensing authority deeqv 
it necessary for the security of 1$!* 
public peace to suspend or revoke the 
liOenoe,.he .may, d$ it *t any time- 
What you give by one tend you take 
away by the other.. This provision- 
does not meet with- the situatiob and* 
does not liberalise the restrictions* 
relating to arms.

The third approach which I suggest
ed is the national requirement. Hie 
old Act was intended to enslave the 
people and to take away the fighting 
spirit in them. Bui now the national 
requirement demands that the people 
should be armed. In the present 
state of affairs in the world, with all 
the developments in war technology, 
in armaments and all that, you will 
concede that there is no line of'
defence now left. Then, the Armed
Forces cannot be of much use.
Future wars will be more in the
nature of people's war. And it is not 
on the soldier but on the civilian 1 
that the duty will devolve to save 
his country. There should be a sort 
of resistance force for this purpose. 
And how can we a resistance force 
unless the people are armed. > unless 
they have practice in arms, and they 
know bow to use the arms? And how 
can they learn to use the arms unless 
you give them arms freely?

15 hrs.

Therefore, my respectful submission 
for the consideration of Government 
and this House is that the exigen
cies of the time and the conditions- 
now demand that there should be free 
arming of the people, so that they 
woyld be able to use the arms when 
required.

The restriction in clause 13 that it 
is only the members of a riflle associa
tion that can carry a *22 bore rifle 
or the restriction that nobody can 
carry a revolver or a pistol even is, 
I submit, a restriction which the 
present conditions do not call for. 
Therefore. I would submit that the 
present Bill does need drastic change

Arms Bill 1 3 I &
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lit does not meet the situation at pre- 
:sent. It does not keep in view the 
approach that Or. Katju had laid 

>down in IMS as regards the shape at 
the Bill that was to be brought for* 
wArd. The present Bill is not liberal 

.at all, for, not only does it place res
trictions in regard to the taking of 

the licences but it also empowers the 
licensing authority to revoke the 
licence at any stage.

So, from whatever aspect we look 
at this Bill, we find that it does not 
meet the situation at all I am sure 
the Joint Committee will be well 
adviaed to liberalise this Bill to a 
very large extent and allow the peo
ple to carry arms or at least arms of 
a smalt kind.

Or. M. S. Aney (Nagpur) The 
(present Bill has been criticised and 
to some extent rightly criticised by 
some of the hon Members who have 
spoken before me. But 1 wish to 
bring to the notice of the House one 
fact, namely that the motion before 
the House is to refer this Bill to a 
Joint Committee And this motion 
gives an opportunity to the House to 
discuss the principles which should 
guide the Joint Committee in con
sidering the Bill when it goes before 
them. From that point of view, what
ever defects there may be m the Bill, 
if the broad principles laid down are 
touched so as to enable us to put all 
our suggestions before the Joint Com- 

-mittee, then there is no reason for 
us to despair On the other hand, I 
would like to congratulate Govern
ment for having come forward before 

-the House with a Bill of this kind.
You can imagine that the Act which 

is going to be amended or replaced by 
this Bill is of 1878. That is, more 
than eighty years have passed since 
that Act was passed. That Act was 
passed when we were subjects of a 

'foreign people, the Britishers who 
were dominating over us They made 
laws for certain purposes, and these 
Acts have been going on from those 

'days tiU the present time. In fact,
. me of the grievances which I have

always been feeling against the pre
sent Government of the Union is that 
although nearly twelve yean have 
passed since we achieved Indejpeod- 
ence, and we have been thinking of 
progress in all directions in this coun
try, yet, on two points; I find that 
there is not the same enthusiasm to 
make progress as there is in the case 
of economic and other matters; and 
those two points are the question of 
defencc and the question of arms.

I find that national planning com
missions have been appointed which 
are exclusively confined to matten of 
economic upliftment of this coun
try 'Gradually, even the scope at 
that economic uplift has been soft- 
expanded as to include the question 
of education, health and everything 
cise But even in that broader con
ception of the uplift—I have tried to 
read through thostf reports—I find 
that there is not that same enthusiasm 
for the improvement of our defence 
and for the improvement of our peo
ple as a martial and a fighting people, 
people who will be capable of defend
ing themselves in any emergency. I 
have found that loophole there; I 
have found that enthusiasm lacking 
all along in the progressive steps 
which we have been taking for all 
these years Of course, I do not 
want to minimise the importance of 
those progressive steps India has to 
make a march, and India has to come 
up to the level of other countries, and 
we have to adapt ourselves to the new 
economic and social ideas which are 
coming m But none-the-less I can
not consider a country as sufficiently 
cultured, sufficiently improved, and 
sufficiently civilised if it is lacking in 
its arrangements for defence and it 
has not trained its people to protect 
themselves against odds internally, 
and also to repel the enemy In case 
the country is invaded

The Arms Act had kept the country 
and its men permanently crippled, 
always dependent on the foreigners. 
They had to lode to the foreigner*
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f0lr Hcpix protection in case any diffl- 
came in 2n fact, the Act of 

Xtfe was an Arms Act which was 
there for the purpose of taking away 
%  arms of the people and giving 
^ «» i axxns only at the pleasure of the 
.foreign government, whenever they 
■wanted it and on such conditions as 
they had liked to impose That was 
the policy underlying the Aims of 
J878, and that policy has been going 
4>n from 1878 till this day. there
fore it was rather one of the major 
things which our Independent Gov
ernment ought to have taken up in 
their hands as early as possible for 
amendment But, I say, better late 
than never I really thank my hon 
friend Shri U C Patnaik for having 
awakened the conscience of our Gov
ernment to an important matter of 
this kind by frequently putting ques
tions, bringing forward Bills and do
ing a thousand and one things, and 
Government, though it may be a 
belated step according to the ideas of 
certain people, ultimately came for
ward to give the promise that they 
would in course of time bring for
ward a Bill to consider the whole 
question of an comprehensive amend
ment of the Arms Act, and the pre
sent Bill which is a consolidating Bill 
is placed before us for that purpose 
m accordance with that promise So, 
Government have taken, in my 
opinion, a step in the right direction 
If this Bill contains certain defects, 
it is for the Members of the Joint 
Committee to sit round the table and 
discuss the matter in the proper way, 
bearing m mind the two main’princi
ples which have been laid down in 
the Bril to guide them

Hie mam principles have been laid 
down very well by the hon Minister 
in his speech while moving the motion 
for reference of this Bill to a Joint 
Committee The first principle is that 
the Bill contains only the minimum 
restrictions necessary in the interests 
™ the security of the country and the 
maintenance of public peace So, 
Geyananentfa idea is to keep the 
restrictions to the winiwiim jt jg

for the Joint Committee to see that 
the restrictions are kept to the mini
mum, or whether they can still redooe 
them to a lower limit for the sake 
of keeping the restrictions to die 
absolute minimum It is within their 
power to do that That is one of the 
principles Hie second principle is 
that every effort has been made to 
protect the legitimate interests of all 
citizens in the context of the indepen
dent status of the country India is 
an independent country. We claim 
to be on a par with all the civilised 
nun tries in the world In fact, we 
it_el proud that m spite of our being 
a new democracy, or perhaps one of 
the youngest democracies which has 
come mto existence, we claim a cer
tain status in the civilised world, and 
we claim a certain position in the 
world We have to consider the 
status which the Indian citizens have 
acquired not only as citizens of India 
but as citizens of the world, a world 
which India is pledged to usher in, 
a world full of hope for peaceful men 
of the world to live hereafter The 
Indian citizen is going to be a citizen 
of that kind Are the restrictions put 
here consistent with the status of an 
Indian who is not a citizen of his own 
city, State or country even, but is a 
citizen of the world, who is going to 
be a citizen oi the civilised world 
hereafter4 That is the point we 
should think of I have no doubt that 
the progressive ideas of the Mem
bers in the Jomt Committee will be 
brought out in the deliberations very 
clearly and that the Bill will emerge 
as a more progressive measure than it 
appears now There is no reason tn 
be pessimistic about that

The impression that the history of 
the evolution of the world has pro
duced on my mind is that its progress 
has been measured by the progress i* 
has made in the kind of arms from 
the earliest times to this day Hie 
first age was called the stone ago, and 
then came the iron and other ages 
and with that the history of evolution 
was practically over according to the 
theorist, but in reality it was followed 
by the age of gunpowder It is also
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goipk put and the age of scientific 
warfare has rushed In, and before it 
could become stable, the ag,e of 
nuclear warfare has come in. Hie 
arms are making progress like this.
In defining arms we should bear all 
these things in mind. What was a 
popular and effective arm yesterday 
may not be so today; what is arm 
today may not be tomorrow. In that 
way we have to look at the requisite 
quality of the article which is to be 
called an arm, and revise the defini
tion from this point of view.

This country believes in the good
ness of every man, that every man 
has something innately divine in him, 
that he is not possessed only of evil 
ideas. That is the presumption on 
which the entire democracy is based, 
and we have accepted it. We are
making a bold effort to make a suc
cess of the largest democracy in the 
world by adopting universal suffrage. 
Our Arms Act should be so moulded 
as to make it clear that it is not mere 
theory, and that we are not afraid 
of arming our people in the same way 
as men are armed in other countries

Therefore, m making this law we 
may keep before ourselves the arms 
law existing in the U.K., the U.S.A., 
and other civilised countries. I do 
not know what the law is in the 
U.S.A., but the hon. Minister must 
know something about it. Let us see 
the conditions under which arms can 
be had easily and without difficulty 
in other countries, and if there is some 
difficulty in adopting them, we can 
make some slight changes here and 
there. These general considerations; 
may be borne in mind and the BiU may 
be approached from this standpoint by 
the Joint Committee.

I think the Government must be 
thanked for giving us an opportunity 
for giving due consideration to this 
question which has been a standing 
grievance for so many years. For 
fifty years and more the iwHfam 
National Congress had been crying 
every year that this Act must go. 
Now for twelve years we have been

an independent nation. At least war 
we should change it in such a way'as 
to make the world feel that India not 
only wants peace for everybody else,, 
and asks other people to live in peace,, 
but has also got confidence in its own. 
people. It does not mind the modi 
dangerous weapons being possessed by 
its citizens. Of course, I do not mean 
to say that we should be reckless and 
not sufficiently cautious, because we 
know our own conditions, but as law
makers, as the accredited represen
tatives of the people, hon. Members- 
should approach their work in the 
Joint Committee in such a way that 
they make it a model Act. In this- 
hope I give my support to the motion, 
which has been moved by the hon 
Minister.

Shri Supakar (Sambalpur): I feel
that this Bill should have come before 
the House at least ten years ago

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Better late than never!

Shri Supakar: We feel that in the 
context of the crippling effect of the 
Arms Act of 1878, in view of the 
atmosphere of non-violence that has 
been prevalent in this country for 
about a century, in view of the danger 
our country is threatened with from 
its neighbours and the refusal at the 
same time of our Government to give 
an opportunity to organise a civil 
defence organisation in the country,, 
the importance of a Bill like this; 
cannot be over-emphasized.

Although the intention of the hon. 
Minister is very good and he claims 
that this Bill seeks to liberalise the 
provisions of the Act, there is reason 
to doubt how far the intention will 
succeed in practice.

In oitfer to justify his contention 
that this BiU is more liberal than the 
existing Act, the hon. Minister put 
forward the argument that now fire
arms are being licensed, and so far as 
arms defined in clause 2(D (c) are
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Am eniad, there is only the restriction 
■contained in clause 4, otherwise people 
are i»ee to use them

It is also contented that the provi
sion of licences as contemplated in 
clause 13 u very liberal inasmuch as 
it makes it almost obligatory on the 
part of the licensing authority to 
issue a licence, but what is given with 
one hand is taken away by the other, 
as you will find from clause 14 where 
certain very stringent restrictions are 
provided which will place the licens
ing authority in the same arbitrary 
position as he used to enjoy under the 
Act of 1878

I have compared this clause with 
the provision prevalent in other coun
tries, especially the British law, but 
this provision which gives a very 
arbitrary power to the Licensing 
authority will not be found anywhere 
else. I refer to clause 14(3) where 
it i* start*4

“Where the licensing authority 
refuses to grant any licence to 
any person it shall record in writ
ing the reasons for such refusal 
and furnish to that person on 
demand a brief statement of the 
same unless m any case the 
licensing authority is of the 
•opinion that it will not be in the 
public interest to furnish such 
statement"

Sir this nullifle-> the advantage 
given to the applicant for a licence 
under clause 18 where there is a pro
vision for appeal Wheie the licensing 
authority furnishes absolutely no 
reason and says that for purposes of 
security he ii refusing to give it and 
refuses to give anything in writing, 
then, what is the basis on which the 
aggrieved person can go m for appeal9 
So, if we compare this clause 14 with 
the provision Fn the original Act we 
will And that there is ample justifica
tion for the doubts expressed by some 
of the hon. Members of this House 
that the provisions of the present Bill 
«re not at all liberal as compared 
with the original Act

I will place some points for the 
consideration of the Joint Committee, 
regarding this clause 14 which deals 
with the refusal of licences and on 
which there has been some debate It 
is said

“(0 where such licence is 
required by a person whom the 
licensing authority has reason to 
believe—

(1) to be prohibited by the Act 
or by any other law for the time 
being in force from acquiring, 
having in his possession or carry
ing any arms or ammunition, or

(2) to be of unsound mind, or

(3) to be for any reason unfit 
for a licence under this Act, or

(11) where the licensing autho
rity deems it necessary for the 
security of the public peace to 
refuse to grant such licencen

These sub-clauses give more or less 
a subjective power to the licensing 
authority, and I do not know how 
far under these restricted conditions 
the appellate authority will be in a 
position to help the applicants for 
J ic itt

Then there is a clause for the 
refusal of licence to minors or persons 
who have been convicted for offences 
involving moral turpitude and who 
have been sentenced to imprisonment 
for a term of not less than 6 months 
etc I am referring to clause 9 It 
says

(11) who has been sentenced on 
conviction of any offence involving 
violence or moral turpitude to 
imprisonment for a term of not 
less than six months, at any time 
during a penod of five years after 
the expiration of the sentence, or

(in) who has been ordered to 
execute under Chapter VIU of the 
Code of Criminal Procedure, 1898, 
a bond for keeping the peace or 
for good behaviour, at any time 
during the term of the bond,"
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The British law which is much more 

liberal than the lav  prevalent in this 
country provides some other restric
tions. It does not grant licences to 
persons who have been under preven
tive detention and persons who have 
been sentenced to any kind of impri
sonment for a term exceeding three 
months. There is no question of 
moral turpitude or violence because 
there are certain offences which 
justify the suspension of licence 
although they may not involve a ques
tion of moral turpitude. For example, 
there are those people who do offend 
against forest laws and those who 
destroy the wild animals recklessly 
because they possess certain licence. 
They are punished under the forest 
laws. That does not involve moral 
turpitude. In such cases, I would 
submit that more strict action should 
be taken against them. In order to 
strike a balance, I would submit that 
there should be more liberal granting 
of licences to persons who apply for 
them not merely because there is a 
necessity of the protecting their crops 
for food purposes but for the dire 
necessity that the country should be 
prepared

Mr. Deputy-Speaker: The hon. Mem
ber should conclude now.

Shri Supakar: I will conclude, Sir.

More and more persons should learn 
how to use arms. It is a necessity. 
There should be a more liberal grant 
of licences and those who commit 
offences against the Arms Act should 
be punished more severely as was 
submitted by my hon. friend Mr 
Bharucha.

Shri Bnngnukg Salsa (Outer Manipur 
—Reserved—Sch. Tribes): Mr. Keputy- 
Speaker, Sir, I had no thought or mind 
to speak anything about arms or 
defence because, before I speak, I 
have to confess to the peculiar condi
tion.1? in which I find myself today. 
I boing a Naga and though I am a 
Member of Parliament my sincerety 
is doubted and again being a member

of this House, my own people doubt 
my sincerety for the future good of 
the Nagas. That it  why up to this 
time I have been keeping silent 
regarding arms and defence.

My own people are in rebellion. Se, 
I thought it wise for me not to speak 
for defence. But, today the way the 
amendment is put before us and the 
way the Home Minister is praising 
his amendment by repeating the words, 
'liberalising' it hurts me like anything. 
It is very unfortunate to find that our 
Government is behind the times.

While speaking about this Bill, let 
me say something about the remarks 
made by one of our hon. Members. 
He said that Government is taking the 
nght step But I say Government is 
taking the wrong step or the slow 
step. Is it the time for us to talk 
about the question of restricting and 
liberalising the grant of arms licences 
to villagers? I do not think it is the 
nght tune It is time for us to take 
action before legislation takes place. 
We have to see what other people are 
thinking or doing something against 
us from behind We have to be care
ful. This is not the time for restric
tions.

While the hon Member says that 
tt is the minimum amount of restric
tion I say it is the maximum amount 
of restriction Let me tell you from 
my own experience In 1949, I found 
that my gun was not suitable for my 
use. So, I exchanged that gun for a 
buffaloes and then applied for the 
renewal of my licence. What do I find 
today? I do not know where my 
petition is. It is 10 yean now. Can 
I expect like the hon. Member who 
spoke—that the minimum amount of 
restriction will be there, I say, by put
ting the word minimum, it will be 
maximum restriction for the villagers.

Mr. Deputy-Speaker: But the
buffaloe is there.

8M  Bnngwng Soisa: If my words 
are not parliamentary I beg pardon 
of the House.
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Saw boa. Members: They are par* 
hamentary

Shri Kungsang Salsa: I feel it very 
much

1 am a villager, though 1 am stand
ing on the floor of this Home I am 
a person who works with my own 
hand and who produces crop and I 
find that the birds and animals des
troy my crops, which I cannot bear 
it to see It is not a man who lives 
in the town who needs not use of 
arm* But it is the man who works 
in the field and feeds the nation He 
should have arms Let us think of 
our economy If I find that at least 
one-tenth of my produce are robbed 
away by wild animals and beasts How 
can you expect me not to possess arms 
You may not believe me but I am a 
hunter This tip of my hand is a 
witness, I lost this tip while fighting 
with an animal, hand to hand. Wild 
animals, beasts and birds are so 
numerous that we cannot get all the 
products of our fields at the time of 
harvest In July, August, oh, what an 
elevation of spint we f^pl within our 
selves We see our crops very good 
We feel that there would be a good 
harvest next year but in October the 
animals and birds are there to eat 
them away The statesmanship of 
India is regarded high m the whole 
world But what do they want’  
Unfortunately, when I say this, I am 
not minimising the importance of 
others, but to speak the truth, we 
have to bow down to a small country 
like Burma m asking for nee Is it 
not humiliation for us, for our leaders* 
Let us think of it

An hon Member has said that the 
anna at today may not be the arms of 
tomorrow But I say to him with all 
respect* unless a man learns A, B, C 
how can you expect him to pass the 
Master’s course It is impossible The 
arms of tomorrow will be the im
provement of the models we use today. 
Unless we know how to use the arms 
of today, how can we use the arms 
°f tomorrow, can we wait for them? 
We are living today, net tomorrow,

and we have to train the people off 
tomorrow from today. Today is what 
we have done yesterday and tomorrow 
will be what we do today That is 
the way we should look at things. 
Now, let me come to the amendment 
before us. Is this the way to do* 
things? Do you think that the Gov* 
eminent is in advance of the times 
or behind the time I say? It is far 
back way, behind the time We are 
speaking here again and again. But: 
Pakistan has determined against our 
stability We think that our army 
will defend I am not a soldier tech
nically But practically I am a soldier. 
In 1944, I was caught in the War I 
marched from Kohima to my village, 
between two armies I was with the- 
soldiers and I know what is the tactics 
of hit and rim policy and how to< 
embarrass and how to demoralise the 
army We have found the use of the 
small arms and the Infantry are the 
ones who win the battle Do you 
thmk that our army can defend our 
borders7 No, I do not think You 
may not agree I do not know if we 
have to use nuclear weapons, I am 
not an expert in that field But so 
long as you are not going to use them, 
what is to be done* I say that our 
army should not be used or should 
not be taken as the machinery for 
defence It should be the machinery 
for training the population and we 
shall find the use of small amu most 
useful That is the way we have to 
take things We have to face facts 
The facts stare straight into the face. 
Unless we teach our people to use 
arms, these ordinary arms, how can- 
we expect them to go and defend 
their freedom and not to go bade and1 
bend on their knees like this 
(.Laughter.)

Mr. Depnty-Sveaker: Order, order. 
Ete nay be a villager. There are cer
tain principles that must be observed 
here. He cannot walk away and act 
like this It is only what he speak* 
that ia to be recorded and not other 
things.

Sfart Rnngraag Saba: I beg your- 
pardon. Sir. It hurts me We have to* 
see facts as they are. From the*
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national point of view, we have to 
enconrage the villagers to use anna. 
We must give them arms at conces
sional rates, if we cannot give them 
free. How can you expect them to de
fend your freedom and learn to defend 

"theirs? You use the police in defend
ing the villages now but if you give 
arms to the villagers, they will defend 
themselves. Let us give anus to the 
‘villagers in place of police, how can 
we provide police to defend the vil
lagers, let them defend themselves. 
Then let us say to the villagers: “you 
-feed your own stomach; nobody is 
responsible to feed your stomachs”. If 
so, then you have to defend your crops. 
For that you must buy arms and use 
them. We should say: even if you 
■cannot buy the arms and pay the 
price, we are going to give you arms 
at concessional rates and the amount 
may be paid after two or three years 
Can we not do this? Is it too hard9 
1 ask this question very sincerely 
Instead of going to foreign countries 
and asking for rice, can we not ask 
our villagers to protect our rice cgops 
and feed the people? We have to see 
things from the practical point of 
view. A person who has got to learn 
-things from books only can say im
practical things. If the question of 
starvation comes, when the question 
of the protection of our freedom comes, 
when the question of our defence 
-comes, when it is a question of the 
defence of our country, it is not the 
'Parliament which will defend but it 
is the villagers who will do it. They 
are eighty per cent of the people and 
they will defend the country. I say 
that the Government must realise the 
facts as they stare us in the eyes and 
not in the face. What are the condi
tions today? If we go on only making 
•eloquent speeches on this and that, 
and changing from *11118 sectton-to Mat 
section, I am sorry to say that the 
time will be too late for us.

Some Hon. Member* rose—

Mr. Depnty-flpeaker: The hon. Min
ister. I am sorry I cannot call any 
jriher hon. Member.

Puttt Thakar Dpi fkamvm (His- 
sar): Elr, t  Want to'sfeeak ort̂ y ror two 
or three minutes.

Mr. Depaty-Speaker: the hon.
Minister may take 20 minutes. At
4.00 we have to take up another
dfsnmaaa.\

Shri Data*: Re may be given three 
or four minutes, Sir.

Mr. Depaty-Speaker: All rijhV.

«ff*n STITT
f o f t  Fftar sir*, *Wr w

’lift' *rr i 4 bi'Jh vT 
fesfMr wn r̂r f  t sfsr #
tPF f a r f t  fsm r n^> u i h r  % ?T*ft

vi+i w?r >pt *ft Tt
th #  ift H«r fiwr+wa

*ft ^?T f*T> 

vtfTyvnT *w,pt
ipw ? fcUT I JTJTrHT «FT *T3TT
qrr fa. 155̂  #Ft 3
wtt̂ t 5R ^  «rr«4 fa ? f t  
*rm ?t 1

*r ir *nrr ffr «ran ^rr
f«r jf^R T  Q .  a m  f t w f t  sn c rf

»f f t  wm TOT
^8T f r  ar̂ T vY ^

% hfstt ^  v Vt ifam  tf-
«rw ssto ^ n r wtffr 1

aw 9*T WWT «TTT *ii
^ ?fr, t  *?t lire ^ T T  j

*? 1HF5? ?  fW T
«n #  i  1
#fiR- % jt?  ^

fa  *rrar tkrc 5  rm
«rro*n, ^sr thz v f w w w  tusw
*  s i f t w  f r o  1 *  v z *  f t  v t  
w r r  w n  j  ft? v n ftw
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vrfflr t  ^  v tf f r o  PiifTO
•n(f *>Wl ‘tfltjfll *F*ff f*F p r c r ^ P F T  
xrv #  <*nfc wto *£ | i $f«PT *  

+Jl<ri % far* <rt vt'tt "arr̂ n 
g  ft? fir̂ r sff fafrsr & fv  
f»r w  z  f̂ nrc: *n*t qfrT*feq

v  srftnr vx^r sn^ 1 q  i

W f SpT VTM ^  cTTS ^
\  *ft <n̂  $ ft*  if ftpt>T*Rf
ift arRfr t  ftr qifa^ivfi *̂nf|- 

3  wrq- iflr tfrtt *t *rrc **
Sffr I ?TC$ % ?*T *TT»ft «ftr 
ijpf % ^  f ^ f f  *  f  f%
wp$ *nt $ «ffc ?fWf vt *jtr *ft 'srS 
snt f  «ftr ^  f^s fim *

fFrrsr t t  »w5fr | far w  z  f«mr *rn^
*t TT̂ FT *  OTfJT̂  v r  £ i #
’STT̂TT i  fa  WT3TK f^g^M  5 T O
«Ft *n*?t * t ft^n ^uf^? i 

*PT *r 5*T
ft

3  -pret 33T *PKT 3ft Wiffid ^ 3PRT TT
fV n iT q rrw t f a  ^  «ft f a  *5 
’ f̂sswf iiX fi h *[$ $ fa  5*r srri T#f i 
£  f̂T r̂rg fa  arrmw ^  9x=ftt ^  
«iWl % tii*i »T <f>T flT WRT ^
^  t  I A ^ a T  j[ fa  f̂ C r^W T'ft 
vt qrrnr f^ R T R  *  Tstf «ft
T̂T ^TT Mlf?^ |

t  r̂T̂rTT £ fa flFT Vt 
t=rr^wre w j;% % «rT^ 1 $  *ftr 535
’T̂ t ^<ii -ql̂ ni I

Shri Datar: Mir. Deputy-Speaker,
Sir, I was happy to find that there w 
a considerably large measure of sup
port . . . .

Alt Baa. Member: OHPoettian.
’ 2 L .SJD .-«.

Shri Datar; L<et the hon. Member 
wait—... .to the principles enumerated 
in this Bill, and also a growing sense 
of appreciation that Government have 
tone to a very large extent. I was 
surprised to find an hon. Member sug
gesting that the system of licensing 
should be done away with altogether. 
Another hon Member suggested that 
radical improvements should be made 
in the provisions of this Bill

I was prepared, Sir, tor my hon. 
friend opposite, Shri Easwara Iyer’s 
criticism that this Bill do not contain 
any improvements on the provisions 
of the Act of 1878. That was all that 
I expected from him, inspite of the 
fact that there are a number of sub
stantial improvements. But may Z tell 
you, I was not prepared at all for the 
very unfortunate and unrealistic critic
ism of my hon. friend, Shri D. C. 
Sharma. He complained that we did 
not take into account the realities of 
the situation. May I point out to him 
that his approach was academic in 
the wrong sense of the term, was high
ly unrealistic, because on a number of 
points he had not cared to note what 
the Bill has provided for.

I would like to tell all hon. Mem
bers that in the case of this Bill as 
also in respect of other Bills we take 
considerable pains. We consult tha 
State Governments. We have also the 
advantage of the opinions of a 
number of private bodies. Only 
after considering all those things 
we have brought forward this 
Bill It is perfectly open to the Joint 
Committee to make improvements as 
they deem fit Therefore, I am pre
pared to point out to this House that 
on a number of points where highly 
constructive suggestions were made, 
the Joint Committee will look into the 
cases regarding these points with as 
much zeal as possible, because these 
things have got to be proparly looked 
after.

I was happy, Sir, that a number of 
hon. Members including our elderly 
leader Dr. Aney pointed out the other 
side of the picture from the one that 
was painted, or over-painted, by
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certain hon. friends opposite and cer- 
iain other hon. friends here also under 
a fusible misapprehension. All the 
same, I should like to make a very 
short reference to some of the points 
ihat the bon. Members have raised.

Mow, so far as the definition of the 
word “arms" is concerned, there was 
considerable misapprehension due to 
the fact that the Bill proceeded on the 
principle that MdinSitly a lie*hfce will 
Have to be required for fireatms. 
There are, as I have atteady pointed 
oat, circumstances like emergencies or 
trtherwise, a* 1 haVfc explained, where 
it wbuld be necessary to contort the 
use 6r the exercise of all arms. That 
to toft ttaettm Why Vat p axtA  
tion of the word “anas”  Jtad got to 
be given.

But rtiy hon. friends do not look at 
the substantial change that we have 
xfe&de, namely, that the question Of 
licensing has been confined normally 
«aly to firearms. That is a point 
which ought to have beat appreciated 
by the hon. Members. But that ques
tion was starred over and, unfortu
nately, a wrong interpretation was put 
in. I madfe it tf6ry deaf that ordi
narily only licence would be reqtlired 

firearms, but when an emergency 
arises then, perhaps, the Government 
trill have to bontrol, as I have stated, 
the use all arms. That is why the 
tooM "arms" had to be defined in the 
manner that it was done. I have also 
pointed out that domestic articles have 
alto to be excluded. That also is a 
factor which has to be duly appreciat
ed.

Certain hon. Members made refer
ence to some ether sections, and they 
Mated that we did not go as far as we 
eught to have gone. In this connec
tion, a prominent reference was made 
to clause 1. So far as clause 9 is 
concerned, it deals with the classes or 
categories of, what can be called, 
prohibited persons for the purpose of 
jprant of arms. In clause (9) (1) (a) 
Ul) it has been made very dear that 
•Very conviction passed against a

person or every sentence that he has 
undergone does not fpso facto dttull- 
tute a prohibition. We have put in 
very inqportant expressions which 
ought to be duly noted. It will bo 
found that hi sub-clause (a) (ii) X J* 
said:

“who has been sentenced on 
conviction of any offence involv
ing violence or moral turpitude.

Violence is a factor which, all would" 
agree, has to be eschewed altogether. 
Therefore, violence has been put in. 
Moral turpitude also has been duly 
included here. Barring violence, bar
ring moral turpitude, if there are any 
other convictions naturally they would 
not come under the mischief of this- 
particular clause.

The Minister of Parliamentary- 
Affairs (Shri Satya Narayaa Stnfca):
Otherwise all of us will be disqualified.

Shrt Datar: Otherwise, as my hon. 
friend says, all of us will be dis
qualified. It is also stated here: “for 
a term of not less than six months”.

Another hon. Member suggested' 
that often-times securities are demand
ed, bonds have to filed by a number 
of persons under the security provi
sions of the Code of Criminal Pro
cedure and so on. Therefore, they 
suggested that we might further relax 
the provisions of the next sub-clause. 
Unfortunately, my hon. friend or 
friends who made a reference to this 
did not read the words in sub-clause 
(iil) which reads as follows:

“who has been ordered to 
execute under Chapter VIII of the 
Code of Criminal Procedure, 1898, 
a bond for keeping the peace or 
for good behaviour, at any time 
during the terms of the bond,1”.

The last phrase % to be noted, aame- 
ly, “at any time during the term of the- 
land." After the term of the bond ha* 
expired, prima facie, they would b*
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for consideration and there
fo r , it these words are duly taken 
inft* account, they would see that all 
persons who have been bound over at 
twrtm time in the dim past would not 
aaoassaxily cocne within the mischief 
at prohibited persons, because the 
disqualification has been confined to 
“any time during the term of the 
band". So, the difficulty that was felt 
or the tmsapprehension that was 
experienced by certain hon. friends is, 
I am afraid, entirely out of plate.

Some hon. Members further con
tended that nothing has been done for 
agriculturists. So far as the agricul
turists are concerned, we are anxious 
that as large a measure of grants as 
possible should be given to them. My 
friend Shfi P. R. Patel has made out 
a case about the muzzle loading guns. 
That is a question which requires 
examination. 1 should like to go into 
it as early as possible.

Secondly, a number of hon. Mem
bers contended that the licensing 
authorities were only urban-minded 
and could not look after the interests 
of the rural population.

Shri Bnngsnng Salsa: It is a fact 
that cannot be denied.

Shri Datar: May I request the hon. 
Member to wait for sometime? It is 
true that till now we had the old Act 
of 1878, with rules made here and 
there. They were not full. Therefore, 
the Government have brought forward 
this Bill and proper rules will be 
made.

Another hon. Member, possibly Shri 
D. C. Sharma, went into a rhetoric 
over a number of clauses wherein 
rules have to be made. I wish the 
hon. Member had been here, and I 
*lsh he had read what we have 
■tated about the delegated legislation. 
We cannot take away from the Bill 
those essential provisions or points or 
principles which have got to be includ
ed in the Act or the Bill. It has been 
clearly stated in the note which the 
hon. Member ought to have read: 
"These are either matters of procedure

or matters of administrative detail..
If we go beyond the scope of such a 
delegated legislation, then you are 
there to check up the whole matter 
and you are there to look to the inter, 
ests of the House also.

May I, in this connection, further 
point out that whenever rules are 
made—and the rules, as I have 
stated, are confined only to details—it 
would not be proper and it would not 
be in conformity with the dignity, if 
I may say so, of the Bill that all the 
rules as to how much stamp has to 
be fixed, what is going to be form of 
application, etc., are to be mentioned. 
Such rules cannot be naturally 
included in the body of the Bill. They 
have to be mentioned only in the rules 
themselves.

Again, I may point out, as you are 
aware, a healthy convention has been 
evolved in this respect and clause 
44(3) mentions as follows:

“All rules made under this Act 
shall be laid for not less than 
thirty days before each House of 
Parliament as soon as may be 
after they are made and shall be 
subject to such modifications as 
Parliament may make during the 
session in which they are so laid 
or the session immediately follow*

Therefore, if the rules are made, the 
rules would be placed here and they 
would be subject to the scrutiny of 
all hon. Memb&s of the House. So, it 
should not be said that anything has 
been reserved. Even assuming it is 
so, the rules are further subject to 
the full scrutiny of the hon. House 
and if the House so decides, it can 
also amend or revise the rules. There
fore, I would submit that there is no 
point so far as this matter is con
cerned.

I have dealt with most of the points. 
I have only one point more. The 
Government cannot accept the position 
that arms can be got merely for the 
asking. My hon. friend Pandit Thakur
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Das Bhargava wanted to have such 
thing included as one of the funda
mental nghts That was not accepted 
by the Constituent Assembly at all 
Now, every man, every citizen of
India, is entitled to hold arms, is
entitled to possess arms and use arms 
subject to the conditions that have 
been laid down in this respect

In this connection, may I point out 
that the rules that we have made and 
the provisions that we have followed 
in this respect are generally on a par 
with similar rules and provisions m 
other independent countries

Shri Easwara Iyer: No, no
JUk* Jiatan* Xi* -p .logo*

extent, we have also added on a
number of occasions new provisions. 
We have introduced new provisions so 
as to bring them in line with modem 
currents of thought so far as the legis
lation in various other countries is 
concerned Therefore, I may submit 
again that this is a liberalising mea
sure This is a measure where the 
number of restrictions that have been 
put down are to the lowest necessary 
limit That limit has to be maintained 
and that limit cannot be forgotten 
After all, even apart from our per
sonal, fundamental nghts, we have the 
obligation, the most sacred obligation, 
of looking after the secunty of the 
nation and maintaining law and order 
Whatever some other friends may say, 
that is the most fundamental and 
primary duty of Government So 
keeping all these things m view, what 
we have done is, as an hon Member 
rightly pointed out, we have tried to 
follow the golden mean, and the 
golden mean, if I might suggest, is 
more on the side of giving largsr 
nghts to the people than on the side 
of putting in more restrictions

Sir, I commend the Bill
Mr. Deputy -Speaker ■ The question 

is-
That the Bill to consolidate and 

amend the law relating to arms and 
ammunition be referred to a Joint

Committee of the Houses consisting at 
45 members, 30 from this House, 
namely —

Kin Upendranath Barman, Shri 
Missula Suryanarayanamurti, Rani 
Manjula Devi, Shn Bibhuti 
Mishra S in  Mohammad Tahir, 
Dr Gopalrao Khedkar, Shri 
Chhaganlal M. Kedaria Shri 
M K M Abdul Salam, Shn R. S 
Arumugam, Shn Vidya Charan 
Shukla, Shn K. R. Achar, Shri 
Mathew Mamyangadan, Shn Bakt 
Darshan, Shn Jagan Nath Prasad 
Pahadia, Shn Raghubir Sahai, 
Shn Ansar Harvam, Shn Devana- 
palli Rajiah, Shn Bangshi Thakur, 
Shn Radha Charan Sharma, Shn 
Satis Chandra Samanta, Sficf 
Ranbir Singh Chaudhun, Shri 
Hirendra Nath Mukerjee, Shri 
K K Wanor, Shn Mohan Swarup, 
Shn Shambhu Charan Godsora, 
Thakore Shn Fatesinhji Ghodasar, 
Shn Uma Charan Patiuuk, Shri 
Atal Bihan Vajpayee, Shn 
Shankarrao Khanderao Dinge, and 
Shn B N Datar

and 15 members from Rajya Sabha, 
that m order to constitute a 

sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee,

that the Committee shall make a 
report to this House by the first 
day of the next session,

that m other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make, and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint Com
mittee

The motion was adopted.
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BUSINESS OF THE HOUSE
The Minister o f. Parliamentary 

Affairs (Shri Satya Narayan Sinha): 
With your permission I want to 
announce a slightchange in the order 
« f Government business for tomorrow, 
Friday, the 24th April, 1959. The dis
cussion on the report of the Commis
sioner for Scheduled Castes and Sche
duled Tribes for 1957-58 will be taken 
up before taking up the resolution 
regarding the recommendations of the 
Railway Convention Committee.

Shri BraJ Raj Singh: Sir, may I 
submit one thing. The Minister of 
Parliamentary Affairs usually 
announces such changes. But the 
Members who are not present here 
now will not know that the report of 
the Commissioner for Scheduled 
Castes and Scheduled Tribes will come 
up tomorrow. Certain Members who 
might like to participate in the dis
cussion of the report may not be 
available tomorrow. So, this aspect 
may be kept in view for the future

Shri Satya Narayan Sinha: 
Tomorrow, if at all it comes, it will be 
discussed for an hour or so. 
Tomorrow, half the day is non-ofFcial 
day, and naturally, it will be carried 
over to Monday. Six hours are allot
ted to it. Unfortunately, it has 
become necessary to make this change, 
because the Railway Minister has got 
a very important conference tomorrow 
—the Railway Users' National Consul
tative Committee—and the Minister 
and the Deputy Ministers will not be 
free. Otherwise, we would not have 
inconvenienced the House that way. 
This is a very minor change. It does 
not matter. After all, in any case, 
the major portion of this discussion 
will take place on Monday.
1C hit.

Shri Kaswara Iyer: The hon. Minis
ter must understand that it takes a lot 
ef  time to study the report and be 
prepared. So, suddenly putting it up 

cstow is rather inconvenient.

Shri Satya Narayan Sinha: It is a
very minor change.

Shri Easwara Iyer: It is not a 
minor change. "

Mr. Depnty-Speaker: The change 
itself is not minor. The discussion on 
the Report of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes is very important and a very 
large number of Members are inter
ested. They should have prior notice; 
so, a change made in that certainly is 
a matter of concern to the Members. 
But as has been explained, some 
necessity has arisen and then again, 
most of it would be dicussed on 
Monday. Perhaps a Member or two 
might have chances tomorrow. There
fore, that explanation, I think, is 
enough and that should satisfy hon. 
Members.

Shri Braj Raj Singh: Did the Minis
ter of Parliamentary Affairs not know 
about the Railway Users’ Consultative 
Commitee meeting to be held 
tomorrow formerly when he announc
ed the order of business?

Mr. Depnty-Speaker: The Minister 
of Parliamentary Affairs might not 
have known it; it might have been 
known to the Railway Minister. That 
should not surprise hon. Members.

DISCUSSION RE. PURCHASE OP
RAILWAY SLEEPERS FROM
ABROAD AT HIGHER PRICES
Shri Vldya Charan Shukla (Baloda 

Bazar): Mr. Deputy-Speaker, ever 
since it became known to the House 
that we have been obliged to purchase 
and import large amounts of railway 
sleepers from abroad, the House has 
been very much interested to know 
how such a situation arose, because we 
have got a large amount of potential 
supply of timber at home. We are 
also equally anxious that henceforth 
we should not spend even a penny on 
the import of any railway sleeper 
from abroad. From the common sense
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point of view, it would appear that 
we should be not only self-sufficient 
in regard to wooden sleepers, but, on 
the other hand, we should have been 
exporting railway sleepers, because we 
have one of the largest forest wealth 
in the world.

Until recently, we never imported 
any railway sleeper from abroad for 
our use; all the requirements of our 
railways were met from Indigenous 
sources. After the second Five Tear 
Plan was initiated and was bring 
implemented, a large amount was pro
vided for the railways for expansion, 
because they were supposed to carry 
manufactured goods, raw materials, 
etc. The present difficulty whereby 
we have to import railway sleepers 
worth Rs. 15} crores from abroad 
arose mainly because sufficient plan
ning and forethought had not gone into 
this problem and because of which 
we were faced with an immediate 
problem. If we had not imported 
these railway sleepers, our railway 
expansion programme could not have 
gone through. It was mainly because 
of the needs of the railways for the 
Second Five Year Plan that we had 
to import sleepers worth Rs. 15J 
crores. When I say sleepen, I include 
wooden as well as cast iron and steel 
sleepers. It is not hard to realise that 
If this money of Rs. 15} crores was 
properly capitalised in a working plan 
to develop our forest resources, we 
could have not only met our require
ments of railway sleepers in the 
Second Plan from this working pian 
on the development of forests, but we 
could have enough confidence to loc*k 
to the third Plan, where the require
ments of sleepers would be much 
larger than they have been now.

In the third Plan, we hope we 
will not again face such a difficulty, 
where because of immediate require
ments, we will have to purchase 
sleepers at whatever price they are 
available all over the world. The 
railways’ requirements are not so un
certain as say, nquiraae&ts of fbod, 
w ben boaaum of famine conditions

and other things, we have to rush for 
supplies to overcome immediate diffi
culties. The requirements o f the rail
ways are known fairly in advance. We 
have been lacing the sleeper difficulty 
since 1950-31 and actually we have 
begun importing sleepers from V06B-M. 
If proper planning and thought had 
gone into it, we could have easily 
avoided this.

This question of import of sleepers 
from abroad has to be examined from 
three points of view: firstly, whether 
the import was necessary at all; 
secondly, what penalty we have to pay 
because of the lack of planning and 
the emergency under which we have 
to import these sleepers and thirdly 
whether these sleepers were purchased 
from the cheapest source or not. 
Several times it has been stated that 
sleepers were in short supply in our 
country. We have a very strong feel
ing that proper and intensive efforts 
have not been made in the country to 
procure the necessary supplies. 
Otherwise, all the quantities that the 
railways need could have been easily 
procured inside our country and we 
would not have been obliged to im
port sleepers from abroad. Proof is 
lent to this strong belief by the fact 
that the railways were able to step 
up their procurement of wooden 
sleepers in the country from 11 lakh 
sleepers in 1951-52 to 23 lakh sleepers 
in 1965-56. Surely, this was not the 
saturation point If we had continued 
our efforts in right earnest, we would 
have been able to procure the sleepen 
very easily from our own sources.

As a matter of fact, in 1953, the 
Railway Minister addressed a letter to 
all the State Chief Ministers and 
solicited their fullest co-operation <0 
maximise the supply of sleepen from 
their respective States. In the reply 
sent by the Chief Ministers and other 
Ministers of State Governments, they 
pointed out two factors wfatth were 
generally responsible flor railways not 
getting tleeper supplies from these 
States. Tte flrst naaaa given %y €be 
State Qovenu&ente vm  feat the-easfly
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accejtfhle tu$as of the forests have 
teen worked already agd they thought 
it was necessary to go into the interior 
remote and untapped forests for more 
supplies. n »  second reason is the 
ptessBt ostilag rates fixed by the rail
ways are aot enough, because if the 
tinker is converted into other things, 
It fetches higher prices.

After getting these two reasons 
f roen the State Governments, the Rail
way''Board did not take any action to 
remove -those difficulties. They 
refused to revise their ceiling prices 
they have fixed for procuring sleepen 
from Indian suppliers and State Gov
ernments.

The attitude the railway adopted 
can easily be described as penny-wise 
and pound-foolish, because this men
tality has very amply been demons
trated by the deal the railways had 
with the Kerala sleeper suppliers fraja 
west coast. While rejecting the offer 
of the sleeper suppliers of the west 
coast, the Deputy Minister, Mr. Rama, 
swaxny, gave this reason that if those 
prices quoted by the west coast 
suppliers ware accepted, that would 
have disturbed the equilibrium of 
prices obtaining in the country, 
because they demanded Rs 20.50 nP 
whereas the Kerala Government had 
fixed the rate at Rs. 18 and odd. So, 
they refused to purchase sleepers 
from west coast suppliers. But it is 
surprising that after one year, they 
placed huge orders for the supply of 
wooden sleepers from abroad, on 
which the railways had to pay Rs. 32 
per sleeper at the Indian ports. This 
Rs. 32 c.i.f. cost does not include the 
port handling charges and the Indian 
pustoms duty. Because of this pur
chase we have been obliged to pay 
Rs. 9 extra per sleeper, and that too 
entirely in foreign exchange It is 
absolutely impossible for us to under- 
stand why the Railway Board prefer- 
r*d to pay Bs. 9 extra to the foreign 
■WpUers per sleeper and why did they 
not think of purchasing the sleepers 
offered by the west coast suppliers, 
•van though they were slightly higher

1881 (SAKA) Purchase of Railway 13130 
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than the agreement qf the Rail
way Board with the Kerala Govern
ment. I have certain figures which I 
have taken from the Estimates Com
mittee and, according to my calcula
tions, if Rs. 8 extra has been paid 'for 
each sleeper the amount of loss would 
he at least Rs. 1| crores to the 
Exchequer, and that too entirely in 
foreign exchange.

Even if our timber was not of a 
superior variety, even if it was not as 
good ag the Australian timber, we 
should have gone for it, because we 
have not been importing Australian 
timber or Australian sleepers for ever. 
We have got to continue or proceed 
with our work with our own sleepers. 
The cast iron and steel sleepers which 
have been imported are more costly. 
Each cast iron sleeper costs Rs. 57 to 
Rs. 68 cU .

The Deputy Minister of Railways 
(Shri Shahnawas Khan): They will 
last longer.

Shri Vidya Charan Shnkla: These
sleepers will last for 60 years, but they 
cannot be used in places where there 
Is salinity. There are several places 
where these sleepers cannot be used. 
All over the world wooden sleepers 
are preferred to iron sleepers, 
because* the trains run much better 
on the wooden sleepers than on cast 
iron sleepers. Cast iron sleepers have 
not been taken by preference; they 
have been taken by other countries 
because wooden sleepers are not 
available in the market.

Mr. Depnty-Spaaker: Hie trains
would run on rails or on sleepers?

Shri Vidya Charan Shnkla:
Sleepers are the things on which the 
rails rest.

Mr. Depaty-Spe&ker: Trains run on 
the rails and not on the sleepers.

Shri Vidya Chanut Shnkla: The 
trains run on the rails and the rails 
run on the sleepers.

Sardar A. S. Aaigal: Let us have
technical opinion on this!
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1 Mr. Depaty-Speaker: Is it from 
Madhya Pradesh?

Shri Vidy* Charan Shmkla: My
point is that it the railways had been 
paying competitive prices for wood 
and timber in the markets of our coun
try, we would never have been re
quired to import wooden sleepers from 
abroad.

The price of sleepers began rising 
from 1946 or 1948 and the railways 
had good control over the market till 
1955. Their procurement was con
stantly increasing. After that their 
procurement began falling and, at the 
present day, their procurement of 
wooden. sleepers is much, less th&n. 
what it was in 1956-57. All this prove 
that if the railways were willing to 
pay the market price which was obtain
ing then, that is to say, the price 
demanded by the suppliers, they could 
have easily avoided the import of 
sleepers by paying Rs 9 per sleeper 
extra

In this connection, it is relevant to 
quote the Estimates Committee’s 
observations. They have observed:

“The Committee arc not con
vinced that the country’s forests
cannot meet a major portion of the
requirements of the railways”

This observation was made by the 
Estimates Committee while they 
examined the shortage of railway 
Bleepers in their track renewal pro
gramme.

The second angle from which we 
have to view the import of sleepers 
is the amount of total loss we have 
suffered on account of these imports 
and whether part of it could not have 
been avqided. A statement laid on the 
Table of the House on 17th February 
regarding the programme of importing 
wooden and metal sleepers into the 
country for meeting the requirements 
of the railways for 1958 says that 
approximately five lakh wooden 
sleepers of various gauges are expected 
to be imported into India in 1958-39

at Higher Prices t 
from Australia and Burma. And the- 
difference in price, as I have already 
said, is Rs. 9 per sleeper.

We are now anxious to know fronr 
the Railway Minister how much more- 
wooden sleepers or cast iron or steel 
sleepers we are going tq import what
ever we have imported till now, is 
th*t all, or we are going to import 
mc»re and, if so, how much more axe 
we going to import and at what price.

The third angle from which we have 
to examine this question is whether 
w£ purchased the sleepers from the 
cheapest sources. Some questions 

raised ahaul tha Brazilian, offer 
but the Deputy Minister replied in St 
very short sentence that it had a very 
interesting and long story. Then he 
concluded by saying that a lot of 
allegations were made and they were 
found to be false. We have no know
ledge of that story We would like 
to know what that story was, what 
type of offer was made from Brazil 
and what happened to that offer. It 
was conceded that the offer made by 
the Brazilian suppliers was the lowest. 
It was lower than the Australian and? 
other offers from countries from 
where we purchase the sleepers. Pro
bably they were not found suitable 
for our purpose We would like to 
l«iow what happened to that offer.

Another important point is this. 
What attempts are we making to 
increase our own supply of sleepers 
from our own country. Generally, 
there are three or four measures 
which, the railways have been repeat
ing, they are taking to increase the 
indigenous capacity from our country. 
The first thing that they often say is 
that they are trying the exploitation 
of inaccessible areas hitherto untap
ped. Secsndly, they often say they 
h*ve begun accepting a number of 
nOn-dUrable species of trees. The third 
measure is the relaxation of size- 
spedflcations etc. Fourthly, they ate 
increasing the cast iron sleeper manu
facturing capacity in the country.
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Now let us take these points one by 
one. Firstly, we would like to know 
how many square miles of hitherto 
inaccessible forest areas have been 
opened up by the efforts made by the 
Railway Ministry, where are these 
areas and how many wooden sleepers 
have been obtained from such areas 
which have been opened by the efforts 
made by the Railway Ministry. 
Secondly, we would like to know what 
has been the specific increase in the 
number of railway sleepers as a result 
of acceptance of non-durable varieties 
of woods for the railway sleepers and 
since when this has been introduced 
When I was going through the report 
of the Estimates Committee, and also 
going through the proceedings of Lok 
Sabha, I came across a question in 
which it has been stated that after 
this order was passed to accept non
durable and softer wood for use as 
railway sleepers, the rfeceipt of such 
wood by the railway treatment plants 
has actually been reduced. That means 
that the railways were getting a 
greater number of softer wood and 
non-durable quality woods for making 
railway sleepers four years back than 
they are getting now.

Hie main reason here again is that 
the Railways have not agreed to pay 
the competitive price in the market to 
obtain their supplies. Personally I do 
not feel that these efforts could have 
produced any tangible results mainly 
because they did not strike at the root 
of the problem. The whole base of 
the effort of the Railway Ministry is 
struck off when they refuse to pay 
reasonable prices which are demanded 
by the State Governments. The State 
Governments would be willing to 
undertake large-scale exploitation of 
their forest resources if the Railway 
Ministry were to enter into long-term 
contracts with them and pay them the 
price.

The Minister of Railways (Shri 
JftfJHraa Bam): Which State Govern
ment? t

Shri Vidya Charan Shokla: State 
Governments of the country.

at tligher Prices 
Mr. Depnty-Speaker: Which one in > 

particular?

Shri Vidya Charan Shokla: This 
Report of the Estimates Committee 
says that all the 20 State Governments, 
that is, before re-organisation, had a 
conference and they all indicated to 
the Railway Ministry that if proper 
long-term contracts were entered* 
into with them and if they were given 
the prices they wanted, they could 
have increased their supplies. I shall 
come to a specific; instance, that of 
Bombay Government, and shall try to 
show how the un-imagmative dealing 
of the Railway Board resulted in stop
ping supplies completely from Bom
bay State.

Dr. M. S. Aney: What price did
they ask?

Shri Vidya Charan Shokla: All
those figures have not been given in 
the Estimates Committee’s Report.

The Railway Board also appointed a 
Timber Adviser, who is a very com
petent and a very experienced officer 
but the total receipt of wooden 
sleepers in our country, which was 
60 lakh eft. in 1955*56, after these 
earlier mentioned steps were taken 
by the Railways and after all these 
earlier mentioned special efforts were 
initiated by the Railways the supplies 
went down to 50 lakh eft. Instead of 
increasing from 60 lakh eft. they have 
come down to 50 lakh eft. of timber 
in 1957-58. I do not know what is 
the present situation, whether the 
supplies are increasing or they are 
still decreasing.

The Estimates Committee again pin
pointed this problem in its Twenty- 
seventh Report. They have observed 
thus—

“Hie Committee considers that 
the question of prices which seems 
to be a stumbling block in the 
way of getting, more sleepers 
should be amicably settled between 
the representatives of the Rail
ways and of the State Govern
ments. The Committee an not
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convinced that the forest resources 
of the country cannot meet a 
major portion of the requirements 
of the Railways”

1 am sure every hem Member of this 
House will agree with the observa- 
<iKms made by the Estimates Com
mittee

1 will now come to the instance of 
the dealmg of the Railway Board with 
the Bombay Government An ad hoc 
committee was formed to go into the 
•question of wooden sleepers' supply 
from Bombay State  It was set up by 
the Railway Board under the chair
manship of Shri C R Ranganathan, 
the then Inspector-General of Forests, 
with the Chief Conservator of Forests, 
Boiribay, and two other officials of the 
Central  Government  The Bombay 
Government earlier had informed the 
Railway Board that if the wood of 
the other variety were exploited and 
treated as suggested by the Bombay 
Government, the present target of
3,56,000 sleepers could be increased up 
to 6 lakh sleepers  The House will 
note that these negotiations between 
the State Government of Bombay and 
Government of India broke down on 
the score of prices only These nego
tiations took place m May 1956 and 
the Railway Board did not agree to 
pay the pnee demanded by the Gov
ernment of Bombay  The Chairman 
of the ad hoc committee was com
pelled to drop the departmental sup
plies of wooden sleepers from Bombay 
It is, therefore, surprising that the 
very next year of the refusal by the 
Railway Board to pay slightly higher 
than the conventional price to the 
State Government of Bombay, the 
Railway Board placed b very big order 
at much higher prices with the foreign 
suppliers of wooden sleepers  I have 
already said that the price that the 
Railway Board has paid at our port 
comes to Rs 32  I do not have the 
exact figure  But, I suppose the price 
demanded by the Bombay Govern
ment was Rs 21 per sleeper

Here, I mgain emphasise that all 
✓efforts,  howsoever  good-intentioned

I, 1M9 Pureho*e of Rat too® 131:5ft 
SUepert from Abroad  * 
at llioher Prices

they may be, are bound to fail unless 
the realities of the situation axe taken 
into account, and the Railways agree 
to pay the reasonable and prevailing 
market price to the State Governments 
so that they can increase the exploi
tation of their own forest resources 
and increase the supply of wooden 
sleepers to the Railways

The expansion of the railways in 
the Third Plan has to be very immense 
to cope up with the economic growth 
that we are planning  If the supply 
of the basic construction material is 
not ensured from now on, we will 
again face the same difficulty we have 
faced now  It will be of much greater 
magnitude and we may have to pay 8 
greater price for it

I will  suggest a  few correctives 
which could be taken up and it might 
save us future difficulties  The first 
essential is that we must immediately 
try and approximately formulate our 
tentative  requirements  of  railway 
sleepers up to 1967, that is, the remain
ing two years of the Second Plan and 
the five years of the Third Plan  It 
is only  after we have  tentatively 
calculated our requirements, that we 
can prepare a big working plan which 
can be taken in hand with the co
operation of the State Governments 
which are interested in co-operation 
The Railway Board could put Rs 10 
or 12 crores along with the invest
ment made by the State Governments 
and they  could develop  the forest 
resources, make roads and open up 
inaccessible forest areas  It may be 
calculated  how  much  of  railway 
sleepers this type of effort will yield

Moreover,  the  capacity  in  the 
Ordnance  factories,  other  railway 
workshops and other factories in the 
country can be increased to produce 
more cast iron sleepers  Previously, 
we had difficulty in obtaining supply 
of pig iron  After the steel mills in 
the public sector have gone into pro
duction, we will have ample supply of 
pig iron. A greet deal of supply -at 
cast iron rallwqy sleepers earn be 
obtained in this manner.
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There tea also been a suggestion 
that the Railways should examine the 
queitkm of using cement sleepers. 
There Is a great deal of difficulty in 
•doing so. B has been pointed oat 
ttet the Railways in Prance are using 
-this. Here, we have got some climatic 
and temp era tore differences and it 
may not be possible to use the same 
type o f sleepers as in France. If a 
•different Idnd o f mixture is made, may 
be, we may be able to use cement 
sleepers also. This might also help 
"to obviate the difficulty.

The other thing that has been sug
gested is the creosoting plants, the 
number of which we must increase. 
These creosoting plants are used to 
treat inferior varieties of wood to 
make them usable and increase their 
life. If these plants are set up in 
■each zone of the Railways, we will 
be able to utilise such timber which 
is not at present serviceable as far as 
sleepers are concerned.

The situation at present is not very 
satisfactory. I wonder, in spite of all 
that we have imported from foreign 
countries, what are the arrears in track 
renewal at present According to the 
report of the Estimates Committee, 
7,500 miles of track is in arrears of 
renewal at present. It has not been 
renewed. Eight hundred and ninety- 
eight miles of tract has been put 
under speed restriction for safety 
reasons That is, it is dangerous to 
run trains on those railway lines at 
a high speed because the track may 
be damaged because of that. It is 
most distressing, Sir, to find that the 
position today has not improved in 
respect of sleepers' supply position. 
Various questions have been answered 
in Parliament by the hon. Minister 
and the hon. Deputy Minister of Rail
ways. But we find that there has not 
been Any fresh thinking in this regard. 
We would like to know as to what 
plans they have formulated to ensure 
Adequate supply of sleepers for our 
railways in the future.

last point is this. The purpose 
« y  n k iog  this discussion in the 

House will be fulfilled If the ban. Hafl-

at Higher Prices 
way Minister will give his categorical 
assurance that apart from whatever 
orders have already been placed for 
the supply of Sleepers from abroad, 
henceforth not a single sleeper will 
be imported from any foreign country 
tor use in Indian railways. It he is 
really earnest and Berious about solv
ing this problem, then, I am sure he 
will be able to give this categorical 
assurance.

Mr. Pspaty-Speaker: I find that
there are six hon. Members who want 
to speak. I will allow 10 minutes each. 
The hon. Minister will require half 
an hour. Now, Mr. Kqdiyan.

fihrl Kodlyan (Quilon—Reserved— 
Sch. Castes): Whenever the question 
of supply of sleepers for our railways 
is raised in this House we are being 
told that the country is in short sup
ply of wooden sleepers. Now, Sir, 
nobody denies the fact that the Indige
nous sources of supply would not meet 
the entire requirements of the rail
ways in respect of wooden sleepers. 
But here the question is this. Are the 
Railways utilising the available 
resources in the country to the fullest 
extent possible? In reply to a ques
tion asked on the floor of the House, 
the hon. Deputy Minister of Railways 
stated the other day that they are 
taking all steps to increase the supply 
of indigenous sleepers. What do we 
find now? We find that in preference 
to indigenous sleepers, sleepers are 
imported from outside, from the 
foreign countries. As has already 
been pointed out by my hon. friend, 
Shn Vidya Charan Shulda, in prefer
ence to Kerala timbers Australian 
sleepers were imported. The reason 
for rejecting the offer of Kerala mer
chants, we were told by the hon. 
Deputy Minister of Railways last 
time, was that the price demanded by 
the merchants was slightly higher than 
the ceiling rate. Now, instead of pur
chasing those sleepers from Kerala, the 
Railway Ministry imported them from 
Australia. U the freight charge and 
also the transport charge from the 
landing port to take the sleepers to 
the various woric-spots are added to
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the i.o.b. price it will come to about l i  
limes the cost of Kerala’s timbers.

Shri Jagjivan Ram: And what is the 
quaLty of the Kerala sleepers? Its life 
is wily five years whereas the life of 
the Australian sleepers w about 
twenty years

Shri Kodlyas: As for the quality of 
the Kerala sleepers, the hon. Deputy 
Minister stated last time that that was 
inferior to the Australian sleepers.

Shri Jangde (Bilaspur): Much
inferior.

Shri Kodijaa: I cannot understand 
why there is this rush for foreign 
sleepers. When we are badly in need 
of foreign exchange and when we are 
facing difficulties in getting foreign 
exchange, why should we unnecessari
ly rush in for foreign sleepers and 
thus spend a considerable amount of 
foreign exchange?

The hon. Deputy Minister in reply 
to a question stated that the indigenous 
supply of wooden sleepers was declin
ing. He has stated that the procure
ment of wooden sleepers in 1951-52 
was 11 lakhs; in 1952-53, it was 16 
lakhs, and it rose up to 23 lakhs in
1955-56, but from the next year on
wards, it began to show a decline; m
1956-57 it was 20*6 lakhs, and in 1957- 
58 it was 19 lakhs What are the real 
reasons for this decline? Have the 
Kailway Ministry examined this prob
lem and analysed the reasons for this 
decline?

Of course, the hon. Minister stated 
last time that the impact of the Second 
Five Year Plan and the increasing 
demand for timber for other construc
tion works has its effect on the supply 
of wooden sleepers. That may be 
correct to a certain extent. At the 
same time, I would like to ask the 
hon. Minister what steps have been 
taken by the railways to increase the 
indigenous supply.

Apart team the question of steps 
being taken by the railways, I have to 
point out one other thing. We have
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a considerably large area of forests- 
m our country. Nearly 22 per cent 
of the land surface of the country is 
covered with forests. And our forest* 
can be favourably compared with 
any other rich forests in any other 
foreign country. Even then, we have 
had to depend upon foreign countries- 
for the import of timber. It is a pity 
that we have had to do that. If we 
want to become self-sufficient in the- 
matter of timber, we have to develop 
our forests. And the State Govern
ments are trying to develop their 
forests in their own way. But the 
development of forests is a very diffi
cult problem. The regeneration, re
juvenation and renovation of the 
forests require a large number of 
trained technical personnel. Also, it 
requires a large amount of money. So, 
unless the Central Government come 
into the picture, unless the Central 
Government come forward with a co
ordinated and well-planned program
me to help the State Governments 
to develop the forests in their areas 
and also to grow valuable timber like 
teak in new areas, this problem can
not be solved. Of course, this may 
not be the responsibil ty of the Rail
way Ministry. But I take this oppor
tunity to urge the Central Government 
to understand the importance and" 
urgency of the problem.

So far as the Railway Ministry are- 
concerned, I would suggest that they 
must draw up a long-term plan; they 
must, in consultation with the State 
Governments, assess the real potential 
of forests in each of the States, and 
to what extent each State can supply 
or meet the requirements of the 
railways. If such a long-term plan Is 
worked out, and if a long-term agree- 
ment is entered into with the State- 
Govemments concerned, I think most 
of these difficulties can be overcome. 
Unless such a long-term agreement is 
reached, there will be no coordinated, 
consistent exploitation of our resources. 
Therefore, I would request the hon. 
Railway Minister to consider thfar 
suggestion seriously.
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The hon. Minister has rightly raised 
this question of the quality of the 
timber. I do not think that all our 
timber is inferior in quality compared 
to  foreign timber. Of course, we have 
some inferior varieties also, but the 
question is how we can utilise the 
infer or varieties. There are inferior 
'varieties of timber, but they can be 
wade use of by properly treating them 
with proper preservatives. So, if we 
&ave enough number of ereosoting 
plants in our country, the supply of 
wooden sleepers can be increased. 
16*41 fen.

[M r. Speaker in the Chair]
So far as my own State is concerned, 

we have one creosoting plant now in 
Olavakot which is working to full 
capacity, and in two shifts. The 
requirements of that area itself can
not be met by that plant alone. One 
more plant is urgently needed m that 
area. Therefore I would request the 
hon. Minister to find some money to 
get a new creosoting plant, and to 
locate it somewhere near Calicut where 
there is a large number of timber 
yards.

Shri Jagaiutiut Kao (Koraput): For 
each State there should be one

Shri Kodiyan: I agree that less each 
State must have such a plant

It is stated that since the beginning 
o f the Second Plan up to the end of 
February this year we have spent 
Rs. 15‘ 5 crores on sleepers including 
steel sleepers. I do not have the 
break-up for wooden sleepen. 
It might be a considerable 
amount If a small portion of 
the foreign exchange that we spend 
on importing sleepers is used for buy
ing creosoting plants, I think we can 
increase the Indigenous supply of 
wooden sleepers, and it will help to 
a great extent in achieving self- 
Bufflc ency in this respect

The last point that I would like to 
stress is that the procedure in regard 
to the purchase must be made as 
simple as possible. On account of 
technical or procedural defects there

at Htghei Prices 
must not be any delay and the offer 
of sleepers should not be rejected on 
that account alone. Every single 
available sleeper must be made use of 
by the Railway Ministry because we 
are in such dire need of wooden 
sleepers and if we can increase the 
supply of wooden sleepers by taking 
corrective measures it will save valu
able foreign exchange. It will not only 
be beneficial to the railways; the rail
ways will be giving a fillip to the tim
ber industry of the country also.

When the Kallai timber merchants’ 
offer was rejected and when a slump 
was feared by the merchants, we 
took keen interest in the matter, and 
the M.Ps. from Kerala State belonging 
to all the parties approached the hon. 
Minister because it is a vital industry 
m our State. Thousands and thous
ands of workers are employed in that 
industry. About 5,000 workers are 
employed in the Kallai area alone, 
apart from the workers engaged in 
the forest department of Government 
That was why we took keen interest 
on the subject Therefore, I would 
earnestly appeal and request the hon. 
Minister to consider these suggestions 
seriously. I hope the hon. Minister 
would take corrective measures to 
save the situation.

Mr. Speaker: Shri Maniyangadan;
and then I will give an opportunity 
to Shri Ramaswamy.

Shri MaadyangaAui (Kottayam): 
Sir, I am glad to throw my weight 
with my hon. friend on the other side 
in demanding that the question of 
wooden sleepers, especially from 
Kerala, should be considered very 
seriously. My hon. friend referred to 
the recent refusal of the Railways to 
purchase sleepers from contractors 
in Malabar. Subsequently, ell the 
Members from Kerala met the Railway 
Minister in a deputation and the Rah
way Minister was good enough to hear 
us and to accede to the demand. I 
take this opportunity to thank him far 
the kindness shown by him.

Now, the Kallai timber yard Is 
reputed to be the second largest timber
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market in the world (faiemiption). 
More than 2S per cent of Kerala is 
forest, and a large quantity of timber, 
both hard and soft, is availably there. 
I f properly exploited, file timber from 
that area would be sufficient at least 
S«r sleepers for that region.

There is abjection that it la soft wood 
or mfer.or variety. It is far that pur
pose that one creosoting plant has 
been set up at Olavakkode. The 
capacity of that can be increased or 
another plant could be installed; and 
soft wood that is available onght to 
be made use of by proper treatment 
and by scientific treatment.

When we are very badly in need 
ef foreign exchange, why should we 
go in for foreign sleepers when these 
things are available? The Min.ster 
might say, because the quality of the 
wooden sleepers in Malabar is infe
rior to those that we import May be 
true. By creosoting treatment 1 do 
not know what will be the proportion
ate difference. Even if there is, still 
my submission is that indigenous 
sleepers should be made use of in 
preference to those imported from 
outside (Interruption).

No question of risk to life arises 
Hie He of the sleepers may be a 
bit shorter than that of the imported 
variety. There is plenty of timber 
available and they can be replaced. 
There is no question of nsk to life. 
Reports say that the railway sleepers 
have not been replaced due to want 
o t  sleepers. There we are having the 
risk of life. My suggestion does not 
involve any ride of life.

Moreover a large number of people 
live on this business. In the Malabar 
area of Kerala especially, it is a great 
business. My subm'saion is that if 
tfejs indigenous enterprise is supported 
it would be of great help to the un
employed there and it will also 
increase'the wealth of the State. There 
are already large quantities of timber 
a railaMe in the forests. That Should 
fee ttptosted and utilised.

18S0 Purchase «f BaOtaau 13-164- 
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I have to make one suggestion 
regarding the system now adopted by 
the Railways. They invite tenders, 
when they are in need of sleepers, foe- 
very large quantities of sleepers to
gether in one lot That means that 
only people who can afford to invest 
large capital can tender for the 
requirements of the Railways. If that 
system is changed and tenders are 
invited for smaller quantities—I do-
not say 1000 or 2000 sleepers----- people
who could not afford to invest a huge 
amount of capital can take advantage 
of it and the railways also can get 
sufficient number of sleepers. Z 
believe that this method would be 
adopted by the railways.

There was a suggestion that each 
State should have a re-assorting plant 
I do not object to that. But in places 
where larger quantities of timber are 
ava lahle and the capacity of the plant 
is not sufficient to meet the demand, 
some more plants should be installed. 
As far as Malabar is concerned, I anr 
sure one more plant, if installed, 
would not be sufficient to meet file 
demand. That matter should be look
ed into so that all available timber 
may be utilised for this purpose.

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Sir, Shri 
Shukla has raised very many points. 
The points were all mentioned in the 
21st report of the Estimates Committee 
and the House will be pleased io note 
that detailed replies have been g'ven 
to all the points raised therein, in the 
27th report. Therefore, I believe that 
the answers given there are quite 
satisfactory.

With regard to the sleeper position, 
I wish to clear certain m'soonceptions. 
The idea seems to be that while w e 
could get these sleepers in our own 
country, we rush to foreign countries, 
spend the money and waste it away. 
I am sorry the impression Is very 
wrong. On the other hand we were 
put to the necessity of doing 
because of the circumstances whldt t  
shall place before the House.
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In the Second Plan, the total requ
irements were estimated at 315 lakhs 
of peepers. On an average we require 
Ml lsichs of sleeper* per year. In the 
first two years, we could procure only 
99 lakhs, on an avenge less than SO 
lakhs pfer annum. Therefore, we had 
to consider what would be the situa
tion in the remaining three yean. We 
assessed the requirements and what 
we can possibly get and what would 
be the short-falL After working it 
out in great detail, we found out that 
we can at best get 164 lakhs of sleepers 
of all varieties—60 lakhs cast iron, 12 
lakhs steel, 61 lakhs timber and live 
lakhs concrete and all-told 164 lakhs— 
in the remaining three years which 
makes up a total of 269 lakhs of sleep
ers for the whole of the Five Year 
Plan period.

Mr. Speaker: Are they all purchased 
together or from year to year so that 
the timber may be cut from year to 
year?

Shri S. V. Bamaswamy: It is spread 
over the remaining three years

Shri Vidya Charan Shukla: Our
eomplamt is that these figures were 
Worked out too late; they should have 
been done much earlier. It was done 
only when (he whole necessity was 
foteed upon us by the Second Plan

Shri S. V. Bamaswamy: I am sorry 
that argument is not correct. We 
assessed it and we found that we were 
able to procure only 99 lakhs of 
sleepers. We had to work out in 
great detail. In the remaining three 
years, we found that we could get 
Only 164 lakhs of sleepers, the total 
feeing 26S lakhs for the whole of the 
Sve years, leaving a shortfall of S2 
Mdis. We have to see what we sh ou ld  
do to meet this shortfall.

An Indian ralway purchasing mis
sion was sent abroad to purchase fifty 
lakhs of steel sleepers at a cost of 
Rs. ie-8 crores. We could procure 
<»ly 22 lakhs of sleepers at a cost of 
one etons oJ rupees. We surrendered 
Rs. lS’ S crores of foreign exchange. 
Then we found out it was cheaper to
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import wooden sleepers than go in fer 
steel sleepers.

Mr, Speaker; What is meant by 
cheapness?

Shri S. V. Bamaswamy: Relatively.
Mr. Speaker: Can we sell away our 

country also to some other country 
because it will be cheaper? The hon. 
Deputy Minister forgets that if the 
money remains in the country, after 
all, it flows from one hand to the other.

Shri Jagjivan Bam: Sir, he did not 
make it clear. What he meant was 
that it was cheaper to purchase wood
en sleepers m foreign market than 
to purchase steel sleepers. He is not 
comparing the indigenous market with) 
foreign market

Mr. Speaker: The hon. Deputy Min- 4 
is ter evidently wants to impress upon 
the Rouse whether the cost is high or 
low. But if it is purchased here the 
money will roll here. Merely because 
the cost is less by a few pies there if 
we purchase things worth so much 
from outside, our money flows away 
to foreign countries.

Shri Jagjivan Bam: I am sorry, Sir, 
you are not interpreting him correctly. 
What he was saying was that it would' 
be cheaper from foreign exchange 
point of view to purchase wooden 
sleepers from foreign countries than 
to purchase steel sleepers. He was not 
comparing foreign market with indi
genous market.

Shri Vidya Charan Shakla: What
you have said, Sir, is absolutely 
correct.

Mr. Speaker: Order, order. Let the 
hon. Deputy Minister continue. Even 
my interruption was wrong.

Shri VMym C h u n  Shakla: May I
point out, Sir,.........

Mr. Speaker: Order, order. Let him 
go mi.

Shri S. V. Bamaswamy: Sir, the-
country was passing through a crisis 
in foreign exchange We had to saver
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.that, and at the same time meet our 
requirements. Here, Sir, let m e make 
■one correction. It ia not 20 lakh steel 
sleepers but only two lakh sleepers 
that we could procure at Rs. 1 crore. 
We gave up Rs. 15.5 crores and went 
in for this. We were able to place 
orders for a total of 12 lakhs B.G. 
.sleepers from West Australia, East 
Austral a end U.S.A.—all the three 
countries put together—and lor metre 
gauge about eight lakhs from Australia 
making a total of 20 lakhs The cost 
was only Rs. 4 crores. Even then we 
found that there was a shortfall of 
32 lakhs. We thought it would be 
better place sesne more enters or 
same other countries end reduce this 

.gap. Therefore we placed an order on 
Burma State Timber Board for about
li  lakh sleepers at a cost of Rs. 00 
lakhs. Then, from Canada under the 
'Colombo Plan we will be getting 
about 12 lakhs. We have placed 
exploratory orders with Australia.

Shri Vldya Charan Shukla: Sir, I 
would like to ask a question.

Mr. Speaker: He may note down the 
points, and when the hon. Deputy 
.Minister has finished I will allow him 
to put tke question.

Shri S. V. Ramaswamy: Therefore, 
by the additional order we covered 
another 18 lakhs, making a total of 
38 lakhs out of a shortfall of 52 lakhs 
still leaving a balance of 14 lakhs. That 
is the situation, Sir, in which we had 
to go in for this timber.

Mr. Speaker: What about other
■countries? There are railways every
where, all over the world.

Shri S. V. Ramaswamy: As regards 
the availability of timber in our own 
-country, reply has been given at page
16 of the Twenty-seventh Report of 
the Estimates Committee. Sir, it is 
,i>ot a question of cutting down all trees 
in one day and supplying the sleepers 
immediately. The yield must be sus
tained so that forests are not denuded 
*nd other ill effects are not felt on 
4he economic structure of the country
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and the price structure. It is there
fore that we think of th e ' sustained 
yield. Remember also that based on 
that there is a limit to which wooden 
sleepers can be produced in the coun
try. It has been assessed that the 
sustained m our country at the 
present rate would be of the order of 
23 lakhs to 25 lakhs a year.

Mr. Speaker: How much will be the 
demand per yearT

Shri S V. Ramaswamy: The demand 
will be much more.

Shri Vidya Charan Shukla: 90
lakhs per year

Shri S. V. Ramaswamy: About 75 
lakhs to 80 lakhs per year, but we will 
be able to supply only this much on 
the sustained yield principle.

My hon. friend has been urging that 
the price today is too much. My 
friends from Kerala have spoken about 
the supply of timber. My friends urg
ed that another creosoting plant should 
be set up. This plant itself is being 
worked two shifts. This is a new 
plant To work a third shift, it would 
be difficult Still, we have accepted 
more than 60,000 sleepers in addition, 
and it will have more than two shifts 
now. To set up a creosoting plant 
costing Rs. 30 lakhs to Rs. 40 lakhs, 
the yield must be so high and It 
should spread over 30 to 40 years of 
assured supply before we launch upon 
it.

I may submit that though four or 
8ve years ago we were treating only 
two lakhs sleepers we are at present 
treating over 13 lakh sleepers. We 
are making all efforts to increase the 
capacity. There is also another limit
ing factor, namely, the supply of 
creosote. It is not in free supply. Sir, 
I have done.

Shri Vldya Charan Shukla: The
hon; Deputy Minister said that—

Mr. Speaker: He has taken as much 
as half an hour. Shall I give all the
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time to him? This is a kind of too 
much intrusion. There ore other 
hon. Members here who want to 
speak- Shri Mohammed Imam.

Shri Mohammed Imam (Chital- 
drug): Mr. Speaker, I have listened 
with interest to the opening remarks 
of the Mover and also to the speech of 
the Deputy Minister of Railways. 
This subject has raised various issues, 
and I think it has to be viewed from 
various angles.

First of all, you must find out what 
is the extent of the renewal and the 
rehabilitation of our railway lines. 
Secondly, are we self-sufficient, or is 
the country self-sufficient regarding 
the materials that are needed for the 
rehabilitation of our railway lines? 
Thirdly, was there a genuine need to 
import these materials, especially 
these sleepers, *rom far off countries 
like Canada or Australia? Fourthly, 
granting that there was need for the 
import, were Droper methods adopt
ed by the railwav administration in 
obtaining favourable quotations and 
in guarding apainsf the leakage or 
wastage or malpractices?

The country owns nearlv 35.000 
miles of railwav lines. All these 
were acquired from companies and 
from the States When the Govern
ment of India become the owners of 
these railwav lines, it must be admit
ted that a large portion of these rail
wav tracks reauired renewal and re
habilitation and re-tracking. Nearlv
8.000 miles of railway lines were in 
arrears. So, it was provided in the 
second Five Year Plan that at least 
Rs. 100 crores should be spent for 
rehabilitation because the responsibil
ity of the railways has increased and 
they have to ensure safe travel for 
the public.

During the year 1956-57, I find from 
the report that nearly 42 lakhs of 
railway sleepers, of which 28 lakhs 
were wooden sleepers and 24 lakhs 
were iron sleepers, were used. Dur
ing the next year, nearly 24 lakhs of 
iron and cast iron sleepers and about 
72 L.S.D-—7.
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20 lakhs of wooden sleepers were 
used. I agree with them over that as 
far as possible, we must depend upon 
our internal resources available to 
step up production in all our under
takings. But in cases where it is 
absolutely necessary to go out, where 
the internal supply is inadequate, it 
is quite necessary then to import from 
abroad, especially in concerns like 
railways, which are essential services.

It must be admitted that the condi
tion of our tracks is not as satisfactory 
as it ought to be, as evidenced by a 
number of railway accidents we have 
been encountering every month. It is 
specially so on tracks where we have 
used wooden sleepers. I may give you 
the example of the line between 
Poona and Bangalore, where I am 
afraid almost every week we see 
derailments. Recently, I think dur
ing this month, they had had three 
derailments between Poona and 
Hubli. As I was returning from my 
place to Delhi, I witnessed two scenes 
where two goods trains had derailed. 
This is a positive evidence that the 
tracks are not maintained in proper 
order. Tracks which were construct
ed long ago require a thorough 
renovation.

The mover suggested that we must 
give preference to wooden sleepers. 
There I differ from him. I am for 
using cast iron and iron sleepers. But 
unfortunately on the metre .gauge 
section, wooden sleepers are used 
more; I think there 70 per cent of 
the sleepers are wooden and only 80 
per cent are iron, whereas on the 
broad gauge system, it is the other 
way about; 80 per cent are iron and 
20 per cent wooden.

If we use wooden sleepers, it creates 
its own inconvenience. Its life is 
shorter. Of course, many have advo
cated that wooden sleepers should be 
used. ’Hie difficulty is, what kind of 
wood must be used, whether it should 
be teak, rose wood or gurga as we 
call it in Kannada. The life-time of 
the wooden sleeper is very limited; 
its longevity is very little and unless
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it is subjected to creosoting, it can
not last long. These wooden sleepers 
are the source of many troubles and 
accidents. So, I would suggest that in 
future all wooden sleepers must be 
replaced lay either cast iron or iron 
sleepers and I think wooden sleepers 
must be given up. But till then, I 
submit that even if wood is used, it 
must be of a superior quality. Wc 
cannot use every kind of wood for 
sleepers.

i  sympathise with my Keraia 
friends that the money which ought 
to have gone to Kerala has not gone 
there. I also sympathise with myself, 
because I alro come from Mysore, 
w'here there are extensive iorcsts. 
from my own experience, my own 
information is that every kind of 
wood cannot be used for sleepers 
There are special varieties of wood 
that can be used as sleepers, and those 
special varieties, I think, are not 
available in abundance. So, I am only 
speaking, taking into consideration 
the urgent necessity for the renova
tion and renewal of the railway lines 
Bleepers in many places have to be 
renewed. When we are dealing with 
such an important commodity of 
which we are hopelessly short, we 
should not be chary of going outside 
the country and getting the required 
materials.

But there is one thing. We import 
these sleepers from other countries 
Just as we import many other mate
rials. We have been importing roll
ing stock* and various other materials. 
But the railway administration must 
be careful to see that in importing 
these things they get favourable 
terms and conditions. The entire 
system of placing orders by the rail
way administration seems rather con
fusing. There are four systems of 
getting things by the railways. First
ly, some materials are purchased 
through the Works, Housing and Sup
ply Ministry; secondly, some mate
rials are purchased through other 
Ministries; thirdly, the Railway 
Board purchases some materials
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, directly; fourthly, the railways 
themselves purchase materials local-' 
iy. I think locally also the railways 
are the biggest purchaser because I 
fijid from the report for 19S7-S9 that- 
they have purchased materials worth 
ci'ores and crores of rupees. Previous
ly, only the Railway Board used to 
purchase materials directly. But then 
the Railway Board thought it fit to 
delegate powers and purchases began 
to be made at the lower level. Now 
purchases are made through various 
sources and nobody seems to be res
ponsible for them. So, I would sug
gest that these things should be look
ed into to see that there is no leakage.

Regarding this particular transac
tion of purchasing railway sleepers, I 
would request the Railway Minister 
to satisfy himself on whether proper 
quotations were called for, whether 
competitive rates were accepted, 
whether they were satisfied with the 
qtiality of the material and whether 
th>o supply was made in time. If the 
Minister is satisfied, or if he satisfies 
me, that they have obtained competi
tive rates and they have secured 
favourable terms and conditions, then 
I feci personally that the railways 
did well in importing these materials, 
taking into consideration the large- 
scjale necessity that we have, taking 
irito consideration our requirements 
10 renovate and rehabilitate our rail- 
vfav lines, because it is a very im
portant job, and a job which the 
railways have to do in the interest of 
tJie safety of the travelling public.

Shri D. C. Sharma (Gurdaspur): 
The problem of sleepers has been 
studied by the Estimates Committees. 
It has also come to us through the 
questions and answers on the floor of 
ttiis House. It has also served as a 
subject for many reports. Several 
^embers have also given careful 
attention to this problem. But I want 
to look at this problem, not from any 
regional point of view or from any 
local point of view but from the point 
of view of the overall needs and the 
overall policy of the Railway Minis
try.
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So far as I know, ever since we 
attained independence the Railway 
Ministry has been aiming at self-
sufficiency. We are majung a big drive 
for self-sufficiency in the domain of 
locomotives, coaches, wagons etc. Now, 
if we have a target of self-sufficiency 
in these big things such as locomo
tives, I do not understand why the 
Railway Ministry should not have
some plan for achieving self-
sufficiency, so'far as these sleepers 
are concerned. I feel that if the 
Railway Ministry has not been able 
to do that, it is because it has not 
applied its mind to it, and because 
there had been a lack of co-ordination 
between the railway Ministry and the 
other Ministries and also the State 
Governments Therefore, I would 
urge upon the hon Railway Minister 
to call a conference of the Ministers 
of various States . . .

An Hon. Member: One more con
ference?

Shri D. C. Sharma: who are in
charge of forests and also a confer
ence of the Managers of the various 
Railways who know as to what the 
needs of the Railways are going to 
be during the remaining years of the 
Five Year Plan He should call a 
conference He should assess the re
quirements and he should also ask 
them as to how far those require
ments can be fulfilled through our 
local supplies After it has been done, 
I think something can come out of it; 
otherwise the whole of this discus
sion will lead to nothing

For instance, the hon Minister, who 
intervened in the debate, was talking 
about Burma, Canada and Australia. 
He was saying for how many sleepers 
we have placed an order in this coun
try or in that country. Perhaps it 
may be necessary to place orders for 
sleepers on other countries in terms 
of other overall requirements, but I 
thmk that no scientific approach 
either in the matter of assessment of 
our needs or in the matter of the sup
ply of those needs, has so far been
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made by the Railway Ministry. The 
Railway Ministry has been living in 
this matter, if not in other matters, 
from hand to mouth, so to say. There
fore, I think that this is a matter of 
policy ‘decision which has to be taken.

I do not want to enter into the 
question whether wooden sleepers are 
better than cast iron sleepers or cast 
iron sleepers are better than cement 
sleepers I do not want to enter into 
that argument because these are 
technical matters and when one deals 
with these technical matters one has 
to take into account the climatic 
conditions and the topographical 
conditions of the various regions 
where these are to be placed. I do 
not want to enter into that. I am 
at present concerned with one thing 
and that is that this is one of the 
anomalies of our national life that a 
country which should have so many 
forests, and when a country should 
pride on its forests, should be in short 
supply so far as sleepers are con
cerned This matter has got to ' be 
looked into

At the same time I would request 
the hon Railway Minister to look at 
this problem from another point of 
view I come from a constituency 
where timber trade is very brisk 
thing This constituency adjoins 
timber-producing Jammu and Kash
mir State of which we are all proud.

Shri A. M Tariq (Jammu and 
Kashmir): You were born in Jammu
and Kashmir9

Shri D. C. Sharma: Now, Sir, the 
people tell me—I do not know whe
ther they are right or wrong; I am 
not in a position to go into the merits 
of the ease, but they tell me—that the 
supply of timber to the various 
departments of Government, and 
among them is the Railway Ministry 
also, is full of procedural difficulties, 
that is to say, they find it very diffi
cult to get payment on time for the 
work that they have done.
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That is also one of the reasons why 

we do not get as many indent* ioi 
the supply ox this timber as is neces
sary. i  would, therefore, ask the hon 
K&uway Minister to go into the pro* 
cedurai aspect also ui tms pro Diem 
and make it as simple and as easy as 
possible I tmnk mat will also lead 
us to this conclusion that we need 
not go to other countries tor the 
sleepers

My third point it, that wneieas we 
are suftenng irom shortage of loreign 
exchange we are also interested in 
stepping up of the consumption oi out 
own products and the consumption of 
our own things from  that point ol 
view, I find that every year, an appeal 
is made for grow more food and othei 
things Unless we also make a big duve 
for making use of these various forest 
products of whatever kind, timber or 
anything else, I think all these appi als 
will not bear as much fiuit as possi
ble Therefore, in the interests of our 
national pride, m the interests of our 
economy, in the interests of our need, 
it is necessaiy that we should gra- 
dully and m as short a time as possi
ble give up our dependence on other 
countries so far as sleepers are con
cerned Sleepers are also acquired 
from the point of view of urgency 
That point cannot be ignored

The right kind of sleepers, the right 
replacement of sleepers, the renewal 
of track, all these things are bound up 
with safety of travel Our country is 
more concerned about the safety of 
our travelling than anything else At 
the same tune, when you get con
signments from abroad—I speak with 
ft due sense of responsibility—when 
you get consignments from abroad,— 
you are not always sure of the quality 
of the thing We are getting wheat 
from other countries We get so 
many other things There is a great 
deal of complaint against the quality 
that we are getting If you get tim
ber from Australia or Canada or 
Burma or any other country, I can 
assure you, you cannot always be
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sure of the quality If you do not 
get the right kind of quality, it is 
not possible for you to make a 
hullabaloo about it because the coun
try about which you are speaking is 
far far away Therefore, I say, as 
this is a matter on which depends 
our safety of travelling, we have to 
be one hundred per cent self-suffi
cient We have to be Swadeshi m 
spirit in this matter Without that, 
we cannot improve matters

fcs OTSf (m w )
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Shri Supakar (Sambalpur): Since
there is not much time left, I would 
like to put a few  questions to the hon. 
Minister so that he may furnish the 
answers. In the case of how many 
States was the offer of timber rejected 
on account of high price or inferior 
quality, and what is the amount of 
sleepers involved? Secondly, I want 
to know whether the economics of 
both these timbers have been worked 
out The hon. Deputy Minister stated 
that the average price of the import
ed sleepers was Rs. 20 each. I want 
to know whether the economics of

at Higher Prices 
transporting these sleepers from the 
ports to the works site where the 
tracks are renewed have been cal
culated and whether they were found 
to be cheaper than the timbers offer
ed for sale by the State Governments 
concerned. Thirdly, I want to ask 
this question. We find that in some 
of the Centrally-administered Union 
Territories like Himachal Pradesh, 
Andaman and Nicobar islands etc. 
there are huge forests. Some of them 
are worked by Government agencies. 
I would like to know what attempts 
have been made to procure the whole 
of that production and at what rates. 
I request the hon. Minister to kindly 
answer these points.

Shri Basappa (Tiptur): The hon.
Minister sometime back said that 
some investigation is going on regard
ing the defective sleepers supplied by 
the Hanuman Foundry, Calcutta, 
What has happened to the investiga
tion? Has it been completed or not? 
1 would like to know that. I want 
to know whether our factories are 
able to produce such sleepers or not. 
I want to know whether it is inevit
able to fetch these sleepers from out
side the country. More than that, I 
would like to know, whether the 
capacity of the Bhadravati Iron and 
Steel Works to supply these sleepers 
has been fully utilised. I would like 
to know whether greater encourage
ment can be given so that they can 
produce more of cast iron sleepers. 
What is the rate at which Bhadravati 
sleeper will be available and what is 
the rate at which Hanuman Foundry 
sleeper w ill be supplied? Now, 
Bhadravati is the only sleeper manu
facturing industry in the south. May 
I request the hon. Minister to see 
that the full capacity of the Bhadra- 

Vvati Iron and Steel Works is utilised?

Shrt Jafjiv&n R an: It is utilised.

Shri Narasbahan (Krishnagiri): 
Since iron and steel production will 
be improving in the country, w ill it 
be necessary to resort to wooden 
sleepers to the extent visualised?
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Mr Speaker: Shri Vidya Charan
Shukla wants to ask one Question He 
wants clarification on some point

Shri Vidya Charan Shukla: I want 
the hon Minister to reply to this* 
pointed question whether the wooden 
sleepers were offeied at a price of 
Rs. 20 50 by the West Coast supplieia, 
and immediately after thA offci was 
made, that offer was refused, because, 
as the Deputy Minister has stated 
here, to give that price which was 
slightly above the conventional puct 
would disturb the equilibrium of the 
timber maiket in India And then 
orders for wooden sleepers were 
placed abroad, and these sleepers 
were obtained at the rate of Rs 32, 
that is Rs 32 at our poits, which 
does not include Indian customs duty 
and the port handling charges I 
would like to know the justification 
for doing this

Secondly, the hon Mcmbei from 
opposite was mentioning about the 
Andamans forests Until recently, 
there has been a drive by the Gov
ernment of India themselves to export 
wood from the Andamans forests to 
Sudan and UK where the Andamans 
wood is used for manufacturing 
Railway sleepers and other railway 
articles, whereas we wcie ourselves 
short of sleepers The Andamans 
forests are directly undei the adminis
trative control of the Government of 
India But we find that Government 
are having a drive to export the 
Andamans wood abroad for manu
facture of wooden sleepers, whereas 
we do not have proper wood to manu
facture our own sleepers

Shri Jagjivan Ram: As a matter of 
fact, I was expecting that some con
crete suggestions would be made 
during this discussion BuF the one 
tangible suggestion that has been 
made by my hon friend Shn Vidya 
Charan Shukla is to increase the price 
of the indigenous wooden sleepers

Shri Vidya Charan Shukla: I sug
gested a working plan, assessment 
and all that.

Shri Jagjivan K an: When I took 
over the Railway Ministry. I was my
self under the impression, as most 
Members of the House* are, that the 
country is more than self-sufficient 
in regard to its requirements of tim
ber But when I went into the ques
tion I found that the position was not 
so comfortable as we ordinarily im
agined, the reason being that during 
the war years our forest wealth was 
highly denuded and depleted

The exploitation of forests has to 
be done on certain scientific lines, on 
the basis of sustained exploitation of 
the forest wealth If the available 
timber is exploited expeditiously dur
ing a year or two or three, it  will 
mean depiction of the forests and In 
the years to come, perhaps, the tim
ber that is anticipated will not be 
forthcoming

On the basis of the anticipations 
worked out by the experts in this 
line, it is cxpected that our annual 
output from the forests, of wooden 
sleepers will be to the extent of 23 
to 25 lakhs If we take up the ex
ploitation of certain very remote and 
inaccessible areas, perhaps, it may be 
that we can increase the supply by 
a lakh or two more More than that, 
it will not be possible to exploit the 
forests Our requirement dunng the 
Second Plan period, as has been in
dicated is to the extent of 315 lakhs 
of sleepers

Mr Speaker: Per annum7

Shri Jagjivan Ram: No, for the
Second Plan period

Mr. Speaker: And we are able to get 
only 25 lakhs per year as the maxi
mum?

Shri Jagjivan Ram; Yes

Mr Speaker: That comes to 125
lakhs during the Second Plan period.

Shri Jagjivan Ram: I have said
that 23 to 25 lakhs is the maximum 
But dunng the Second Five Year Plan, 
in the initial stages, as has been point* 
ed out by Shri Vidya Charan Shukla
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and other Members also, the actual 
supply was less, in 1957*58 it was only 
19 lakhs, in 1958-59, our expectation 
ts that the supply will be to the tune 
of 24 lakhs due to the special efforts 
that have been made

Questions have been asked as to 
what steps we are taking to increase 
the supply of indigenous timber for 
sleeper purposes The country has to 
depend tor its various works requiring 
timber on our indigenous supplies 
Timber is required not only for the 
railway sleepers, we also need timber 
for our coach-building works and other 
purposes Apart from the railways, 
there are other departments of the 
Government of India and the private 
sector where also timber is required, 
and all have to be drawn from the 
same source of the Indian forests

Then the re are certain species of 
timber which can be utilised only by 
the railways and nobody tlse, just 
like the ch r and other species which 
can be used only for railway sleepers 
and which are not useful for any other 
purpose Then there are certain spe
cies which had not been used in the 
past as they were regarded as inferior, 
soft especia'ly the Kerala variety

Shri Kodiyan Is no other variety 
supplied from Kerala9

Shri Jagjivan Ram I am not talk 
ing of all the varieties from Kerala I 
am mentioning the variety which was 
especially mentioned in this House 
That is the special variety of Kerala, 
and I  think most of the timber that is 
produced in Kerala is of that variety

An Hoq. Member* Soft9

Shri Jagjivan Ram Not only soft 
but also, if it is stored for three or 
four months, fungus growth take placem

An Hon. Member: Even the people'

Shri Jagjivan Ram. In recent years, 
during the last three or four years—
I am also to some extent responsible 
for that— we have added to the num 
her of species which we can utilise for 
railway sleeper purposes, and, as the 
hon Deputy Minister has said, during

these two or three years the number 
of sleepers of these species which are 
regarded as soft and non-durable 
varieties, has increased from 2 lakhs to 
13 lakhs We have got a number of 
creosoting plants where we are treat
ing but even after treatment, the life 
of these sleepers does not compare 
favourably with the hard wood that 
we get in our country or which we 
have imported from other countries

The life expectancy of indigenous 
hard wood is 15 to 20 years, whereas 
in the case of the soft treated wood, 
that is of good variety, it may go up 
to 12 years, but if it is of that variety 
where there is much sap in the wood 
and fungus growth takes place, aftepr 
storage for some tim’  the life expect
ancy may be eight to ten years only, 
even after treatment

So when we compare the-price, we 
must take into consideration the life 
expectation of the timber, untreated or 
trpated That is a very important con
sideration

I may make another categorical 
statement There is perhaps a misap
prehension m certain quarters that 
indigenous timber was available, the 
Government or the railways did not 
accept that timber, and they started 
importing from foreign countnes That 
is not a fact I may say again that 
whatever timber which can be used 
(or sleeper purposes is available in 
the countn at the price which has 
been fixed in consultation with the 
State Governments will be purchased

Most of the hon Members, especial
ly m> hon friend Shn Sharma, said 
that perhaps there were delays, pro
cedural delays in the payment of the 
price of the timber, and therefore 
tenders were not forthcoming

As a matter of fact, except to a 
vcrv small extent m the State of 
Kerala our dealings for the procure
ment of sleepers are not with pnvate 
"uppliers but with the State Govern
ments only We are purchasing from 
the State Governments, and, except 
with regard to Madhya Pradesh and 
Bombay, our procurement programme
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is with fite State Governments them
selves. Our timber Supply Officers 
and the Conservators of Forests of the 
State Governments come together and 
negotiate the price and fix the quan
tity to be supplied by the State Gov
ernments during a particular period. 
A ll that is done well in advance for 
the succeeding penods.

In Kerala also the Kerala Govern
ment is supplying And, when this 
question arose, nobody has narrated 
the full story though they know the 
things.

An Hon. Member: They will not.

Shri Jagjivan Ham: When we invit
ed the tenders, it is a strange coincid
ence that all the tenderers, the Kallai 
merchants, quoted the same price A ll 
the merchants from that area tender
ed separately but the pnce quoted by 
them was the same price. And, the 
pnce was higher than the price which 
we had settled with the Kerala Gov
ernment The Kerala Government had 
undertaken to supply the sleepers to 
the Railways at a certain pnce; and 
legitimately the Railways said that 
they were not going to pay a higher 
price to the private suppliers— higher 
than what had been agreed to with 
the Kerala Government.

I have realised— after meeting the 
deputation of certain hon friends from 
this House and the other House— that 
the Railway Administration did very 
wisely m not accepting their tenders

Shri Dasappa (Bangalore): But
there were some others who did quote 
the low price and agreed to supply

Shri Jagjivan Bam: That was taken. 
The Railways did a very wise thing in 
not accepting the higher price because 
ultimately these suppliers came round 
and said that they were prepared to 
offer at the same price and at the same 
place. (Interruption). If we had 
delayed by some time, it made them 
•upply at the agreed price.

Railways are one of the biggest 
operators in the timber market. And,

as I said more than once to some of 
the timber dealers, if  I stop operation 
in the timber market for one year, I 
am sure the prices of timber will 
crash. That aspect should not be Ig
nored when the demand is made fox 
an increase in price or when compari
son is made with the price offered by 
small purchasers. That makes a lot 
of difference There may be even 
some Government department itself 
whose requirements may be a few  
thousand e ft, which can afford to pay 
Rs 2 or Rs. 3 more than the price 
offered by the Railways.

Our requirement is enormous. If 
as, I said, we stop operating in the 
timber market for one year, T do n ot 
know what the position of the timber 
market would be But, we have to 
make every effort to become self- 
sufficient.

I will say here that if we have to 
meet our requirements of sleepers only 
by wooden sleepers it will not be pos
sible to make the country self-suffici
ent in wooden sleepers in the foresee
able future, whatever steps we may 
take Of oourse, forests cannot grow 
in one, two or five years

Shri Sharma suggested something 
and I have myself asked the Railway 
Board and the Railway Board have 
issued a circular that we should 
undertake the plantation of suitable 
trees— that variety of which grows in 
different regions of the country— on 
both sides of the railways where 
space permits, so that we can 
plant a few lakhs of suitable 
varieties of trees on the railways which 
m course of time, 20, 30 or 50 years, 
can supply a certain percentage of the 
railway’s requirements.

The whole question is whether there 
was necessity for import of sleepers 
or not Having explored the possibi
lity of the availability of sleepers in 
this country, whether it is wooden, 
cast iron or steel, as has been said by 
the Deputy Minister, the Railways 
decided that we will have to 
import steel sleepers from the foreign 
countries and the foreign exchange set 
apart for that purpose was & .  15*5
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crons. Two lakhs of steel deepen 
were purchased and it v u  found that 
if we import wooden sleeper* it will 
1>e cheaper is comparison to steel 
sleepers and there was neces
sity for the import of sleep
ers will become available. But he con- 
able in the country put together fell 
much short of the requirements of the 
Railways during the Second Plan. 
Even if we accepted, the timber that 
is available in Kerala and other parts, 
taking everything together, we find 
that our country can give us sleepers 
much short of our requirements. My 
friend, Seth Achal Singh has said that 
if some foundries are started, sleep
ers will become available. But he con
veniently forgot ttiat we require pig 
iron for this purpose and unless there 
is pig iron, I do not know if Agra 
manufacturers can produce sleepers. . .  
(Interruptions.) Therefore, it becomes 
necessary to import s’eepers and the 
Railways had to consider whether they 
were to import steel sleepers or 
wooden .sleepers. Import of steel 
sleepers was costlier and would have 
cost us more foreign exchange than the 
import of wooden sleepers. Iron 
sleepers would have cost us Rs. 15* S 
crores whereas the wooden sleepers 
have cost us nearly Rs. 4 crores.

Another aspect to b* considered is 
whether we have paid a reasonable 
price to the imported sleepers or we 
have paid a higher price. Global ten
ders were invited and experts who 
can determine the quality of the 
various species and varieties of 
timber which can be used for 
the railways scrutinised those ten
ders and after scrutinising and com
paring the price of those species in our 
town country, the tenders were accept
ed- I may inform the House that in 
no case the F.OJ3. price is higher than 
the price paid in this country, species 
for specie* . . .

Mr. Speaker: Shri Shukula said
that it was Its. 12.

A rt Vidya Chanut Shukula: That is
*he c.ijf. price, at port

a w  JacffcNtt Sam: Of course, d i .  
Price will be higher in certain eaaas.
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When I say F.O.B. price, naturally the 
transportation charge'will bbe there. 
My hon. friend, Shri Supakar wanted 
to know whether the transportation of 
the sleepers from ports to the work
site would net cost more money? 
But even in the case of the other 
sleepers it is there; it is a 
common factor whether It is imported 
sleeper or indigenous sleeper. The 
transportation of the sleeper from the 
source of supply or the port to work
site is more or less a common factor. 
Whether we take the sleeper from 
Orissa or from Assam, if it is to be 
transported to the work-site, the 
transport element is there in both 
cases.

Then, Sir, my hon. friend, Shri 
Shukla asked about some offer made 
about Brazilian sleepers. That is a 
very interesting story. Some enter
prising foreign adventurer made an 
offer to supply sleepers at inconceiv
ably low prices. The very fact that It 
was quoted so cheap naturally aroused 
the curiosity of the officers to go into 
its details, because they thought that 
perhaps no party or no country will be 
in a position to supply it at such a 
cheap price. In the first place, he did 
not give details of the species, the 
names of the species, and even after 
insistent demands they were not made 
available. But he came here and 
made all sorts of allegations against 
the railway officers. We thought that 
a thorough investigation should be 
made by the most reliable agency that 
the Government of India had possess
ed. After investigation it was found 
that these wild offers and these wild 
allegations were made by some adven
turer who left the country before the 
investigations were completed.

An Ben. Member: Who was that? 
Shri Jagjivan Bam: As I said, some 

foreigner.
An Hon. Member: A journalist 
Shri Jagjivan Ram: Some enter*

prising journalist who styled himself 
as a journalist and a writer. He want
ed to see me. I refused to see him.

Shri Fem e Oandhi (Rai Bareli): It 
pays the journalists more to s«U sisqp

7 2 L £ n
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Blurt J i | ] iv u  Ram: So I am per

sonally sausned'and all the experts 
are satis&ed that the price that we 
have paid for the unported sleepers 
has been very reasonable, and perhaps 
no other country has been able to 
sinke such a good bargain. Ours is 
not the only country which uses im
ported sleepers. There are other coun
tries which also have to depend on 
sleepers imported from other countries.

Sir, as far as the capacity for manu
facturing cast iron sleepers is concern
ed, 1 mignt tell the House that during 
the last two years tremendous capacity 
has been created in the country, and 
depending upon the availability of pig 
iron even at present the capacity for 
manufacture of cast iron sleepers is to 
the extent of 40 lakhs sleepers annu
ally. If we get more pig iron, as it 
is ex p ire d  that we will get, we will 
be going in more and more for cast 
iron sleepers, of course, in addition to 
Whatever wooden sleepers are avail
able in the country.

Mr. Speaker: 40 lakh sleepers per
year?

Shri Jagjivan Ram: Capacity to 
manufacture 40 lakhs of cast iron 
sleepers every year.

Shri Basappa: May I know how
the cost of imported cast iron sleep
ers compares with the cost of indigen
ous cast iron sleepers?

Shri Jagjivan Ram: The cost of
cast iron sleepers depends upon the 
cost of pig iron What we have done 
at present is this, that for making 
one ton of cast iron s eepers we pay 
making charges, including of course 
soft coke and other materials which 
are required, of Rs 146 per ton— this 
is for conversion of one ton of pig iron 
into cast iron sleepers. That is the 
basis on which we invited tenders and 
they are manufacturing My hon. 
frienS Seth Achal Singh quoted one 
example where we had placed orders 
ob a certain manufacturer of Agra. It 
was determined that he will supply so 
many tons of cast iron sleepers by 
su(h and such a date at such and such 
a price. He failed to supply by that

a t H igh er P rices  
date. We were lenient to him. When 
he said that he w ill manufacture *0 
many sleepers by such and such a 
date we accepted that. But after that 
the price of pig iron had fallen. And 
then we said that the price of pig 
iron plus the making charges would he 
the cost of the sleepers manufactured 
after the stipulated period and we 
would pay at that rate. Government 
cannot be expected to continue the 
higher price, paying to the party that 
much price even if the price of pig 
iron plus the making charges would be 
should not have made a grievance of 
that.

Shri Tangamani (Madurai). The 
capacity is 40 lakhs How much is 
manufactured actually?

Shri Jagjivan Ram: For the current 
year, we have been allotted 2 5 lakh 
tons of pig iron and 2 5 lakh tons of 
pig iron will give us nearly 32 lakhs 
of broad gauge sleepers But we ex
pect that we mighi get more pig iron 
and wc can manufacture more. Of 
course, technical opinion is in favour 
of wooden sleepers

Then about the p anned development 
ol our forests, as my friend Shri Vidya 
Charan Shukla or some other hon 
Member quoted, my predecessors 
wiote to the State Governments. I 
sent the Timber Adviser to all the 
State Governments I personally met 
the Chief Ministers twice in a con
ference and whenever I visit the States 
I emphasise the necessity of increasing 
the supply of sleepers as much as they 
can possibly do But thefe are certain 
limitations, and it is not the price fac
tor alone With all the State Govern
ments we have entered into agree
ments, and they have offered to sup
ply sleepers. I can give the figures 
for the current year. Andhra Govern
ment, 45,000, Assam, 11,10,000; Bihar,
1.35.000, Himachal Pradesh, 50,000; 
Jammu and Kashmir, 9 lakhs; Kerala, 
58,000; Madras, 15,000; Mysore, 5,25,000; 
Orissa, 1,67,000, Punjab, 25,000; Uttar 
Pradesh, 6,65,000; West Bengal,
31.000.

Shri Vidya Charan Shukla: Madhya 
Pradesh?
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Shri Jagjivan B a a : Madhya Pra
desh and Bombay are the two solitary 
States where we operate in the pri
vate sector and purchase from the ten
derers and not from the State-Gov
ernments. A ll these commitments are 
through the State Governments and 
our agreement with the State Govern
ment* is that we w ill not purchase 
from private parties in those States. 
Whatever sleepers are to be purchased 
is through the State Governments and 
not from the private parties. What is 
what I wanted to emphasise: that we 
have price agreements with the State 
Governments.

Mr. Speaker: Is there not a Gov
ernment Saw Mill in Chanda, Madhya 
Pradesh?

Shri Jagjivan Bam: There is

Mr. Speaker: They refused to sup
ply?

Shri Jagjivan Bam: We are nego
tiating with them.

Shri Vidya Charan Sbukla: They
are not getting the price they want.

Shri Jagjivan Ram: 1 do not know 
whether Shri Vidya Charan Shukla 
is speaking on behalf of the State Gov
ernment We have not heard from 
the State Government. I do not know 
whether he has been given the autho
rity of the State Government

Shri Vidya Charan Shukla: That is
my information.

Shri Jagjivan Bam: In inaccessible 
areas, if the forests are exploited, we 
give certain bonus to the State Gov
ernments per sleeper, varying from 
Re. 1 to Rs. 1-8-0 or some thing like 
that.

Mr. Speaker: What does it work 
out to for one cubic foot?

Shri Jagjivan Bam:. I cannot say, 
Sir. If 'the State Governments sup
ply more than the quantity stipulated, 
then in that case also, we give certain 
increase in the price of the sleepers. 
So, we have been requesting all the 
States to Increase the supply of 
sleepers. But, as I have said, it is a 
Burner where w e cannot afford to

(SAKA ) Purchase o f  Railway 13x90 
Sleepers from  A broad  

at liig k er  Prices 
exploit the forests quickly in a year 
or two or three, years so that we may 
become self-sufficient for three, four or 
five years or for the Third Plan.

18 hra.

We have to take a long-xange 
view of these things, ao that our forests 
are not depleted and denuded and in 
years to come we have to depend 
more and more on other sources. It 
has been said that concrete sleepers 
should be used. We are also doing 
that As a matter of fact, mi the Hin
dustan Housing Factory, we have 
placed orders for 60,000 concrete 
sleepers We are going to try them in 
our marshalling yards. If they prove 
successful, we w ill try them at other 
places.

Mr Speaker: So much cement is 
surplus.

Shri Jagjivan Bam: Yes, but that 
requires a certain skill to manufacture 
it.

I may assure the House that every 
effort w ill be made to meet our 
demands from indigenous sources of 
wooden sleepers,* cast iron and con
crete sleepers. Whatever orders have 
been placed have been placed. I have 
stopped it and said that no further 
orders should be placed for the import 
of sleepers from abroad I am equally 
anxious that w e should as far as 
possible, meet our demands from the 
indigenous sources.

Mr. Speaker: What about Andamans? 
He said something about Andamans.

Shri Jagjivan Bam: We are getting 
from there also. As a matter of fact, 
when certain forest areas in Andamans 
were settled with some private firms, 
they had some agreement that they 
w ill supply certain percentage of tim
ber to Sddan. As a matter of fact, a 
very little has been supplied to 
Sudan; that was the agreement. We 
are taking from there also whatever 
is available.
18.62 hrs.

The L ok  Sabha (hen adjourned  fit! 
E leven  o f  the Clolfe on Friday, April
24, 1959/Vaitakhd  4, 1881 (SaJea).
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Q U AL ANSW ERS TO  
Q CBSTIO M S. 13977— 13016

S.Q. Subject Couwm
No.

1996. Disposal of surplus 
machinery of Bbakra

* Nangal Project 12977—79
1907. COffision of oil Makers

at Bombay . 13979-80
xaoLt Irwin Hospital, New

Delhi 13980—82
m oo. Raxaul aerodrome . 12983— 8) 

World .agriculture 
Fair in Delhi 12985— 89

jM i. Yaaaadham Project 12989— 91
aoaf. Water-togging due to

nil way lines. 12991-92
3005. S t o ll  o f prawns 12993-94
aaofc. International Mental ,

Health Year . • 1*994—97
3007. Central Water and

Power Power Com
mission 12997~98

20x0. Manufacture of ins
truments for light 
houses 12998-99

s « : .  Procurement of rice in
Manipur 1299 9-13000

2012. Southern food zone 13001— 04
M I3. Radar at Gauhati

Airport 13 004-0 S
20x4. Rise In price of .wheat

in Delhi - 13005—07
20x5. Rihand Dam Project 13007— 10
20x6. Extension o f C.H .S.

Scheme to M. Ps. 13010—14
S.J1.Q.

No.
29. Unauthorised flight

from Tezpur 130x4— 16

W RITTEN ANSWERS TO  
QUESTIONS 13016— 53

8.Q.
No.

1999. Prices at vegetable
oils

2001. Qualifications of
Officials in Ministry 
of Pood and Agricuf- 
tnre

saoft. Qudnratte-BhunavaramHnf
2009. Mk  fiom  Bunna
20x7. Co-operative fish

marketing 
20x8. Coal for Southern

Railway.
aotp. Supply of maids w

130x6-17

*3017

*30x7-18
130x8

130x8

130x9

X30T9

WRITTEN ANSWERS TO 
QUESTIONS— contdL

5  Q. Subject . COEiOXHB
No.

2020.' Fuel Consumption
Committee 13020

2021. Irrigation and Power
Works under Bhakra
Nangal Project 13020

2022. Sheep-breeding Centre
at Laddakh . 13020-21

H.S.Q.
No.

3424. Ground water ex
ploration 13021-22

3425. Waiting rooms on
Western Railway 13023

3426. Diesel can 13023-24
3427. Corruption cases 13024
3428. Rural water supply

schemes in Punjab 13024
3429. Minor irrigation pro

jects in Punjab X3025
3430. Quarters for P. &T.

employees of Madras
Circle 13025-26

3431. Inter-state goods
traffic 13026

3432. Consolidation of
land holdings 13026

3433* Ships and vessels
purchased . 13027

3434. Urban Water Supply
Schemes in Punjab 13028

3435. Family Planning in
Rural Areas 13027-28

3436. World Health Or
ganisation 13028-29

3437. Development of
Visakn p> nam pori X3029

3438. Aircraft accident 13030
3439. T.B. Control in Orissa 13030-31
3440. Late running of trains 1303 -̂32
3441. Crimes on Railways 13032
3442. Scheduled Castes in

P. & T. 13033
3443. By-products of

tomato . 13033
3444. Termination of ser

vices of railway em
ployees by Gover
nor-General/President 13033-34

3445. Termination of ser
vices of railway 
employees by
General Managers . 13034

3446. Reversions of employ
ees on N.E. Railway. 13034
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. Subject Columns
No. *

3447. Delhi Transport
Undertaking . 13034-35

3448. Service rules on
railways 1303s

3449. Wdlingdon and Saf-
darjang Hospitals 13035-36

3450. Railway passenger
fares 13036

3451. Patharkandi-Dharam-
anagar Rail Line 13036

3452. Ramganga Project 13037-38
3453. North Andaman

Forests . 13038
3454. Delhi-Jaipur Na

tional highway 13039
3455. Passenger Fare Taxa

tion. 13040
3456 Campaign against

rats 13040
3457 Production of Toba

cco • 13041
3458. Use of Public Tele

phones without charges 13041
3459. Tractors for Central

Tractor Organisation. 13041-42
3460. Payment of j  cons

truction allowance at 
Durg, Bhilai and 
KourkeU 13042

3461 Dispute Between rail
way magistrate and 
Railway employees 
at Kanpur 13042-41

3462 Diesel engines on
Northern Railway 13043

3461 Linking different parts 
of Himachal Pradesh 
by rail . . . 13043-44

^464 Diesel railcars on
Southern Railwav • 13044-45

346< Urban water supply 
schemes m Uttar 
Pradesh 13046

3466. Advisory Committees
in Ministry of Rail
ways . 1304s

3467. Telegraph staff on
Northern Railway 13046-47

3468. Hindi , Telegraph
Staff 13047-48

3469. Cadastral Survey in
Manipur . 1304X

3470. Convention of Me
dical representatu rs 13C48

Waiting room at Simla 
Station 13048-49
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W RITTEN AN SW ER S TO  
QUESTIONS— contd.

U.S.Q. Subject Columns 
N o.

347a. Slaughter houses . 13049
3473. Fire in a parcel van. 13049-50
3474. Soil conservation

measures in D.V.C.
Area 13050

3475. Amendment of
Damodar Valley 
Corporation Act > 13051

3476. Agreement between the
participating states 
and Damodar Valley 
Corporation . 13051-52

3477. Ship repairing faci
lities 13052

3478. Road Transport 13052-53

ON THE
13053

PAPERS LAID 
TABLE

A copy of each of the fol
lowing Orders was laid 
on the Table under sub- * 
section (6) of Section 3 
o f the Essential Com
modities Act, 1955 —

(I) The Rajasthan Food-
§ rains (Restrictions on 

lorder Movement)
Order, ig<;g published w 
Notification No G.S R 
432 dated the 9th April,
1959.

(II) 1 he Madhya Pradesh 
}*oodgrains (Restric
tions on Border Move
ment) Order, 1959 
published in Notification 
No. 450 dated the 14th 
April, 19S9

MESSAGES FROM RAJYA
SAKHA 13053-54

Secretary reported the 
following two messages 
from Rajya Sabha •—

(1) That at its sitting held 
on the 2ist Apnl, 1959 
Rajya Sabha had agreed 
without any, amend
ment to the Indian
Railways (Amendment)
Bill, 1459, fpassed by 
Lok Sabha on the 12th 
February, 1959-

(») That i t  its sitting
held on the 20th April,
1959 Rajya Sabha had 
passed the Census
(Amendment Bill




